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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA
ORIGINAL APPLICATION NO. 188/2023

IN THE MATTER OF:

Rajkumar Das

...Applicant
Versus
BEFORE THE NOTARY PUBLIC g o
AT BIDHANNAGAR )
DIST.-NORTH 24 PARGANAS
_ ...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, MINISTRY
OF ENVIRONMENT, FOREST, AND CLIMATE CHANGE

I, Dr. Shahida Parvin Quazi, daughter of Late Quazi Sirazul
Haque, aged about 46 years, presently working as ‘Scientist — E’ at the
Sub Office Kolkata, Regional Office Bhubaneswar under the Ministry of
Environment, Forest and Climate Change, having its office at IB-198,
Sector- III, Salt Lake City, Kolkata — 700 106, do hereby solemnly

affirm on oath and state as under:

1. That, I am acquainted with the facts and circumstances of this
Original Application and duly competent to swear the present
affidavit on behalf of Respondent No.l i.e., the Ministry of
Environment, Forest & Climate Change based the official records

maintained therein.

2. It is humbly submitted that, all the averments made in the instant
application are denied except those which are specifically admitted

herein in this reply affidavit.

3. It is submitted that in the present application, the Applicant is
seeking appropriate directions to protect the environment against
Respondent No. 4 i.e. Ramsarup Lohh Udyog Limited, an integrated
steel plant situated at Industrial Estate Kharagpur, District Paschim
Medinipur, West Bengal for illegal use of groundwater and illegal

construction in violation of its Environment Clearance conditions.
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. It is humbly submitted that the Answering Respondent has
established a Standard Operating Procedure (herein after referred to
as “SoP”) for Post Environmental Clearance Monitoring and
compliance of the projects vide Office Memorandum (O.M) dated

25.11.2022. A copy of the O.M dated 25.11.2022 is annexed herewith

as Annexure-R1/1.

. It is further submitted that as per the SoP, the Ministry first seeks a
Monitoring Report/Condition-Wise Compliance Report (herein after
referred to as “CCR”) from the concerned Regional Office (herein after
referred to as “R0O”). Based on the observed non-compliance in the
Monitoring Report/CCR, either a Clarification or an Action Taken
Report (hereinafter referred to as“ATR”), or in the case of major non
compliance, a Show Cause Notice (hereinafter referred to as “SCN”)
under Section S of the Environment (Protection) Act, 1986 is issued.
The ATR or the response to the SCN submitted by the Project
Proponent is reviewed by the Ministry before concluding any action
in the matter. This may also require an SCN after the ATR and a
Personal Hearing. Further decision is taken based on the outcome of

the Personal Hearing.

. It is humbly submitted that the Answering Respondent had received
a complaint dated 30.06.2023 against the Respondent No. 4. A copy
of the complaint dated 30.06.2023 has been annexed herewith as
Annexure-R1/2. The complaint raised similar issues relating to the
construction of Sinter Plant without a valid Environmental Clearance
and exceedance in production capacity. It is further submitted that
the Ministry has accorded an EC to the project vide letter no. No. J-
11011/229/2006-IA.1I1 dated 03.10.2006 followed by an expansion
EC vide letter J-11011/141/2008-IAII (I) dated 03.06.2009. Copies of
the ECs dated 03.10.2006 and 03.06.2009 have been annexed

herewith as Annexure-R1/3, Annexure-R1/4.

. It is humbly submitted that, following the complaint, the Answering
Respondent vide letter dated 19.07.2023 requested the RO,
Bhubaneshwar and SRO, Kolkata to conduct a joint site inspection.
In response, the RO, Bhubaneshwar submitted the joint inspection
report to the Ministry vide letter déted 16.08.2023. A copy of the
letter dated 19.07.2023 and joint site inspection report has been

annexed herewith as Annexure-R1/5 and Annexure-R1/6.
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8. It is humbly submitted that the joint site inspection report was
examined in the Ministry and it was observed that the Project
Proponent has carried out construction activities in violation ofthe
provisions of the EIA Notification, 2006 without obtaining prior EC.
Therefore, the Answering Respondent issued a Show Cause Notice to
the Project Proponent vide letter dated 23.08.2023. A copy of the
SCN datedb 23.08.2023 has been annexed herewith as Annexure-
R1/7.

9. It is further submitted that in response to the SCN dated 23.08.2023
the Project proponent submitted his response vide letter dated
13.09.2023. A copy of the SCN response dated 13.09.2023 has been

annexed herewith as Annexure-R1/8.

It is humbly submitted that the project site was again inspected

by the SRO, Kolkata to verify the status of illegal construction
activities. The report confirmed that the construction activity was not
undergoing at proposed sinter plant area and the proposed pellet
plant areas, which was highlighted as illegal construction by the
Regional Office in its previous report. A copy second inspection

report has been annexed herewith as Annexure-R1/9.

11. It is further submitted that in view of the SoP dated
25.11.2022,the Answering Respondent issued a letter dated
21.09.2023 tothe RO, Bhubaneshwar requesting them to inspect the
site to review the response submitted by the Project Proponent. In
response the RO, Bhubaneshwar submitted the SCN Review Report
vide letter dated 11.12.2023. A copy of the letter dated21.09.2023
and SCN Review Report dated 11.12.2023 has been annexed
herewith as Annexure-R1/10 and Annexure-R1/11respectively.

12. It is humbly submitted that due to persisting reported non-
compliance with respect to EC conditions, a Personal Hearing was
conducted by the Answering Respondent on11.07.2024 as per SoP. A
copy of the minutes of the personal hearing is annexed herewith as
Annexure-R1/12. The following was concluded in the Personal

Hearing:

i. “The illegal construction reported w.r.t sinter plant and pellet
plant appears to be unsubstantiated.
ii. As far as alleged exceedence in the capacity w.r.t EC is

concerned, the allegation is w.r.t time period of previous
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management and thus the present PP may be exonerated from
the complaint.

ii.  With respect to interpretation of Resolution Plan and Hon’ble SC
Order regarding the validity of EC and CTO, views of LMC to be
sought.

iv. As far as EC conditions compliance status is concerned the
project is at initial stage of operation and thus at the initial
stage of EC compliance. The non compliance for most of the
conditions, which are reported, are attributed to previous
management. Still there is significant improvement in
compliance though the project is suspended.

PP shall apply for amendment of EC conditions, which are not

applicable/ feasible to the project, at the earliest.

PP shall submit the six-monthly compliance reports of the all the

existing ECs to SRO regularly.”

13. It is further submitted that as per decision taken in the personal
hearing, matter related to validity of previous EC with respect to
interpretation of Resolution Plan and Hon’ble SC Order is under

examination in the Ministry.

14. It is humbly submitted that the present Reply Affidavit may kindly
be taken on record and into consideration and the Hon'ble Tribunal
may pass appropriate Order(s) or direction(s) as deemed fit and

proper under the facts and circumstances of the present case.
15. It is humbly submitted that the Answering Respondent seeks

leave to make additional submissions, if required, during the course

of the proceedings.

Q Sl do i

DEPONENT

* NOTARY »

GOVT. OF INDIA
Regn. No.-6584/08
Bidhannagar Court
Dist.-North 24 Pgs
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VERIFICATION

g Lhadidn for

DEPONENT

Identified by me

’ C HURF Advocate
* NOTARY »
GOVT. OF INDIA
Regn. No.-6584/08
8idhannagar Court
Dist.-North 24 Pgs
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3 ANNEXURE-R1/1

TA-J-11014/112/2022-TA-1
Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division
* kK

Indira Paryavaran Bhavan,
Jor Bagh Road, New Delhi-110 003
Dated: 25" November, 2022

Office Memorandum

Sub:- Standard Operating Procedure (SOP) for Post Environmental Clearance
Monitoring and Compliance of the project -reg.

Background

The Ministry has established 19 Integrated Regional Office (IROs) vide Notification
No. 1-5/2013-ROHQ dated 13m August, 2020 with a view to achieving mandated outcomes
related to Monitoring and Compliance of the project in an improved, timely and effective
manner.
2 As far as monitoring and compliance of EC conditions are concerned, as per para 10
of the EIA Notification, 2006, it is mandatory for the project proponent to submit half-yearly
compliance reports in respect of the stipulated EC conditions to the Ministry and its
Integrated Regional Offices (IROs).

The prescribed SOP wrt the Monitoring & Compliance is as given below:
1. IROs undertake inspection of the unit, with respect to the following scenarios:

i. IRO identifies ambiguity in half-yearly compliance reports with respect to the

stipulated EC conditions submitted by Project Proponent (PP).

ii. PP request IRO for issuance of Certified Compliance Report (CCR) in order to apply
for expansion of the project under EIA, Notification 2006.

iii. Complaint received against the project.

iv.  Direction from the Ministry based on PMO/VIP/PG/RTI ete. references.

v. Random Inspection of projects.

vi.  Direction from Hon’ble court in various Court Matter.

2. Based on the observations during Monitoring IRO secks Clarification/Action Taken
Report (ATR) to the PP and submit Monitoring Report along with the clarification letter to
the Ministry.

4 If PP fails to respond to it a reminder letter is sent by IA-Monitoring Cell allowing PP
to submit ATR in 15 days.

4. Action on the Monitoring Report by the Moniforing Cell: Monitoring Cell of
Ministry analyse the monitoring report submitted by IRO. Based on the observed Major and
Minor partial/non-compliances clarification/ATR, if necessary, is sought from Project
Proponent with direction to submit the response within a period of Thirty (30) days. If PP
fails to submit the response of clarification/ATR letter within the time line period, a reminder
letter as warning issued to the PP,

/____‘—-"‘7
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The response submitted by PP is examined in the Ministry and the Action taken report

submitted by PP is sent to IRO for further verification. Based on IRO’s verification report
following actions are contemplated:

iii.

[f no satisfactory action has been taken by the PP and EC conditions are yet to be
complied Ministry may issue Show-Cause Notice under the Section 5 and other
provisions which may include Section 15 and 19 of the Environment (protection) Act,
1986.

If it is observed that the non-compliances are not rectified, Ministry provides an
opportunity to PP for clarification in personal hearing under the chairmanship of
officer not below the rank of Joint Secretary. Based on the outcome of the personal
hearing if necessary, direction for Compensation/Suspension of EC may be issued.

If it is observed that PP has taken credible action to comply with the condition and the
action is expected to be completed with some additional time, Ministry grant
additional time in which actions are expected to be completed by PP to fully comply
with the conditions mentioned in the EC and submit the compliance report duly
verified by concerned IRO to the Ministry.

If it is observed that PP has now complied with all the conditions and the same has
been confirmed in the verification report, Ministry issues Action Closure Letter
(ACL) to the PP with direction to continuously submit six monthly compliance report
on time. »

If it is observed that PP has violated the provisions of EIA Notification, 2006 and
attracts the provisions of SOP dated 07.07.2022, Monitoring Cell intimates the
concerned sector for taking appropriate action as deem fit.

6. Action after issuance of Show Cause Notice:

Monitoring Cell of the Ministry prescribes a time line of Fifteen (15) days or Thirty
(30) days for submission of reply of SCN based on the gravity of non-compliances. If
PP fails to submit the response of SCN within the prescribed time period, if necessary,
a warning letter may be issued.

The response to SCN submitted by PP is examined in the Ministry and if found
necessary the reply submitted by PP is sent to IRO for further verification. Based on
IRO’s verification report following actions are contemplated:

a) Ifit is observed that PP has now complied with all the conditions and the same has

been confirmed in the verification report, Ministry issues ACL to the PP with
direction to continuously submit six monthly compliance report on time.

b) If it is observed that the non-compliances are not rectifiable, Ministry provides an

opportunity to PP for clarification during personal hearing under the chairmanship
of officer not below the rank of Joint Sccretary. Based on the outcome of the
personal hearing if necessary, direction for Compensation/Suspension of EC may
be issued.

7. Action in other scenarios:

i.

If it is observed that there is imminent risk to the environment and health due to

noncompliance by the PP, SCN with time line of Fifteen (15) days is issued to PP. If

PP fails to submit the response of SCN within the prescribed time period, if necessary

P

N\

/

~

646



iii.

X

a warning letter may be issued otherwise after Fifteen (15) days personal hearing may
be conducted under the chairmanship of officer not below the rank of Joint Secretary.

Based on the outcome of the personal hearing if necessary, direction for Suspension
of EC or other prescribed action under EPA may be issued.

If it is observed that due to non-compliance, accident has already been taken place,
Ministry may immediately suspend the EC of the project till all the conditions are

complied and duly verified by concerned IRO. M
%
—_—

(Dr. Shruti Rai Bhardwaj)
Addl. Director/Scientist ‘I’

Encl.: As above

To,
All Concerned

Copy for information to:
1. PS to Hon’ble Minister for Environment, Forest and Climate Change
. PS to Hon’ble MoS (EF&CC)
. PPS to Secretary (EIF&CC)
. PPS to DGF&SS (EF&CC)
. PPS to AS (TK)/PPS to JS(SKB)
. Guard File/Spare Copies
. US(IT)/Consultant(I'T)

~] &N W B W N
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. SWAMI VIVEKAN 'NDA MISSION TRUST
=T (AaH19—= HwE o

A churitable Trust
SLNOSSA7ADEED NOCAASR2 DLL21.07.208
FORA REG. NO- 147040606, D12 18022013
L/SI2AA & 80G Reg. of the LT, Act-1961, DL.-19.09.2014

-

pshneternts b #M
Rof No SVMT/23-24/19 X Date: 30/06/2023
cLEL
To, S L ©2 = ANNEXURE- R1/2

1. The Hon’ble Minister, N
Ministry of Environment, Forest and Climate Change, - Minister EF & CC
Indira Paryavaran Bhawan, Jorbagh Road, DAK Dy. No...2.692.4.0

New Delhi - 110 003 ‘ _ Daten. | 2RI
Email- mefcc@gov.in M \'7( } FaLL
Phone - 11-23014243 &2\

, Sub: Violation of EIA Notification 2006 Commencement of construction work of
: Sinter Plant without getting Environmental Clearance & Consent to Establish
(NOC) and hiding the information, concealing factual data or submitted the
false/fabricated data to obtain Transfer EC & Expansion TOR by the industry
M/s Ramsarup Industries Limited at Industrial Estate Kharagpur, P.0. Rakha
Jungle, P.S. Kharagpur, District - Paschim Medinipur in West Bengal.

q634-0. |
R =] A 7

Ref: Terms of Reference (Proposal No.. [IA/WB/IND1/423132/2023, Dated:
24.03.2023

Dear Sir,

This is to inform you that M/s Ramsarup Industries Limited was kept in close since
2008, now the management of the company is going to start the industry with back dated
APC device, we expect the industry can’t meet the stipulation as given by CPCB.

Apart from this the company has started the construction for setting up Sinter Plant of
capacity 1 X 1.2 MTPA (1 X 110 m?) without obtaining Environmental Clearance and
Consent to Establish WBPCB. Construction work photos & videos are attached for your
immediate reference.

We search the various proposal in the Paribesh Portal there it is observed that M/s
Ramsarup Industries Limited has proposed to install Sinter Plant of capacity 1 X 1.2 MTPA
(1 X 110 m?). But the industry yet has not obtained the ToR for doing the EIA study for
getting EC.

Therefore, the industry is going to setup new unit without taking the Environmental
Clearance as well as Consent to Establishment.

Reglstered Office.- Vill+P.0.+P.S.-Pingla, Dist.- Paschim Medinipur, Pin.- 721140, WE., India

L

- VillkGokulchak P.O.- Jaichak PS.- Pingla. Dist - Paschim Mednpur, P - T21153 N B
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Also, as per kml file available on Parivesh portal and the most recent Google Earth Image
(Google Imagery dated 05.02.2023 is enclosed) of the site proposed location for Sinter Plant
(as given in layout plan uploaded on Parivesh Portal is enclosed) it is clearly visible that
some construction activity is going on at the site. Hence it is clear that they hidden the
information, concealed the factual data and submitted the false/fabricated data for obtaining
Terms of Reference.

Sir it is a clear case of violation on environmental norms i.e. carrying construction work
without obtaining EC & CTE as per the Environment Impact Assessment (EIA) Notification
2006 and its amendments.

Not only this Ramsarup Lohh Udyog Limited has obtained consent to operate for cold pig
iron vide CTO-CO33601 dated 22.12.08 for 18,360 Ton Per month where in as per original
EC dated 03.10.2006 the permission was granted for 31,300 TPA. The CTO permission
obtained beyond EC sanctioned capacity. The new management by giving false facts and
submitting misleading replies trying to get the environment clearance transfer and
regularise the production capacity, but such kind of practice is not at all appropriate and it is
against the EIA Notification 2006 and its amendment thereafter.

The company are influential people with money power to put pressure on local offices and
are getting their things done through. We therefore request your good offices to take
immediate action to stop all the illegal activities by M/s Ramsarup Industries Limited to save
the Environment and protect our nearby villages.

Under such circumstances we pray to take adequate steps to protect environment against
such massive violation so that the new unit should be implemented according to
incremental impact within the limit as prescribed by CPCB, so that expansion project will be
not hurt the human & living beings.

Thanking You,
Yours Faithfuli_\‘l

al Baner]ee W

25 Mega tut -dl
Enclosures as ac%ﬁ eott & Lok

saf3
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BRIEF SYNOPSIS ENVIRONMENTAL & FOREST ACT VIOLATION DONE BY SHYAM GROUP:

Sl. No

_Industry situated

Description of violation

Name of Complainer

Supportlng 3 Documents

M/s Ramsarup
Industries Limited

At Industrial Estate
Kharagpur, P.O. Rakha
Jungle, P.S. Kharagpur,

District - Paschim

Medinipur in West

Bengal.

Project Proponent has already started the
construction work of sinter plant without
obtaining Environmental Clearance and Consent
to establish (NOC) from West Bengal Pollution
Control Board.

Industry has obtained the CTO for cold pig iron
more than EC sanctioned capacity by hiding the
facts

Industry having no surface Water permission for
operation the plant.

Industry is going to start the unit without |

revamping the APC device for mitigation the
CPCB prescribed standard.

Proponent applied for the EC transfer by hldlng
the facts.

Proponent applied the Expansion ToR hiding the
fact of actual physical status of the project.

0

GAYOOR Foundation
Kalyan Ghosh, Advocate
Swami Vivekananda
Mission Trust.

Paschim Bango Lodha
Sabar Samaj.
Madhusudan Barkola
Unnayan Foundation
B.M Bhattacharya,
Advocate

Google Image of the site. ‘

Photo of illegal |
Construction without |
obtaining CTE.

Lay out plan.

. ToR application-FORM- | ‘

available on parivesh
portal. I
Ministry has directed

IRO, MOEFCC Kolkata for |
carrying site inspection. ‘

Project proponent has violated the EC Norms as per EIA Notification 2006 and carrying |Ilegal work at site.




R

Vit

% ANNEXURE- R1/3

Mo 11091/229/ 200614 11
_ | Governmeni of india
. T Winistry of Envivehment & Forssts
LA Division
Telfax. 2436 0480

Paryavaran Bhavan
L GaE0 Complex,Lodi Road
Hew Dolhi-t 1%90?

Pate © 37 October, 2006

Shri Ashisly dhandl uﬁwai"x
Managing Direclor

Hamsareg iiﬁm Uidyog Limitad
¥, Kiran Bhankar Roy Road
Hasiings Chambers, 17 Floor
Kolkata = 700001

Pim_m 033 ‘?2’13?663
Fax No i 13- 22'53’?&&?
Eampil mmsa&*im{’am § netin:
Suliject Eﬁis}qr’!iﬂd Steef Piant ai‘ nd'ustri’tf Eessata Kh'ir’ac*pur District iﬁaseé'him_
Mm‘*'nww Wingt " Rengal by Mg Rémswarup in_hh Hayan |imbtad —

an%rr‘nmentai Gieara neereg.
s

H

Tiis has ﬂferance 1. Aol tetter no RLULENVIOB da ed 42‘ Jung 2066 ﬁx{::zg J‘f:f;”’f

application, FIAZEMP and ;mss%ﬂd arojest ciucumﬁnfa also with CD: and subsequient clarifications

ﬁ:m pad by you yide your letter dated 10% July 2008, for envirenmental clearance on the abova
man Ia:m,d praject. The M mis’{ry_; of Environment and Forests lias examined your application. i s
noted that the proposal s for 0.3 MTPA Intagrated stéel plant at Indusirial Estale, Kharagpur, in
Dssuss + Pashehin Medinipur, West Bengal t6 manufacture 0.291 MTPA Cast Biliets and 31,300
TPA Cold pigs besides co- gereraiéﬁn of 20 MW power. Direct Reducsd lron (DRIY Plant wzii be
mwi(?ei 1o prodice $0% of iron. (total), arodnd 0.2 -0.3% carbon. DRI Plant will consist of raw
miatarial foed system, s‘oiataw Kiln,rolary-cosler, produst (DRI} handiing system and waste gas
sysiem. Blast fumace (BF) of 850 m3 capacity will be installed fo produce 2,28,100 TPA hot
meia% which wilt i}e charged lo EAF. Partof the-hot métal will be corverisd m Py frorcin pig
Sasting machine, Stesl Melting $hop (SM:;) for producmg 3,00,000 TPA steal will be Installed.
E}ertr{; Arc fumace: {FAT ywill-act as primary steel making unit.and will be chargaa using’ 38%
DRI, B0% ot metal and 2% piani retlrn sorap, 20 MVY captivée pover plant villl be. gs:rmrma .
f;cm \}&,/8‘;;'{6.. Heat emanating from DRI K anci BF Toiai land e quucd for- he pm ec‘i SDZ'
ores. Total casi of thc ms}act‘;rs Rs 500 Crors, - R T -

30, Publichearing mes,tmg voas held: on 40" E‘abx mry ?(}O@ ECon‘ﬁe LLQ eaiabhsh Ens i;aen
Issued by the West Bengal Poliutioh Control Board vide' letier no 306- 2N-111/2004 dated 6"
ke 2008 “Commitment for- sappéy of 680 m3fhr water ‘has been issued by F’hamapus

Mumicipality on 29.00.2005. West Bengal Industrial Develspment’ C‘mpcmimrz Ltd Hag fasuad

pn‘}‘%@‘;’ff@ﬂ gort fi:,:a afor aey it ing 302 acres fand.
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a0 The Winistry of Eifak{irsmz‘mm amd Forests %}a'r_l.-;aigjy'aéc:v;jijds ervironimental cloaranss jollie

!
fect under the provisions of A Notification dated 27" January, 1994 as amended
senuently subject ta siiel cotipliancs of the foilowing specific and general oo yditlons:!

A SPECIFIC CONDITIONS

csous emissions fram various wiceess units. ghall conforim to the leadhnass
hased standards notlfisd by Ahis Winistry on 19" May, 1063 and slandards, prasoribed
from time to ime. The st Roard may spedify more stringent standards for the felevant
pardmeters Keeping in view ihe ratite of the industry and its size and jocation Al ng
e the emission level shall goheyond.tha nresorhed standards. Qridine continuous |
maritoring systeny shali be instalied In stacks fo moniior SPM and interociing faclines
shall ba p%‘exﬁ{é@d g0 thal procéis pan be autornatically stopped In case emission lavel ?

e

d g

axcoads the it

I plant continl measures for checking fugitive emfssiens from at the vulnersble sources
ke spillagelraw rmatstims/coal handlings #c. shall be provided. Further, spasific
mmasures ke provision of dust suppression systarn consisting of water aprlikling,
suction hoods, Tans and bag fiters etc, shall he installed at materdal ranslar points, biast
firmace stock house and other enclosed raw materal handling aress. Cenlralized de-

L
dusting system le. collaction of fugitive emissions Wirough suction hood and subsequent

iR iriigh bag Titer or Ay othar-device ar finally“smitted through a stack of ==
anpropiiataly designed height conforming to the standards for eletiric arc furnates.
Fugltive arnisgions shall be reyularly fronftarad and, secords maintaingd. '

' AR e B S AR

iy Az dicated I the EIAEMP report; the comipany shall inatall Waste Hast Recovery

Boiars (WHRE) to recover the wWasts heat and generale powey from the steam prodused
by e WHRE, “The. particulale emissions from the. WHRB shafl be controiled by
matallation of ESP asper the GPCH specificalion and particulate entissions shall not
exnead 50 mg/Nm® Further, ibe comparty shall install Bry Fog: Dust Suppression in the

mataiial handling aﬁﬁa;'D{y\g@ﬁS gleaning system In rotary kitn, bag fiter in DRI ki, st

catcher and ventury type: gagcleaning systen o the BF. Alr emission from EAF will ha

sontrollsd by providing hood over EAF and Bag - fliter {ume exiraction system In tadie

and bilat casting section.

Tolal raquiremeant of the wéia‘p shall not exgead 880 pifd cand shafl be mel from

Kharagpur Municipal Waltet Bupply. Mo, grotnyd water ghall he drawn efthar. for
eonstruction or aperation Zero” digghargs: shall be followed stirictly as pro posed. AS
reflested inthe EIAEMP report the waste waler genaration fiom the various units and.

¥

its proper recyeling and retse shall be eneured. The effluant during ihe ronsoon ‘shall
he dischargad after conforming fo the presatibed standards, The domestic wasie waler

after treatment i TP shall be discharged ipto natural drainage afier ensuring quality of
water wji;binprez_séréijeé:_i porms, DUy AR R R S

5 As indicated in the EIAEMP, Solld wasiss are gensrated in the forh ol Slag, Serap,
Seala and dust “SM8 =slag tmm EAF-shall be usad in fand il at-jowslylng ateas. Siag

from Blast Fumace shall be granultated and sold fo the Cement plants located near by

for slag cement: Scrap. from SMS and other areas shall be recyeled in the prapoesad
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3( ANNEXURE- R1/4

F. No. J-11011/14/2008- 1A 1l (1)
Government of India
Ministry of Environment and Forests
(I.A. Division)

Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi — 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668

Dated 3™ June, 2009
To,
Managing Director
M/s Ramsarup Loh Udyog Ltd.
7C, Kiran Shankar Roy Road
Hastings Chamber, 2" Floor
Kolkata — 1, West Bengal

E-mail : ashish@ramsarup.com / ramsarup@cal2.vsnl.net.in ;
Fax No. : 033-22137667;

Subject : Modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at
Kharagpur, West Bengal by M/s Ramsarup Loh Udyog Ltd. — Environment clearance reg.

Ref. : Your letter no. RLUL/MOEF/FC/01 dated 17t December, 2008.

Sir,

Kindly refer your letter no. RLUL/MOEF/FC/01 dated 17" December, 2008 alongwith project
documents including Application in Form |, draft TORs, Pre-feasibility Report, EIA/EMP Report
and subsequent clarifications furnished vide communication dated 1st April, 2009 regarding above
mentioned project.

2.0 The Ministry of Environment and Forests has examined your application. It is noted that proposal
is for modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur,
Paschim Medinipur, West Bengal by M/s Ramsarup Loh Udyog Ltd. The expansion will be carried out in
the existing campus only and no additional land will be acquired. Environment clearance for existing plant is
accorded vide letter no. J-11011/229/2006-1A Il (1) dated 3.10.2008. Total land acquired from WBIDC is 325
acres. Total cost of the project is Rs. 2,058.81 Crores.

3.0 Steel plant will be based on the DRI-BF-EAF-LF-CCM route alongwith captive power plant.
During expansion, hot metal production and semi-finished steel products (cast billet) will be
enhanced from 0.228 MTPA to 0.456 MTPA and 0.3 MTPA to 0.7 MTPA respectively. Following
are the details of the existing and proposed units :

Units Capacity (Existing) Capacity (Proposed)
S.N
1 DRI Plant (1x500 TPD) 150,000 TPA (1x500 TPD) 150,000 TPA
2 Blast Furnace (1x350 m?3) 2,64,100 TPA (1x350 m®) 310,900 TPA
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Pig casting machine 1x1,000 TPD
3 EAF Shop (1x50 T) 300,000 TPA (1x70 T) 383,200 TPA
4 Ladle Furnace (1x50 T) (1x70 T)
5 | Billet Caster (1x2/3 Strand) 291,000 TPA (1x4 Strand) 372,000 TPA
6 Power Plant 20 MW 45 MW
WHRB
BF Gas fired Boiler | 1x52.5 TPH 1x52.5 TPH
CFBC Boiler 1x25 TPH
1x35 TPH 1x120 TPH
7 Sinter Plant - (1x90 m?) 960,000 TPA
8 Oxygen Plant - 7300 Nm3/hr of Oxygen
9 | Rolling Mill -- 0.8 MTPA
4.0 Electrostatic precipitator (ESP), bag filters, dry fog dust suppression system and fume

extraction system with bag filters will be provided to control particulate matter. Total water
requirement for the proposed expansion from Kharagpur municipality water supply system will be
720 mdhr and permission for 1,600 m3/hr is obtained. Process wastewater will be treated in
Effluent Treatment Plant and the treated effluent will be used for dust suppression and slag
granulation. Char/dolochar will be used in CFBC boiler. BF sludge will be used in the sinter
plant. BF flue dust, EAF dusts, mill scales, sinter plant dust and DRI fines will be recycled to
sinter plant. Granulated BF slag and fly ash will be sold to cement manufacturers. Scrap will be
recycled back. SMS slag will be utilized.

5.0 Public hearing is exempted due to project being located in notified WBIDC industrial area
as per Section (iii), Stage (3), Para (i)(b) of EIA Notification 2006.

6.0  The Ministry of Environment and Forests hereby accords environmental clearance to the
above project under EIA Notification dated 14" September, 2006 subject to strict compliance of
the following conditions:

A. SPECIFIC CONDITIONS :

i) Efforts shall be made to reduce RSPM levels in the ambient air and a time bound action
plan shall be submitted. Continuous stack monitoring facilities for all the stacks shall be provided
and sufficient air pollution control devices shall be provided to keep the emission levels below 100
mg/Nm?3. At no time, the emission level shall go beyond the prescribed standards. Interlocking
facilities shall be provided so that process can be automatically stopped in case emission level
exceeds the limit.

i) Electrostatic precipitator (ESP) shall be provided to DRI kiln, CFBC boiler, WHRB and
Sinter Plant to control emissions less than 100 mg/Nm3. Hot gases from DRI kiln shall be passed
through Dust Settling Chamber (DSC) to remove coarse solids and After Burning Chamber (ABC)
to burn CO completely and used in Waste Heat Recovery Boiler (WHRB). The gas then shall be
cleaned in ESP before leaving out into the atmosphere through ID fan and stack. Fume extraction
system with bag filters shall be provided to steel melting shop (SMS). Stack of adequate height
shall be provided to rolling mill, BG gas fired boiler and blast furnace stoves to control emissions
less than 100 mg/Nm3.
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iii) Data on ambient air quality, stack emissions and fugitive emissions shall be uploaded

on the Company’s website and also regularly submitted on-line to the Ministry’s Regional Office at
Bhubaneswar, West Bengal Pollution Control Board (WBPCB) and Central Pollution Control Board
(CPCB) as well as hard copy once in six months. Data on SPM, SO2 and NOx shall also be
displayed prominently outside the premises at the appropriate place for the information of general
public.

iv) Gaseous emission levels including secondary fugitive emissions from all the sources
shall be controlled within the latest permissible limits issued by the Ministry and regularly
monitored. Guidelines / Code of Practice issued by the CPCB shall be followed. New standards
issued by the Ministry for the sponge iron plant in May, 2008 shall be followed.

V) Vehicular pollution due to transportation of raw material and finished product shall be
controlled. Proper arrangements should also be made to control dust emissions during loading
and unloading of the raw material and finished product.

vi) In-plant control measures for checking fugitive emissions from all the vulnerable sources
shall be provided. Dry fog dust suppression system shall be provided to BF stock house. Dust
extraction system with bag filters shall be provided at various dust generating points including
transfer points. Water spraying system shall be provided to control fugitive emissions in captive
power plant. Dust suppression system shall be provided in raw material preparation
plant. Fugitive dust emissions from storage, transportation and raw material handling areas shall
be controlled by water sprinkling and other dust suppression measures.

vii) Total ground water requirement from Kharagpur municipality water supply system shall
not exceed 720 m3/hr and permission for 1,600 m3/hr is obtained. Process wastewater shall be
treated in Effluent Treatment Plant (ETP). Clarifier, thickener, sludge pond shall be provided to
raw water treatment plant and blast furnace gas cleaning plant. Acidic effluent from de-
mineralization (DM) plant shall be neutralized in neutralization pit. Settling tanks fitted with oil &
grease traps shall be used for treatment of effluent from billet caster and hot rolling mills. All the
treated wastewater shall be recycled and reused in the process to the maximum extent possible
and reused either in the process or for slag granulation, dust suppression, green belt development
etc.

viii) ‘Zero’ effluent discharge shall be strictly followed and no wastewater shall be discharged
outside the premises. Domestic effluent shall be appropriately treated in septic tank followed by
soak pit and used for green belt development within the premises.

iX) The water consumption should not exceed 16 m3/Ton of Steel as per prescribed
standard.
X) Ground water monitoring around the solid waste disposal site / secured landfill (SLF)

shall be carried out regularly and report submitted to the Ministry’s Regional Office at
Bhubaneswar, CPCB and WBPCB.

Xi) Proper utilization of fly ash shall be ensured as per Fly Ash Notification, 1999 and
subsequent amendment in 2003.

Xii) All the char/dolochar  from DRI plant shall be utilized in CFBC boiler of power plant and
no char shall be disposed off anywhere else. CFBC boiler shall be installed simultaneously
alongwith the DRI plant to ensure full utilization of char from the beginning. All the blast furnace
(BF) slag shall be granulated and provided to cement manufacturers for further utilization. BF flue
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dust, BF sludge EAF dusts, mill scales, sinter plant dust and DRI fines shall be recycled and used
Sinter plant. Scrap shall be recycled back to the steel melting shop. SMS slag shall also be
properly utilized. All the other solid waste including broken refractory mass shall be properly
disposed off in environment-friendly manner. Oily waste/ lubricants shall be provided to authorized
recyclers/reprocessors or properly disposed off as per the Hazardous Waste (Management &
Handling) Rules, 1989 and subsequent amendments.

Xiii) Coal and coke fines shall be recycled and reused in the process. Iron ore, fluxes, mill
scales etc. shall be recycled to sinter plant to produce sinter.

Xiv) All the slag including from EAF and SMS shall be used for land filling inside the plant or
used as building material only after passing through Toxic Chemical Leachability Potential (TCLP)
test. Toxic slag shall be disposed in secured landfill as per CPCB guidelines. Otherwise,
hazardous substances shall be recovered from the slag and output waste and be disposed in
secured landfill as per CPCB guidelines.

XV) A time bound action plan shall be submitted to reduce solid waste, its proper utilization
and disposal.
XVi) Proper handling, storage, utilization and disposal of all the solid waste shall be

ensured and regular report regarding toxic metal content in the waste material and its
composition, end use of solid/hazardous waste shall be submitted to the Ministry’s
Regional Office at Bhubaneswar, WBPCB and CPCB.

Xvii) Green belt shall be developed in 33 % area within and around the plant
premises to mitigate the effects of fugitive emissions as per the CPCB guidelines in
consultation with DFO.

Xviii) All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel plants shall be implemented.

XiX) The company shall provide housing for construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

B. GENERAL CONDITIONS :

i. The project authority shall adhere to the stipulations made by West Bengal
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Pollution Control Board (WBPCB) and State Government.

i No further expansion or modification of the plant shall be carried out without
prior approval of this Ministry.

ii. The gaseous emissions from various process units shall conform to the
load/mass based standards notified by this Ministry on 19" May, 1993 and standards
prescribed from time to time. The West Bengal Pollution Control Board (WBPCB) may
specify more stringent standards for the relevant parameters keeping in view the
nature of the industry and its size and location.

iv. Ambient air quality monitoring stations shall be set up as per statutory
requirement in consultation with the WBPCB. Ambient air quality including ambient
noise levels shall not exceed the standards stipulated under EPA or by the State
authorities. Monitoring of ambient air quality and shall be carried out regularly in
consultation with WBPCB and data submitted to the CPCB and WBPCB regularly. The
instruments used for ambient air quality monitoring shall be calibrated time to time.

V. The overall noise levels in and around the plant area shall be kept well
within the standards (85 dBA) by providing noise control measures including acoustic
hoods, silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environmental (Protection) Act,
1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

Vi. Occupational health surveillance of the workers shall be done on a regular
basis and records maintained as per the Factories Act.

Vii. All the environment management measures given in the EIA/EMP shall be
implemented and complied with.

Viii. All the recommendations mentioned in the Corporate Responsibility for
Environmental Protection (CREP) of CPCB issued for the steel plants shall be
implemented.

iX. The company shall develop rain water harvesting structures to harvest the rain
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water for utilization in the lean season besides recharging the ground water table.

X. Proper house keeping and adequate occupational health programmes shall be
taken up.
Xi. The company shall undertake eco-development measures including

community welfare measures in the project area.

Xii. A separate environmental management cell to carry out various
management and monitoring functions shall be set up under the control of Senior
Executive.

Xiii. As proposed, 8 to 10% and 2-3 % of the total project cost viz. Rs. 17,574.00
Lakhs shall be earmarked towards the capital cost recurring cost/annum for
environment pollution control measures and used judiciously to implement the
conditions stipulated by the Ministry of Environment and Forests as well as the State
Government. The funds so provided shall not be diverted for any other purpose.

Xiv. The Regional Office of this Ministry at Bhubaneswar / CPCB / WBPCB shall
monitor the stipulated conditions. A six monthly compliance report and the monitored
data alongwith statistical interpretation shall be submitted to them regularly.

XV. The Project Authorities shall inform the Regional Office as well as the Ministry,
the date of financial closure and final approval of the project by the concerned
authorities and the date of commencing the land development work.

XVi. The Project Proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the clearance letter
are available with the W. B. Pollution Control Board and may also be seen at Website
of the Ministry of Environment and Forests at http:/ envfor.nic.in. This shall be
advertised within seven days from the date of issue of the clearance letter at least in
two local newspapers that are widely circulated in the region of which one shall be in
the vernacular language of the locality concerned and a copy of the same shall be
forwarded to the Regional office at Bhubaneswar.
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7.0 The Ministry or any other competent authority may stipulate any further
condition(s) on receiving reports from the project authorities. The above conditions shall
be monitored by the Regional Office of this Ministry located at Bhubaneswer.

8.0 The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory.

9.0 Any other conditions or alteration in the above conditions shall have to be implemented by
the project authorities in a time bound manner.

10.0 Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.

11.0 The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1981 the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.

(Dr. P. B. Rastogi)
Director

Copy to :-

1. The Secretary, Department of Environment, Govt. of West Bengal, Kolkata, West
Bengal.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi-110032.

3. The Chairman, West Bengal Pollution Control Board, Parivesh Bhawan, 10A Block-LA
Sector-lll, Salt Lake, Kolkata - 700091, West Bengal.

4, The Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment and
Forests, A-3 Chandrashekharpur, Bhubaneswar — 751 023, Orissa

5. Adviser IA-ll(l), Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
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New Delhi.

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,
New Delhi.

7. Guard File.
8. Monitoring File.
9. Record File.

(Dr. P. B. Rastogi)

Director



X ANNEXURE- R1/5

By Speed Post

F. No.1A-Z-12011/16/2023-1A-1
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division)

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003
E-mail: bhardwaj.adiraju@gov.in
Date: July, 2023
To, &
The Deputy Director General of Forests,
Ministry of Environment, Forést and Climate Change,
Integrated Regional Office,
Bhubaneswar, A/3,
Chandersekharpur, Bhubaneswar-751023.

Sub: Complaint against construction work of Sinter Plant without prior Environmental
Clearance & Consent to establish (NOC) by M/s Ramsarup Industries Limited located at
Industrial Estate Kharagpur, P.0. Rakha Jungle, P.S. Kharagpur, District-Paschim
Medinipur in West Bengal - reg.

Ref: i. Ministry’s EC letter No.J-11011/229/2006-IA.11I dated 03.10.2006
ii. EC transfer letter No. J-11011/141/2008-1A.1I(1) dated 25.05.2023
iii. Complaint about violation of EIA, Notification 2006 by M /s Ramsarup Industries
Limited vide Letter No. SVMT/23-24/19 dated 30.06.2023

This is in reference to the complaint dated 30.06.2023 regarding the construction work of
Sinter plant of capacity 1x1.2 MTPA by M/s. Ramsarup Industries Limited without obtaining prior
Environmental Clearance and Consent to Establish from WBPCB (copy enclosed). The content of
the letter is self-explanatory.
Zi The complainant alleges that M/s Ramsarup Industries Limited has started construction of
the Sinter plant without the necessary permission from the competent authority, in violation of the
EIA Notification, 2006, and the CTO permission obtained beyond EC-sanctioned capacity.
3 Environmental Clearance was issued to the project ‘Integrated Steel Plant at
Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal by M/s Ramswarup
Lohh Udyog Limited’ by the Ministry vide letter No. J-11011/229/2006-IA.1l1 dated
03.10.2006 and an EC transfer letter No. J-11011/141/2008-1A.11(I) dated 25.05.2023.
4., In this regard, it is requested to submit the joint inspection report in association with IRO
sub-office Kolkata on compliance of the EC issued by the Ministry for the project along with the
factual status with respect to the issues raised in the extant complaint at the earliest.

This issues with the approval of the Competent Authority.

Encl: As above
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Copy to,

I. Vivekanad Mission Trust, Pingla, Dist. Paschim Medinipur, Pin.-721140, West
Bengal, Email:swamivivekanadmission.trust@gmail.com
2. The Member Secretary, Ind.1, Lodhi Road, Jor Bagh, New Delhi-110003.
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Ministry of Environment, Forest & Climate Change

E‘H’fmm Hﬁﬁ%?/ Regional Office, Bhubaneswar

o

IU-HHET, ﬁ?ﬁ?ﬁﬁﬂ/ Sub-Office, Kolkata \'[,
IB-198, Sector — 111, Salt Lake City, Kolkata-700106 N ' Y LIFE
Phone: 033-2335-0902, E-mail: iro.kolkata-mefcc@gov.in f/ E ot

7 ANNEXURE- R1/6

File No: 102-494/14/EPE /3% Date: 16.08.2023
To,

Dr. Adiraju Bharadwaj,

Scientist “D”,

Monitoring Cell, Impact Assessment Division,

Ministry of Environment, Forest and Climate Change,

Indira Paryavaran Bhawan, Jorbagh Road,

Aliganj, New Delhi - 110003. (E mail: bhardwaj.adiraju@gov.in)

Sub: Complaint against construction work of Sinter Plant without prior Environmental
Clearance & Consent to establish (NOC) by M/s. Ramsarup Industries Limited
located at Industrial Estate Kharagpur, P.O. Rakha Jungle, P.S. Kharagpur,
District-Paschim Medinipur in West Bengal:-monitoring reg.

Ref: 1. Ministry’s letter no. Z-12011/16/2023-IA-I dated 19.07.2023,
2. Ministry’s EC letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006,
3. Ministry’s EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009.

Sir,

I am directed to draw your kind attention to the subject and reference letter cited
above and to state that the site inspection of the project by M/s. Ramsarup Industries
Limited was jointly conducted by Dr. Shahida P. Quazi, Scientist ‘E’, Sub-office Kolkata
and Dr. T. H. Mahato, Scientist ‘D’, Regional Office Bhubaneswar on 04.08.2023.

The joint enquiry report is enclosed as Annexure A and joint monitoring report is
enclosed as Annexure B.

Yours faithfully,

S AT

g1, Tnfgal O &t/ Dr. Shahida P. Quazi
T ®-3 / Scientist-E

Enclosure: As above

Copy to:
1. The PPS to Director General of Forest & Special Secretary, Ministry of
Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh
Road, Aliganj, New Delhi — 110 003. (Email: dgfindia@nic.in)

2. Inspector General of Forests (FC), Ministry of Environment, Forest and Climate
Change, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi — 110 003.
Email: ramesh.pandey@nic.in




667
28

3. Mrs. Shruti Rai Bhardwaj, Scientist-F, Ministry of Environment, Forest and
Climate Change, Indira Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi —
110 003. (Email: shruti.rai@nic.in)

4. Dr. Sandeepan B. S. Scientist “B”, Impact Assessment Division, Ministry of
Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh
Road, Aliganj, New Delhi — 110 003. (E mail: sandeepan.bs@gov.in)

S. Shri Sanjay Kumar Singh, M/s Ramsarup Industries Limited, Industrial Estate,
Kharagpur, Dist. Paschim Medinipur, West Bengal.



2& ANNEXURE -A

Complaint against construction work of Sinter Plant without prior Environmental
Clearance & Consent to establish (NOC) by M/s. Ramsarup Industries Limited
located at Industrial Estate Kharagpur, P.O. Rakha Jungle, P.S. Kharagpur, District-
Paschim Medinipur in West Bengal:-monitoring reg.

The site inspection of the project by M/s. Ramsarup Industries Limited was jointly
conducted by Dr. Shahida P. Quazi, Scientist ‘E’, Sub-office Kolkata and Dr. T. H. Mahato,
Scientist ‘D’, Regional Office Bhubaneswar on 04.08.2023. During inspection Shri Sanjay
Kumar Singh, Shri Prasanth Bharadwaj, Shri M. K. Prusty and Shri Sumit Chakraborty
were also present. Based on the observations made during inspection and documents
submitted, observations made are submitted.

OBSERVATIONS:

1. Ministry of Environment, Forest and Climate Change accorded Environmental
Clearance (EC) to M/s. Ramsarup Lohh Udyog Limited for the establishment of 0.3
MTPA Integrated Steel Plant to manufacture 0.291 MTPA Cast Billets and 31,300 TPA
Cold pigs and co-generation of 20 MW power at Industrial Estate Kharagpur, District
Paschim Medinipur, West Bengal vide letter no. J-11011/229/2006-IA-1I (I) dated
03.10.2006 for the following units: 1) DRI, 2) Blast Furnace (BF), 3) Electric Arc
Furnace (EAF) and 4) Captive Power Plant.

2. PP have also obtained the Consent to Establish from West Bengal Pollution Control
Board vide memo no. 305-2N-111/2004 dated 06.06.2006 for the manufacturing of
Billets (24,250 tons/month), cold pig iron (2,608 tons per month), sponge iron (12,500
tons per month) and granulated slag (5,458 tons per month). The validity of the
Consent to Establish was till 31.07.2010.

3. Consent to operate was accorded by WBPCB for Blast furnace vide consent no C-
017521 dated 08.02.2007 and vide consent no. C-033601 and memo no. 47/4A-
11/2006 dated 22.12.2008 for the production of cold pig iron- 18,360 MT/month,
granulated slag- 5,458 MT/month and generation of power- 7.5 MW using blast
furnace gas fired boiler. PAs have also obtained CTO from West Bengal Pollution
control board vide letter no. C0O45580 and memo no 41/4A-11/2006 dated
02.06.2009 for the production of Direct Reduced Iron- 12,500 TPM, Dolochar- 3,960
TPM and power through WHRB connected with Rotary Kiln — 12.5 MW.

4. EC has been accorded to PAs for the production of 31,300 TPA Cold Pig Iron vide letter
no. J-11011/229/2006-IA-1II (I) dated 03.10.2006 where in as per CTO no. CO33601
and memo no 47/4A-11/2006 dated 22.12.2008, the permission was accorded for the
production of 18,360 MT/month Cold Pig Iron, which is in contrast to the limit
mentioned in the Environmental Clearance issued by MoEF&CC.

S. Subsequently Environmental Clearance (EC) has been accorded by Ministry of
Environment, Forest & Climate Change to M/s. Ramsarup Lohh Udyog Limited for the
modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at
Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal vide letter no.
J-11011/14/2008-IA-II (I) dated 03.06.2009 for the following units:

S. No. | Units Capacity (Existing) Capacity (Proposed)
1 DRI Plant (1X500 TPD) 1,50,000 TPA | (1X500 TPD) 1,50,000 TPA
2 Blast Furnace (1X350 m?) 2,64,100 TPA (1X350 m?®) 3,10,900 TPA

Pig casting machine | 1X1,000 TPD
3 EAF Shop (1X50 T) 3,00,000 TPA (1X70 T) 3,83,200 TPA
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Ladle Furnace (1X50 T) (1X70 T)

Billet Caster ’(1‘113;2/ 3 Strand) 291,000 | ;34 sirand) 3,72,000 TPA
Power Plant 20 MW 45 MW

WHRB 1X52.5 TPH 1X52.5 TPH

BF Gas fired Boiler 1X35 TPH 1X25 TPH

CFBC Boiler - 1X120 TPH

Sinter Plant - (1X90 m?) 9,60,000 TPA
Oxygen Plant - 7,300 Nm3/hr of Oxygen
Rolling Mill -- 0.8 MTPA

As per the approval of Hon’ble Calcutta High Court, Ramsarup Lohh Udyog Limited
got amalgated and merged into Ramsarup Industries Limited with all its assets,
liabilities, employees, licenses, powers, authorities and obligations with effect from 1st
April 2007. However on 8th January 2018, Ramsarup Industries Limited was admitted
into Corporate Insolvency Resolution Process under the Insolvency and Bankruptcy
Code, 2016. SS Natural Resources Private Limited and Shaym Sel and Power Limited
emerged as the successful resolution applicant for acquiring Ramsarup Industries
Limited. Subsequently, there were legal proceedings against the Plan Approval Order.
Hon’ble Supreme Court vide order dated 12th May 2022 upheld the Approved Plan.
Finally, SS Natural Resources Private Limited and Shyam Sel and Power Limited
acquired Ramsarup Industries Limited on 5th May 2022 by replacing erstwhile board
of directors with its directors on board of Ramsarup Industries Limited (Annexure —
Al).

During visit, Project was not in operation. As per letter from Project Authorities dated
08.11.2017, plant had been under suspension since November, 2010. Further, it was
also stated that “there has been no production from May/ June, 2010”. The last
consent to operate was valid up to March, 2010 (exact date not readable). During visit,
repairing and maintenance activity in DRI and Blast Furnace were observed (Photo 1
and 2). However, new construction activity at initial stage was also observed. Details
of layout structure was not furnished at the time of inspection or thereafter. As per
the layout available in  Parivesh with respect to  Application no.
IA/WB/IND1/423132/2023, new construction activities are being done at the
proposed place of Sinter plant (Photo 3 and 4). One stack has also been found to be
under construction (Photo 5). Further, construction activities were also observed near
the present office building (Photo 6). From the plant layout, it appears to be a part of
the proposed pellet plant. The Project Authority said that this building is constructed
for rest house purpose for the employee. Changes in the project site due to recent
construction activities in the proposed Sinter plant area and part of Pellet plant area
is further corroborated by Time Series Google Images of dated 15.11.2018,
27.01.2021, 09.11.2022 and 02.05.2023 (Annexure- A2). During visit one oxygen
plant (defunct) was also observed for which CTE and CTO has not been furnished. The
EC has been accorded on 03.10.2006 and 03.06.2009 which was valid up to
02.10.2011 and 02.06.2014 respectively.
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. Photé 2 : View of repa1r1ng act1v1ty at blast
furnace

Photo 3: New construction actuvity at the Photo 4: Another view of new construction

proposed sinter plant area actuvity near sinter plant area

gy . S o ‘v BTN
Photo 5 : Incomplete new structure at the Photo 6: New construction activity near the
proposed sinter plant area present office building
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CONCLUSION:

From perusal of the records available in the office and documents made available
by the PP, it was found that Ramsarup Industry was not in operation since, 2010. SS
Natural Resources Private Limited and Shyam Sel and Power Limited have acquired
Ramsarup Industries Limited by NCLT on 5t May, 2022 by replacing erstwhile board of
directors with its directors on board of Ramsarup Industries Limited. During site visit it
was found that repairing work being done actively in already existing structure at DRI
and Blast Furnace. New construction activity were found in the site earmarked for
proposed Sinter plant and proposed pellet plant as per the layout plan in Parivesh with
respect to Application no. IA/WB/IND1/423132/2023.

(Dr. Shahida P. Quazi) (Dr. T. H. Mahato)
Scientist ‘E’ Scientist ‘D’
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% . ANNEXURE Al

30 May 2022
To,

Successful Resolution Applicant,
Ramsarup Industries Limited,
Consortium of:

S S Naturals and Resources Private Limited,
S. S. Chambers, 2nd Floor
5 C.R. Avenue, Kolkata 700072
and
Shyam Sel and Power Limited,
5 C.R. Avenue, Princep Street,
Kolkata 700072

Dear Sir,

Re: Handing over of the management and control of Ramsarup Industries Limited

This is to record that on 05" day of May 2022 at around 07:30 PM, |, as the Chairman of the Monitoring
Agency of Ramsarup Industries Limited (“RIL” or “Company” or “Corporate Debtor”), and in terms
of the resolution plan, as approved vide Hon'ble National Company Law Tribunal's order dated 04
September 2019, have handed over to the newly constituted Board of Directors of the Corporate Debtor
the entire management and control of the Corporate Debtor along with majority of books, documents,
records and all the assets including plant sites located at Durgapur, Kharagpur, Shyamnagar and
Kalyani relating to the Corporate Debtor and its business.

Mr. Sumit Chakraborty, one of the members of the newly constituted Board of Directors of the Corporate
Debtor has duly accepted the handing over as above for and on behalf of the newly constituted Board
of Directors and has duly signified to such handing over by putting in his signature below as a token of
such handover and acceptance, which may please be noted.

Thanking you,

2

Kshitiz Chhawchharia
Erstwhile Chairman of Monitoring Agency
Ramsarup Industries Limited

Address: B. Chhawchharia & Co.,

8A & 8B, Satyam Towers, 3, Alipore Road,

Kolkata - 700 027

Contact No. 033 2479 1951 / Mob - 98304 92324

Email: kshitiz@bccoindia.com / ip.ramsarup@in.gt.com

I hereby accept the handing over of the management and control of the Corporate Debtor as on the
date and time above written along with majority of books, documents, records and all the assets

including plant sites located at Durgapur, Kharagpur, Shyamnagar and Kalyani relating to the Corporate
Debtor and its business.

Name: Mr. Sumit Chakraborty
Designation: Director
Ramsarup Industries Limited
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ANNEXURE B

Government of India
Ministry of Environment, Forests and Climate Change (MoEF&CC)
Regional Office — Bhubaneswar
Sub Office Kolkata

MONITORING REPORT

PART -1

DATA SHEET

File No: 102-260/08/EPE/

675

Project Type (River valley/ Mining/
Industry/ Thermal/ Nuclear/ Other
Specify)

Industry

Name of the project

1. Integrated steel Plant by M/s.
Lohh Udyog Limited

2. Modernization cum expansion of Integrated
steel Plant (0.3 MTPA to 0.7 MTPA)

Ramsarup

Clearance letter (s)/ OM No. and
dated

i. J-11011/229/2006-IA-II (I) dated 03.10.2006,
ii. J-11011/14/2008-IA-1I (I) dated 03.06.2009.

CTE Letter No. 305-2N-111/2004 dated 06.06.2006
Letter No C-017521 dated 08.02.07, Letter No.
CTO C-033601 dated 22.12.2008 and Letter No.
C0O45580 dated 02.06.2009.
Locations
a. | Taluk(s) District District Paschim Medinipur
b. | State (s) West Bengal
c. | Latitudes / Longitudes --
Address of correspondence
Address of concerned project Chief Shri Sanjay Kumar Smgh .
a.| Engineer (with Pin Code & M/s. Ra}msarup Industries Limited _ ‘
telephone/ telex/ fax numbers Indu‘st‘rlal Estate, Kharagpur, Dist. Paschim
Medinipur, West Bengal
Address of Executive  Project Shri Sanjay Kumar Smgh L.
b.| Engineer/ Manager (with Pin Code/ M/s. Ramsarup Industries Limited
’ Industrial Estate, Kharagpur, Dist. Paschim
fax numbers) .
Medinipur, West Bengal
Salient features:
EC dated | Feature
03.10.2006| Integrated steel Plant by M/s.
) . Ramsarup Lohh Udyog Limited
a.| Salient features of the project 03.06.2009| Modernization cum expansion
of Integrated steel Plant
(0.3MTPA to 0.7 MTPA)
Covered in the EIA/ EMPs submitted to the
b.| Environmental management plans Ministry of Environment, Forests and Climate
) Change (MoEF&CC) for approval at the time of
grant of Environmental Clearance (EC)
Breakup of the project area:
Date of EC Area
a| Project area 03.10.2006 302 Acre
03.06.2009 325 Acre

(as per the EC accorded)
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Break up of project affected
population with enumeration of
those losing houses / dwelling units
only, agricultural land only, both
dwelling units and agricultural land
and landless labourers / artisans

Not applicable as the land is leased land of

WBIDCL ( As reported by PP)

SC, ST/Adivasis

Others

Financial Details:

Project cost as originally planned
and subsequent revised estimates
and the years of price reference

EC dated | Original (Crores)

03.10.2006| 500 (as per the EC accorded)

accorded)

03.06.2009| 2,058.81 (as per the EC

Allocations made for environmental
management plans, with item wise
and year wise breakup

EC dated | Capital

| Recurring

03.10.2006| Details have not been furnished.

03.06.2009| Details have not been furnished.

Benefit cost ratio / internal rate of
return and the years of assessment

Details has not been furnished

Whether (c) includes the cost of
environmental management as
shown in (b) above

Details has not been furnished

Total expenditure on the Project so
far

Details have not been furnished.

Actual expenditure incurred on the
environmental management plans so
far

Details have not been furnished.

10

Forest land requirement:

The status of approval for a diversion
of forest land for non-forestry use

Not Applicable (As reported by PP)

The status of  compensatory
afforestation, if any

Not Applicable (As reported by PP)

The status of clear felling

Not Applicable (As reported by PP)

Comments on the viability and
sustainability of  compensatory
afforestation programme in the light
of actual field experience so far

Not Applicable (As reported by PP)

11

The status of clear felling in non-
forest area (such as submergence
area of reservoir, approach road), if
any, with quantitative information

Details have not been furnished

12

Status of construction:

Date of commencement

Details have not been furnished.

Date of completion (actual and / or
planned)

Details have not been furnished.

13

Reasons for the delay if the project is
yet to start.

Details have not been furnished.

14

Date of site visit:

The dates on which the project was
monitored by the Regional Office on
previous occasions, if any

NA

Date of site visit for this monitoring
report

04.08.2023
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PART-II & III
DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO THE
CONDITIONS OF THE ENVIRONMENTAL CLEARANCE AND ENVIRONMENTAL
MANAGEMENT

Subject: 1. Integrated steel Plant by M/s Ramsarup Lohh Udyog Limited
2. Modernization cum expansion of Integrated steel Plant (0.3 MTPA to 0.7
MTPA)

Reference: |i. J-11011/229/2006-IA-II (I) dated 03.10.2006,
ii. J-11011/14/2008-IA-II (I) dated 03.06.2009.

PRESENT STATUS OF THE PROJECT:

Ministry of Environment, Forest and Climate Change accorded Environmental
Clearance (EC) to M/s. Ramswarup Lohh Udyog Limited for the establishment of 0.3
MTPA Integrated Steel Plant to manufacture 0.291 MTPA Cast Billets and 31,300 TPA
Cold pigs and co-generation of 20 MW power at Industrial Estate Kharagpur, District
Paschim Medinipur, West Bengal vide letter no. J-11011/229/2006-IA-II (I) dated
03.10.2006 for the following units: 1) DRI, 2) Blast Furnace (BF), 3) Electric Arc Furnace
(EAF) and 4) Captive Power Plant.

PP have also obtained the Consent to Establish from West Bengal Pollution Control
Board vide memo no. 305-2N-111/2004 dated 06.06.2006 for the manufacturing of Billets
(24,250 tonnes/month), cold pig iron (2,608 tonnes per month), sponge iron (12,500
tonnes per month) and granulated slag (5458 tonnes per month).

Consent to operate was accorded by WBPCB for Blast furnace vide consent no C-
017521 dated 08.02.2007 and vide consent no. C-033601 and memo no. 47/4A-11/2006
dated 22.12.2008 for the production of cold pig iron- 18,360 MT/month, granulated slag-
5,458 MT/month and generation of power- 7.5 MW using blast furnace gas fired boiler.
PAs have also obtained CTO from West Bengal Pollution control board vide letter no.
C0O45580 and memo no 41/4A-11/2006 dated 02.06.2009 for the production of Direct
Reduced Iron- 12,500 TPM, Dolochar- 3,960 TPM and power through WHRB connected
with Rotary Kiln — 12.5 MW.

EC has been accorded to PAs for the production of 31,300 TPA Cold Pig Iron vide
letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006 where in as per CTO no. CO33601
and memo no 47/4A-11/2006 dated 22.12.2008, the permission was accorded for the
production of 18,360 MT/month Cold Pig Iron, which is beyond the limit of the
Environmental Clearance of MoEF&CC.

Subsequently Environmental Clearance (EC) has been accorded by Ministry of
Environment, Forest & Climate Change to M/s. Ramswarup Lohh Udyog Limited for the
modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7 MTPA) at
Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal vide letter no. J-
11011/14/2008-IA-II (I) dated 03.06.2009 for the following units:

S. No. | Units Capacity (Existing) Capacity (Proposed)

1 DRI Plant (1X500 TPD) 1,50,000 TPA (1X500 TPD) 1,50,000 TPA

2 Blast Furnace (1X350 m3) 2,64,100 TPA (1X350 m?®) 3,10,900 TPA
Pig casting machine | 1X1,000 TPD

3 EAF Shop (1X50 T) 3,00,000 TPA (1X70 T) 3,83,200 TPA

4 Ladle Furnace (1X50 T) (1X70 T)

5 Billet Caster (1X2/3 Strand) 2,91,000 TPA | (1X4 Strand) 3,72,000 TPA
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Power Plant 20 MW 45 MW
6 WHRB 1X52.5 TPH 1X52.5 TPH

BF Gas fired Boiler 1X35 TPH 1X25 TPH

CFBC Boiler - 1X120 TPH
7 Sinter Plant - (1X90 m?) 960,000 TPA
8 Oxygen Plant - 7,300 Nm3/hr of Oxygen
9 Rolling Mill -- 0.8 MTPA

As per the approval of Hon’ble Calcutta High Court Ramsarup Lohh Udyog Limited
got amalgated and merged into Ramsarup Industries Limited with all its assets, liabilities,
employees, licenses, powers, authorities and obligations with effect from 1st April, 2007.
However on 8th January, 2018, Ramsarup Industries Limited was admitted into Corporate
Insolvency Resolution Process under the Insolvency and Bankruptcy Code, 2016. SS
Natural Resources Private Limited and Shaym Sel and Power Limited emerged as the
successful resolution applicant for acquiring Ramsarup Industries Limited. Subsequently,
there were legal proceedings against the Plan Approval Order. Hon’ble Supreme Court vide
order dated 12th May, 2022 upheld the Approved Plan. Finally, SS Natural Resources
Private Limited and Shyam Sel and Power Limited acquired Ramsarup Industries Limited
on 5th May, 2022 by replacing erstwhile board of directors with its directors on board of
Ramsarup Industries Limited.

The above project was monitored by Dr. Shahida P Quazi, Scientist-E, Sub-Office,
Kolkata and Dr. T. H. Mahato, Scientist-D, Integrated Regional Office, Bhubaneswar on
04.08.2023 along with the

Shri Sanjay Kumar Singh
Shri Prasanth Bharadwaj
Shri M. K. Prusty

Shri Sumit Chakraborty

e S

During visit, Project was not in operation. It was stated that the project was not in
operation from 2010. As per letter from Project Authorities dated 08.11.2017, plant had
been under suspension since November, 2010. Further, it was also stated that “there has
been no production from May,/ June, 2010”. The last consent to operate was valid up to
March, 2010 (exact date not readable). During visit, project repairing activity in DRI and
Blast Furnace was observed. However, new construction activity at initial stage was
also observed. Details of layout structure was not furnished at the time of
inspection or thereafter. As per the layout (Annexure- B1) available in Parivesh with
respect to Application no. IA/WB/IND1/423132/2023, the new construction
activities are being done at the proposed place of Sinter plant. One stack has also
been found to be under construction. Further, construction activities were also
observed near the present office building. From the plant layout, it appears to be a
part of the proposed pellet plant. The Project Authority said that this building is
constructed for rest house purpose for the employee. Changes in the project site
due to construction activities in the proposed Sinter plant area and Pellet area is
further corroborated by Time Series Google Images (Annexure- A2). During visit one
oxygen plant (defunct) was also observed for which CTE and CTO has not been
furnished.
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Repalr act1v1ty in DRI

New construction activity near blast furnace New incomplete construction activity
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The report is submitted on the basis of the field visit and as per the information

provided by the PP. The status of compliance on the stipulated conditions contained in the
EC cited above is given below:

S1. No

CONDITIONS |

STATUS OF COMPLIANCE

Environmental Clearance Letter Number J-11011/229/2006-IA-II (I) dated
03.10.2006.

A. SPECIFIC CONDITIONS

The gaseous emissions from various
process units shall conform to the load/
mass based standards notified by this
Ministry on 19th May, 1993 and standards
prescribed from time to time. The state
Board may specify more @ stringent
standards for the relevant parameters
keeping in view the nature of the industry
and its size and location. At no time the
emission level shall go beyond the
prescribed standards. On-line continuous
monitoring system shall be installed in
stacks to monitor SPM and interlocking
facilities shall be provided so that process
can be automatically stopped in case
emission level exceeds the limit.

PLEASE REFER BELOW
During visit plant was not
operation. Status could not
verified

in
be

II.

In plant control measures for checking
fugitive emissions from all the vulnerable
sources like spillage/ raw materials/ coal
handlings etc. shall be provided. Further,
specific measures like provision of dust
suppression system, consisting of water
sprinkling, suction hoods, fans and beg
filters etc. shall be installed at material
transfer points, blast furnace stock house
and other enclosed raw material handling
areas. Centralized de-dusting system i.e.
collection of fugitive emissions through
suction hood and subsequent treatment
through bag filter or any other device and
finally emitted through a stack of
appropriately designed height conforming
to the standards for electric arc furnaces.
Fugitive emissions shall be regularly
monitored and records maintained.

PLEASE REFER BELOW
During visit plant was not
operation. Status could not
verified

in
be

I11.

As indicated in the EIA/ EMP report, the
company shall install Waste Heat Recovery
Boilers (WHRB) to recover the waste heat
and generate power from the steam
produced by the WHRB. The particulate
emissions from the WHRB shall be
controlled by installation of ESP as per the
CPCB specification and  particulate
emissions shall not exceed 50 mg/Nms3.
Further, the company shall install Dry Fog
Dust Suppression in the material handling
area, Dry gas cleaning system in rotary
kiln, bag filter in DRI kiln, Dust catcher
and ventury type gas cleaning system to the

PLEASE REFER BELOW
During visit plant was not in
operation. Status could not be
verified. WHRB was shown to be in
repair state.
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Sl1. No

CONDITIONS

STATUS OF COMPLIANCE

BF. Air emission from EAF will be
controlled by providing hood over EAF and
Bag filter fume extraction system in ladle
and billet casting section.

IV. Total requirement of this water shall not NOT COMPLIED
exceed 680 m3/d and shall be met from | During visit bore well has been
Kharagpur Municipal Water Supply. No | observed at the site. PP has
ground water shall be drawn either for | furnished permit for tube well
construction or operation. Zero’ discharge | from Member Secretary DLA,
shall be followed strictly as proposed. As | Paschim Medinipur.
reflected in the EIA/ EMP report, the waste
water generation from the various units
and its proper recycling and reuse shall be
ensured. The effluent during the monsoon
shall be discharged after conforming to the
prescribed standards. The domestic waste
water after treatment in STP shall be
discharged into natural drainage after
ensuring quality of water within prescribed
norms.

V. As indicated in the EIA/ EMP, Solid wastes PLEASE REFER BELOW
are generated in the form of Slag, Scrap, | During visit plant was not in
Scale and dust. SMS-slag from EAF shall | operation. Status could not be
be used in land fill at low-lying areas. Slag | verified. Solid waste has not been
from Blast Furnace shall be granulated and | observed at the site.
sold to the Cement plants located nearby
for slag cement. Scrap from SMS and other
areas shall be recycled in the proposed
plant to the extent possible. Dust from ESP
of waste heat boiler of Captive Power Plant
shall be sold to the maximum extent
possible and balance shall be dumped in a
secured land fill area. Dust from DRI de-
dusting and other de-dusting system shall
be dumped in a secured land fill. The
secured land fill for dumping of solid waste
shall be as per CPCB norms.

VL. The company shall develop surface water BEING COMPLIED
harvesting structures to harvest the rain | A surface water harvesting structure
water for utilization in the lean season | has been shown.
besides recharging the ground water table.

VII. Green belt shall be developed in at least PARTIALLY COMPLIED
100 acres area (33%) within and around | During visit plantation observed at
the plant premises as per the CPCB |the site. Green-belt as per CPCB
guidelines in consultation with DFO. condition has not been observed.

Details of plantation carried out
have not been furnished.
VIIL. Occupational Health Surveillance of the NOT COMPLIED
workers shall be done on a regular basis | Details of health check-up of
and records maintained as per the | workers have not been furnished.
Factories Act.
IX. The project authorities shall ensure the PLEASE REFER BELOW

Compliance of the recommendations made
in the CREP for the Iron & steel plant.

During visit plant was not in
operation. Status could not be
verified.

B. GENERAL CONDITIONS:
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Sl1. No

CONDITIONS

STATUS OF COMPLIANCE

The project authorities must strictly adhere
to the stipulations made by the West
Bengal State Government

PLEASE REFER BELOW
During visit plant was not in
operation. As per the document
furnished the last consent to operate
was valid up to March, 2010 (exact
date not readable).

II.

No further expansion or modifications in
the plant should be carried out without
prior approval of the Ministry of
Environment and Forests.

NOT COMPLIED
During visit project repairing
activity in DRI and Blast Furnace
has been observed. New
construction activity at initial
stage was observed. Details of
layout structure and
commencement of construction
activity has not been furnished.
It is observed that the
construction is being done at the
proposed place of Sinter plant as

per the Ilayout available in
Parivesh of application no
IA/WB/IND1/423132/2023. One

stack was also found to be under
construction.

Further, new construction
activities were noticed near the
present office. From the above
plant layout it seems to be a part
of the proposed pellet plant.
During visit an oxygen plant has
also been observed for which CTE
and CTO were not furnished.

The EC has been accorded on
03.10.2006 and 03.06.2009
which was valid up to 02.10.2011
and 02.06.2014 respectively.

I11.

At least four ambient air quality monitoring
stations should be established in the
downward direction as well as where
maximum ground level concentration of
SPM, SO, and NOx are anticipated in
consultation with the WBPCB. Data on-
ambient air quality and stack emission
should be regularly submitted to this
Ministry including its Regional Office at
Bhubaneswar and the WBPCB/ CPCB once
in six months.

NOT COMPLIED
Details of establishment of
ambient air quality station have
not been furnished.

IV.

Industrial waste water shall be properly
collected, treated so as to conform to the
standards prescribed under GSR 422 (E)
dated 19th May, 1993 and 31st December,
1993 or as amended form time to time. The
treated wastewater shall be utilized for
plantation purpose.

PLEASE REFER BELOW
During visit plant was not
operation.

in

The overall noise levels in and around the

NOT COMPLIED
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CONDITIONS

STATUS OF COMPLIANCE

plant-area shall be kept well within the
standards (85 dBA) by providing noise
control measures including acoustic hoods,
silencers, enclosures etc. on all sources of
noise generation. The ambient noise levels
should conform to, the standards
prescribed under EPA. Rules, 1989 viz.
75dBA (daytime) and 70dBA (nighttime).

Noise level monitoring data has
not been furnished.

VL

The project proponent shall also comply
with all the environmental protection
measures and safeguards recommended In
the EIA/ EMP report. Further, the company
must undertake socio-economic
development activities in the surrounding
villages like community development,
programmes, educational programmes,
drinking water supply and health care etc.

PLEASE REFER BELOW
During visit plant was not
operation.

in

VII.

The project authorities will provide requisite
funds both recurring and non-recurring to
implement the conditions stipulated by the
Ministry of Environment and Forests as
well as the State Government along with
the Implementation schedule for all the
conditions stipulated herein. The funds so
provided should not be diverted for any
other purpose.

NOT COMPLIED
Details of expenditure have not
been furnished.

VIII.

The Regional Office of this Ministry at
Bhubaneshwar/ CPCB/ WBPCB will
monitor the stipulated conditions. A six
monthly compliance report and the
monitored data along with statistical
interpretation shall be submitted to them
regularly

NOT COMPLIED
Six monthly compliance reports
have not been furnished regularly.

IX.

The Project Proponent shall inform the
public that the project has been accorded
environmental clearance by the Ministry
and copies of the clearance Iletter are
available with the WBPCB/ Committee and
may also be seen at Website of the Ministry
of Environment and Forests at
http:/envfor.nic.in. This should be
advertised within seven days from the date
of issue of the clearance letter, at least in
two-local newspapers that are widely
circulated in the region of which one shall
be in the vernacular language of the locality
concerned and a copy of the same should
be forwarded to the Regional office

COMPLIED
Project Authorities have advertised
accordance of EC of the project in
two local newspapers (AAJKAAL,
Kolkata and Business Standards) on
10.11.2006.

Project authorities should inform the
Regional Office as well as the Ministry, the
date of financial closure and final approval
of the project by the concerned authorities
and the date of commencing the land
development work.

As per available records, the project
was approved by the Board of
Directors of the company vide letter
no. AJ/RLUL/2804/5 dated
28.04.2007.

As per the EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009.

A: SPECIFIC CONDITIONS
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CONDITIONS

STATUS OF COMPLIANCE

Sl1. No

Efforts shall be made to reduce RSPM levels
in the ambient air and a time bound action
plan shall be submitted. Continuous stack
monitoring facilities for all the stacks shall
be provided and sufficient air pollution
control devices shall be provided to keep
the emission levels below 100 mg/NmS3.At
no time, the emission level shall go beyond
the prescribed standards. Interlocking
facilities shall be provided so that process

PLEASE REFER BELOW
During visit plant was not in
operation.

can be automatically stopped in case
emission level exceeds the limit
ii Electrostatic precipitator (ESP) shall be PLEASE REFER BELOW

provided to DRI kiln, CFBC boiler, WHRB
and Sinter Plant to control emissions less
than 100 mg/Nm3. Hot gases from DRI kiln
shall be passed through Dust Settling
Chamber (DSC) to remove coarse solids and
After Burning Chamber (ABC) to burn CO
completely and wused in Waste Heat
Recovery Boiler (WHRB). The gas then shall
be cleaned in ESP before leaving out into
the atmosphere through ID fan and stack.
Fume extraction system with bag filters
shall be provided to steel melting shop
(SMS). Stack of adequate height shall be
provided to rolling mill, BG gas fired boiler

During visit not in

operation.

plant was

and Dblast furnace stoves to control
emissions less than 100 mg/Nm?.
iii Data on ambient air quality, stack NOT COMPLIED

emissions and fugitive emissions shall be
uploaded on the Company's website and
also regularly submitted on-line to the
Ministry's Regional Office at Bhubaneswar,
West Bengal Pollution Control Board
(WBPCB) and Central Pollution Control
Board (CPCB) as well as hard copy once in
six months. Data on SPM, SO,, and NOy
shall also be displayed prominently outside
the premises at the appropriate place for
the information of general public.

Data has not been furnished.
Display Board outside the
premises for general public has
not been observed.

iv

Gaseous emission levels including
secondary fugitive emissions from all the
sources shall be controlled within the latest
permissible limits issued by the Ministry
and regularly monitored. Guidelines/ Code
of Practice issued by the CPCB shall be
followed. New standards issued by the
Ministry for the sponge iron plant in May,
2008 shall be followed

PLEASE REFER BELOW
During visit project was not in
operation.

Vehicular pollution due to transportation of
raw material and finished product shall be
controlled. Proper arrangements should
also be made to control dust emissions
during loading and unloading of the raw
material and finished product.

PLEASE REFER BELOW
During visit project was not in
operation. Vehicle checked during
visit was found to possess valid PUC.
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CONDITIONS

STATUS OF COMPLIANCE

Sl1. No
vi

In-plant control measures for checking
fugitive emissions from all the vulnerable
sources shall be provided. Dry fog dust
suppression system shall be provided to BF
stock house. Dust extraction system with
bag filters shall be provided at various dust
generating points including transfer points.
Water spraying system shall be provided to
control fugitive emissions in captive power
plant. Dust suppression system shall be
provided in raw material preparation plant.
Fugitive dust emissions from storage,
transportation and raw material handling
areas shall be controlled by water
sprinkling and other dust suppression
measures.

PLEASE REFER BELOW
During visit project was not in
operation

vii

Total ground water requirement from
Kharagpur municipality water supply
system shall not exceed 720m?3/hr and
permission for 1,600 m3/hr is obtained.
Process wastewater shall be treated in
Effluent Treatment Plant (ETP). Clarifier,
thickener sludge pond shall be provided to
raw water treatment plant and blast
furnace gas cleaning plant. Acidic effluent
from de-mineralization (DM) plant shall be
neutralized in neutralization pit. Settling
tanks fitted with oil & grease traps shall be
used for treatment of effluent from billet
caster and hot rolling mills. All the treated
wastewater shall be recycled and reused in
the process to the maximum extent
possible and reused either in the process or
for slag granulation, dust suppression,
green belt development etc.

PLEASE REFER BELOW
As per the agreement furnished
between Kharagpur Municipal
Authority and M/s Rasarup Lohh
Udyog Ltd 2 MGD water will be
supplied by Municipal Authority.

viii

'Zero' effluent discharge shall be strictly
followed and no wastewater shall be
discharged outside the premises. Domestic
effluent shall be appropriately treated in
septic tank followed by soak pit and used
for green belt development within the
premises.

PLEASE REFER BELOW
During visit plant was not in
operation.

ix The water consumption should not exceed PLEASE REFER BELOW
16 m3/Ton of Steel as per prescribed | During visit plant was not in
standard operation.

X Ground water monitoring around the solid PLEASE REFER BELOW
waste disposal site/ secured landfill (SLF) | During visit plant was not in
shall be carried out regularly and report | operation.
submitted to the Ministry's Regional Office
at Bhubaneswar, CPCB and WBPCB

xi Proper utilization of fly ash shall be PLEASE REFER BELOW

ensured as per Fly Ash Notification, 1999
and subsequent amendment in 2003

During visit not in

operation.

plant was
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CONDITIONS

STATUS OF COMPLIANCE

Sl1. No
xii

All the char/ dolochar from DRI plant shall
be utilized in CFBC boiler of power plant
and no char shall be disposed off anywhere
else. CFBC  boiler shall be installed
simultaneously along with the DRI plant to
ensure full utilization of char from the
beginning. All the blast furnace (BF) slag
shall be granulated and provided to cement
manufacturers for further utilization. BF
flue dust, BF sludge EAF dusts, mill scales,
sinter plant dust and DRI fines shall be
recycled and used Sinter plant. Scrap shall
be recycled back to the steel melting shop.
SMS slag shall also be properly utilized. All
the other solid waste including broken
refractory mass shall be properly disposed
off in environment-friendly manner. Oily
waste/ lubricants shall be provided to
authorized recyclers/ re-processors or
properly disposed off as per the Hazardous
Waste (Management & Handling) Rules,
1989 and subsequent amendments

PLEASE REFER BELOW
During visit plant was not in
operation.

xiii

Coal and coke fines shall be recycled and
reused in the process. Iron ore, fluxes, mill
scales etc. shall be recycled to sinter plant
to produce sinter

PLEASE REFER BELOW
During visit plant was not in
operation.

Xiv

All the slag including from EAF and SMS
shall be used for land filling inside the
plant or used as building material only
after passing through Toxic Chemical
Leachability Potential (TCLP) test. Toxic
slag shall be disposed in secured landfill as
per CPCB guidelines. Otherwise, hazardous
substances shall be recovered from the slag
and output waste and be disposed in
secured landfill as per CPCB guidelines.

PLEASE REFER BELOW
During visit plant was not in
operation.

A time bound action plan shall be
submitted to reduce solid waste, its proper
utilization and disposal.

NOT COMPLIED
Details have not been furnished.

xvi

Proper handling, storage, utilization and
disposal of all the solid waste shall be
ensured and regular report regarding toxic
metal content in the waste material and its
composition, end use of solid/ hazardous
waste shall be submitted to the Ministry's
Regional Office at Bhubaneswar, WBPCB
and CPCB.

PLEASE REFER BELOW
During visit plant was not in
operation and solid waste has not
been observed at the site.

xvii

Green belt shall be developed in 33% area
within and around the plant premises to
mitigate the effects of fugitive emissions as
per the CPCB guidelines in consultation
with DFO.

PARTIALLY COMPLIED
During visit plantation was observed
at the site. Green-belt as per CPCB
condition has not been observed.
Details of plantation carried out
have not been furnished.

xviii

All the recommendations made in the
Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel

PLEASE REFER BELOW
During visit plant was not in
operation.
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Sl1. No

CONDITIONS

STATUS OF COMPLIANCE

plants shall be implemented

Xix The company shall provide housing for PARTIALLY COMPLIED
construction labour within the site with all | During visit temporary structure for
necessary infrastructure and facilities such | construction labour has been
as fuel for cooking, mobile toilets, mobile | provided along with Toilets, safe
STP, safe drinking water, medical health | drinking water. However, First Aid
care, créche etc. The housing may be in the | room, fuel for cooking has not
form of temporary structures to be removed | been observed. Wood has been
after the completion of the project found to be used as fuel.

B. GENERAL CONDITIONS:

The project authority shall adhere to the
stipulations made by West Bengal Pollution
Control Board (WBPCB) and State
Government

PLEASE REFER BELOW
During visit plant was not in
operation. As per the document
furnished, the last consent to
operate was valid up to March 2010
(exact date not readable).
Implementation status for the
facilities indicated in the EC has not
been furnished. An oxygen plant
(defunct) has been observed in the
site for which CTE and CTO has not
been furnished.

ii

No further expansion or modification of the
plant shall be carried out without prior
approval of this Ministry.

NOT COMPLIED
During visit project repairing
activity in DRI and Blast Furnace
has been observed. New
construction activity at initial
stage was observed. Details of
layout structure and
commencement of construction
activity has not been furnished.
It is observed that the
construction is being done at the
proposed place of Sinter plant as

per the Ilayout available in
Parivesh of application no
IA/WB/IND1/423132/2023. One

stack was also found to be under
construction.

Further, new construction
activities were noticed near the
present office. From the above
plant layout it seems to be a part
of the proposed pellet plant.
During visit an oxygen plant has
also been observed for which CTE
and CTO were not furnished.

The EC has been accorded on
03.10.2006 and 03.06.2009
which was valid up to 02.10.2011
and 02.06.2014 respectively.
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Sl. No CONDITIONS STATUS OF COMPLIANCE

iii The gaseous emissions from various PLEASE REFER BELOW

process units shall conform to the load/ | During visit plant was not in
mass based standards notified by this | operation.
Ministry on 19th May, 1993 and standards
prescribed from time to time. The West
Bengal Pollution Control Board (WBPCB)
may specify more stringent standards for
the relevant parameters keeping in view the
nature of the industry and its
size and location.

iv Ambient air quality monitoring stations NOT COMPLIED
shall be set up as per statutory | Ambient air quality and noise
requirement in consultation with the | quality monitoring data have not
WBPCB. Ambient air quality including | been furnished.
ambient noise levels shall not exceed the
standards stipulated under EPA or by the
State authorities. Monitoring of ambient air
quality and shall be carried out regularly in
consultation with WBPCB and data
submitted to the CPCB and WBPCB
regularly. The instruments used for
ambient air quality monitoring shall be
calibrated time to time.

\Y The overall noise levels in and around the NOT COMPLIED
plant area shall be kept well within the | Noise level monitoring data has
standards (85 dBA) by providing noise | not been furnished.
control measures including acoustic hoods,
silencers, enclosures etc. on all sources of
noise generation. The ambient noise levels
shall conform to the standards prescribed
under Environmental (Protection) Act, 1986
Rules, 1989 viz. 75 dBA (day time) and 70
dBA (night time)

vi Occupational health surveillance of the NOT COMPLIED
workers shall be done on a regular basis | Details of health checkup of
and records maintained as per the | workers have not been furnished.
Factories Act.

vii All the environment management measures PLEASE REFER BELOW
given in the EIA/EMP shall be implemented | During visit plant was not in
and complied with. operation.

viii All the recommendations mentioned in the PLEASE REFER BELOW
Corporate Responsibility for Environmental | During visit plant was not in
Protection (CREP) of CPCB issued for the | operation.
steel plants shall be implemented.

ix The company shall develop rain water BEING COMPLIED
harvesting structures to harvest the rain | A surface water harvesting structure
water for utilization in the lean season | was observed.
besides recharging the ground water table.

X Proper  housekeeping and  adequate PLEASE REFER BELOW
occupational health programmes shall be | During visit plant was not in
taken up. operation.

xi The company shall undertake eco- NOT COMPLIED
development measures including | Details have not been furnished.

community welfare measures in the project
area.
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STATUS OF COMPLIANCE

Sl1. No
xii

A separate environmental management cell
to carry out various management and
monitoring functions shall be set up under
the control of Senior Executive.

NOT COMPLIED
Details of Environmental Cell
have not been furnished.

xiii

As proposed, 8 to 10% and 2-3% of the
total project cost viz. Rs. 17,574.00 Lakhs
shall be earmarked towards the capital cost
recurring cost/annum for environment
pollution control measures and used
judiciously to implement the conditions
stipulated by the Ministry of Environment
and Forests as well as the State
Government. The funds so provided shall
not be diverted for any other purpose.

NOT COMPLIED
Details have not been furnished.

Xiv

The Regional Office of this Ministry at
Bhubaneswar/ CPCB/ WBPCB shall
monitor the stipulated conditions. A six
monthly compliance report and the
monitored data along with statistical
interpretation shall be submitted to them
regularly.

NOT COMPLIED
Details have not been furnished.

The Project Authorities shall inform the
Regional Office as well as the Ministry, the
date of financial closure and final approval
of the project by the concerned authorities
and the date of commencing the land
development work.

NOT COMPLIED
Details have not been furnished.

xvi

The Project Proponent shall inform the
public that the project has been accorded
environmental clearance by the Ministry
and copies of the clearance letter are
available with the W. B. Pollution Control
Board and may also be seen at Website of
the Ministry of Environment and Forests at
http: /envfor.nic.in. This shall be advertised
within seven days from the date of issue of
the clearance letter at least in two local
newspapers that are widely circulated in
the region of which one shall be in the
vernacular language of the locality
concerned and a copy of the same shall be
forwarded to the Regional office at
Bhubaneswar.

NOT COMPLIED
Details have not been furnished.

11. Observations:

The PAs have complied or are in process of complying the conditions stipulated by the
Ministry. In this context, information/ action plans have been sought on following
points:

The following non compliances to the environmental clearance conditions were
observed:

EC letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006:
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During visit bore well has been observed at the site. PP has furnished
permit for tube well from Member Secretary DLA, Paschim Medinipur.
(Specific condition iv)

Details of health check-up of workers have not been furnished. (Specific
condition iv)

During visit project repairing activity in DRI and Blast Furnace has been
observed. New construction activity at initial stage was observed. Details
of layout structure and commencement of construction activity has not
been furnished. It is observed that the construction is being done at the
proposed place of Sinter plant as per the layout available in Parivesh of
application no IA/WB/IND1/423132/2023. One stack was also found to be
under construction.

Further, new construction activities were noticed near the present
office. From the above plant layout it seems to be a part of the proposed
pellet plant. During visit an oxygen plant has also been observed for
which CTE and CTO were not furnished. The EC has been accorded on
03.10.2006 and 03.06.2009 which was valid up to 02.10.2011 and
02.06.2014 respectively. (General condition ii)

Details of establishment of ambient air quality station have not been
furnished. (General condition iii)

Noise level monitoring data has not been furnished. (General condition v)
Details of expenditure have not been furnished. (General condition vii)

Six-monthly compliance reports have not been furnished regularly.
(General condition viii)

The following Partially compliance to the environmental clearance conditions were
observed:

1.

Green-belt as per CPCB condition has not been observed. Details of
plantation carried out have not been furnished. (Specific condition vii)

EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009:

The following non compliances to the environmental clearance conditions were

observed:

1. Data has not been furnished. Display Board outside the premises for
general public has not been observed. (Specific condition iii)

2. Details have not been furnished. (Specific condition xv)

3. During visit project repairing activity in DRI and Blast Furnace has been

observed. New construction activity at initial stage was observed. Details
of layout structure and commencement of construction activity has not
been furnished. It is observed that the construction is being done at the
proposed place of Sinter plant as per the layout available in parivesh of
application no IA/WB/IND1/423132/2023. One stack was also found to be
under construction.

Further, new construction activities were noticed near the present
office. From the above plant layout it seems to be a part of the proposed
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pellet plant. During visit an oxygen plant has also been observed Sfor
which CTE and CTO were not furnished.

The EC has been accorded on 03.10.2006 and 03.06.2009 which
was valid up to 02.10.2011 and 02.06.2014 respectively. (General
condition ii)

Ambient air quality and noise quality monitoring data have not been
Jurnished. (General condition iv)

Noise level monitoring data has not been furnished. (General condition v)

Details of health checkup of workers have not been furnished. (General
condition vi)

Details have not been furnished. (General condition xi)

Details of Environmental Cell have not been furnished. (General condition
xii)

Details have not been furnished. (General condition xiii)

10. Details have not been furnished. (General condition xiv)

11. Details have not been furnished. (General condition xv)

12. Details have not been furnished. (General condition xvi)

The following Partially compliance to the environmental clearance conditions were
observed:

1.

2.

Green-belt as per CPCB condition has not been observed. Details of
plantation carried out have not been furnished. (Specific condition xvii)

First Aid room, fuel for cooking has not been observed. Wood has been
Jound to be used as fuel. (Specific condition xix)

Q. Lha ooy ~Jraadst

(Dr. Shahida P. Quazi) (Dr. T. H. Mahato)
Scientist “E” Scientist ‘D’
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56 ANNEXURE- R1/7

By Speed Post/Online

F.No.IA-Z-12011/16/2023-1A-1 (M)
Government of India
Ministry of Environment, Forest and Climate Change
(L.A. Division)
Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003
E-mail: bhardwaj.adiraju@gov.in

Dated: 23rd August, 2023

Sub:  Show-Cause Notice and Directions under Section 5 of Environment (Protection)
Act, 1986 for illegal construction by “Integrated Steel Plant at Industrial Estate
Kharagpur, District Paschim Medinipur, West Bengal of M/s Ramsarup Lohh Udyog
Limited" - reg.

Ref: i. Ministry’s EC letter No. J-11011/1229/2006-IA-11 (1) dated 03.10.2006.
ii. Ministry’s EC letter No. J]-11011/14/2008-1A 1I(I) dated 03.06.2009.
iii. Complaint dated 30.06.2023 from Swami Vivekananda Mission Trust.
iv. Ministry’s letter dated 19.07.2023 seeking factual report from RO,
Bhubaneswar
v. Monitoring report submitted by RO, Bhubaneswar vide letter 102-
494 /14 /EPE/37 dated 16.08.2023.

WHEREAS, Environmental Clearance (EC) was granted to M/s. Ramsarup Lohh
Udyog Limited, for the ‘Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim
Medinipur, West Bengal by M/s Ramsarup Lohh Udyog Limited’ videletter No. J-
11011/1229/2006-1A-11 (I) dated 03.10.2006 and its modernization-cum-expansion granted
vide letter No. J-11011/14/2008-1A II(I) dated 03.06.2009, subject to implementation of the
various conditions and environmental safeguards contained therein, and

2: WHEREAS, a complaint vide reference no. SVMT/23-24/19 dated 30.06.2023 was
received in the Ministry against M/s Ramsarup Industries Limited, West Bengal regarding
“Violation of EIA Notification 2006-Commencement of construction work of Sinter Plant without
getting Environmental Clearance & Consent to establish (NOC) and hiding the information,
concealing factual data or submitted the false/fabricated data to obtain Transfer EC & Expansion
ToR by the industry M/s ramsarup Industries Limited at Industrial Estate Kharagpur, P.O. Rakha
Jungle, P.S. Kharagpur, District-Paschim Medinipur in West Bengal”.

3. WHEREAS, the status of the matter was reviewed in the Ministry on the basis of
information available on the PARIVESH portal about the project. Accordingly, the status of
clearances associated with the project is as given below:

I Environmental Clearance (EC) was granted to the project 'Integrated Steel Plant
at Industrial Estate Kharagpur, District Paschim Medinipur, West Bengal by M/s
Ramswarup Lohh Udyog Limited’ by the Ministry vide letter No. J-11011/229/2006-
A1l dated 03.10.2006.

ii. Modernization-cum-expansion was granted to the extant project vide letter -
11011/141/2008-1AII(1) dated 03.06.2009.

iii. ToR Application for expansion of the project was received on PARIVESH portal
on 24.03.2023 with Proposal Number IA/WB/IND1/423132/2023 entitled “Proposed
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Expansion-cum-Modification of existing steel plant at Industrial Estate Kaharagpur, P.O.
Rakha Jungle, P.S. Kaharagpur, District-Paschim Medinipur in West Bengal”. EDS was
raised on the ToR application, which remains pending in the absence of response from
the PP.

iv. Application for EC transfer was received in the Ministry vide letter ]-
11011/141/2008-1A.11(1) dated 25.05.2023 on PARIVESH portal with proposal number
IA/WB/IND/294044/2022 titled, “Change in Company name in the Environmental
Clearances (EC) for Integrated Steel Plant at Industrial Estate Kharagpur, District -
Paschim Medinipur, West Bengal from M/s Ramswarup Lohh Udyog Limited to M/s
Ramsarup Industries Limited”. EDS was raised and the response remain pending with
PR,

Further, the evaluation of KML file of the project available on PARIVESH portal w.r.t
satellite imagery dated 2nd May 2023 available on Google Earth indicate towards recent
construction activity in the plant premises.

4, WHEREAS, the Joint inspection carried out by the Regional Office (RO) of this Ministry
at Kolkata along with Regional Office of the Ministry at Bhubaneswar on 04.08.2023 for
ascertaining alleged illegal construction activity as reported by the complainant. The said report
was submitted to the Ministry vide letter dated 16.08.2023 (copy enclosed).

5. WHEREAS, the joint report submitted for the project has been examined by the Ministry.
The perusal of the report inter-alia states the following observations of RO Bhubaneswar:
i.  Project proponent vide letter dated 08.11.2017 informed that plant had been under
suspension since November, 2010 and no production has been carried out from May/June,
2010.
ii.  Repairing and maintenance activity in DRI and Blast Furnace were observed.

iii.  New construction activity at initial stage at the proposed place of Sinter plant as per layout
available in PARIVESH w.r.t Application No. IA/WB/IND1/423132/2023 was also
observed.

iv.  One stack has also been found to be under construction.

v.  Construction activities were also observed near the present office building. From the plant
layout it appears to be a part of proposed pellet plant.

vi.  Changes in the project site due to recent construction activities in the proposed Sinter
plant area and part of Pellet plant area has been further corroborated by Time Series
Google Images dated 15.11.2018, 27.01.2021, 09.11.2022 and 02.05.2023.

vii.  One oxygen plant (defunct) was also observed for which CTE and CTO has not been
furnished.

EC Condition-wise inspection report has also been submitted by RO, Kolkata. The examination
of EC condition-wise inspection report indicates towards non-compliance of following major EC
conditions:

i.  Bore well has been observed at the site not complying to the stipulations made by the EC
condition directing no ground water shall be drawn either for construction or operation
(Specific condition no iv of EC dated 03.10.2006)

ii.  Green-belt as per CPCB condition has not been observed and details of plantation carried
out has not been furnished (Specific condition no vii of EC dated 03.10.2006 and
Specific Condition no. xvii of EC dated 03.06.2009)

iii.  Details of health check-up of workers has not been furnished (Specific condition no viii of
EC dated 03.10.2006 and General Condition vi of EC dated 03.06.2009)

iv.  Repairing activity in DRI and Blast furnace, new construction activity of proposed Sinter
plant and proposed pellet plant at initial stage along with an oxygen plant whose CTE and
CTO was not furnished has been observed against the stipulations made by EC condition
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(General condition no ii of EC dated 03.10.2006 and General Condition no. ii of EC
dated 03.06.2009)

v.  Establishment of ambient air quality station has not been furnished (General condition
no iii of EC dated 03.10.2006)

vi.  Noise level monitoring data has not been furnished (General condition no. v of EC dated

03.10.2006, General Condition iv and General Condition v of EC dated 03.06.2009)
vii.  Details of expenditure have not been furnished (General condition no. vii of EC dated
03.10.2006 and General Condition xiii of EC dated 03.06.2009)
vili.  Six monthly compliance reports have not been furnished regularly (General condition no.
viii of EC dated 03.10.2006 and General Condition xiv of EC dated 03.06.2009)

ix. Data has not been furnished and the display Board outside the premises for general public
has not been observed (Specific Condition no iii of EC dated 03.06.2009 and General
Condition iv of EC dated 03.06.2009)

x.  Details of time bound action plan to reduce solid waste, its utilization and disposal has not
been furnished (Specific Condition no xv of EC dated 03.06.2009)

xi.  First Aid room, fuel for cooking has not been observed (Specific Condition no xix of EC
dated 03.06.2009)

xii.  Details regarding eco-development measures including community welfare measures in
the project area have not been furnished (General Condition no xi of EC dated
03.06.2009)

xiii.  Details of Environment Cell have not been furnished (General Condition no xii of EC
dated 03.06.2009)

xiv.  Details of financial closure and final approval of the project has not been furnished
(General Condition no xv of EC dated 03.06.2009)

xv.  Details of EC granted by the Ministry has not been furnished (General Condition no xvi of
EC dated 03.06.2009)

6. Therefore, it has been observed that the unit has carried out construction of proposed
Sinter Plant and proposed pellet plant without obtaining prior Environmental Clearance which
is in consonance to the allegations made in the extant complaint dated 30.06.2023 and thus the
construction has been undertaken by the project proponent (PP) in violation of EIA Notification,
2006 without obtaining prior EC.

7 NOW THEREFORE, you are directed to immediately stop all the illegal ongoing
construction which has been reported to be undertaken without existing EC for such
constructions.

8. In the above context, your attention is also drawn to provision of Section 5 of the
Environment (Protection) Act, 1986 which is as reproduced below:

“For the avoidance of doubts, it is hereby declared that the power to issue directions under this
section includes power to direct-

a. The closure, prohibition or regulation of any industry, operation or process; or

b. Stoppage or requlation of the supply of electricity or water or any other service.”

. NOW, THEREFORE, you are also directed to submit your response as to why this
Ministry should not initiate action against you under the provision of Environment
(Protection) Act, 1986 for the illegal construction in violation of EIA Notification, 2006.
You are advised to submit your reply within 15 (fifteen) days of the receipt of this Notice
failing which Ministry will be constrained to initiate action, as deemed fit and
appropriate under the provision of Section 5 of the Environment (Protection) Act, 1986
and in the circumstances of the case with or without any further notice to the Project.
Further, this Show Cause is without prejudice to any other legal action which may be
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taken against you which inter-alia includes action under section 15 & 19 of Environment
(Protection) Act, 1986.

This issues with the approval of the Competent Authority.

(Dr rdwaj Adi 2’%)
Joint Directo ist’D’
To,
M/s Ramsarup Lohh Udyog Limited,
7C, Kiran Shankar Roy Road,
Hastings Chambers, 15t Floor,
Kolkata-700001
Copy to:

1. The Chairman, Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

2. The Deputy Director General of Forests (C), Ministry of Environment, Forest and
Climate Change, Integrated Regional Office, A/3, Chandersekharpur, Bhubaneswar-
751023.

3. Member Secretary, West Bengal State Pollution Control Board, Paribesh Bhawan, 10A,
Block-LA, Sector-I11, Bidhannagar, Kolkata-700106.

4. The Member Secretary, Industry-1, Ministry of Environment, Forest & Climate Change,
Paryavaran Bhawan, CGO Complex, Lodhi Road, New Dellhi-110003.

(Dr Bhardwaj
Joint Directo W

02
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

PRESENT:
' Sr. |Name Designation/Organisation | Mode of Presence
| No.
1 Mr. Kshitiz Erstwhile Resolution | Video Conference
Chhawchharia Professional (Ex-RP)/ |
Chairman of MA
2 Mr. Prasun Axis Bank Video Conference
— Bhattacharya |
3 Mr. S. Punjab National Bank Video Conference
| Jegankovilmani (erstwhile United Bank of
India)
4 Mr. Ajay Kumar Resolution Applicant/ RA Video Conference
Gupta (SS Naturals)
5 Mr. Shyam Somani Resolution Applicant/ RA Video Conference
(SS Naturals)
6 Mr. Trilochan Resolution Applicant/ RA Video Conference
Sharma | (SS Naturals) -
’ 7 Mr. Pankaj Bagla Resolution Applicant/ RA Video Conference

(SS Naturals)

SPECIAL INVITEES {present with the nermission of the members of Monitoring

team members

Agency):
[ sr. | Name Designation/Organisation |  Mode of
} No. | _ Presence |
1. Ashish Chhawchharia | Representatives from Grant | Video Conference
and team members Thornton (support firm) | |
2. | Dhaval Savla and Representatives from Equilex | Video Conference
| team members (legal advisors)
3. | Mr. Manoj Banthia Corporate Secretarial team of | Video Conference
RA
4. | Ms. Sakshi Mehta JMF ARC Video Conference
!
5. Mr. Y Sriram Kumar  |CICI Bank Video Conference
and team members _
‘ 6. | Ms. Shivangi Agarwal Pegasus ARC Video Conference
] 7. | Mr. Darpan Garg and l Indian Renewable Eriergy | Video Conference
| team members ' Development Agency Limited
T8 Ms. Komal | SBI Global factors Limited Video Conference
| Sahasrabuddhe | -
[ 9. Mr. Kazi Rahman and | IDBI Bank Video Conference
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

1. THE ERSTWHILE RESOLUTION PROFESSIONAL TO TAKE THE CHAIR

The meeting of the monitoring agency (“Monitoring Agency/MA”) of Ramsarup
Industries Limited ("the Company" or "Corporate Debtor" or "CD") was conducted
through video conferencing. Mr. Kshitiz Chhawchharia, the Chairman of the MA
(appointed in the second monitoring agency meeting) took the chair and presided over
the meeting of the MA. The Chairman welcomed the members and invitees.

2. QUORUM OF THE MEETING

The 18" meeting of the Monitoring Agency commenced at the scheduled time and
representatives from Axis Bank, PNB, and resolution applicant (SS Naturals and Shyam
SEL and Power Limited) (“Resolution Applicant/ RA") joined the meeting.

Pursuant to the decision taken by the members in the 14" MA meeting, held on April
13, 2022, members of the erstwhile committee of creditors of the Company (“CoC
members”) were also permitted to attend the meeting as silent observers. In light of the
aforementioned, representatives of ICICl Bank, IREDA, SBI Global factors Limited,
IDBI, Pegasus and JMF ARC joined the meeting.

Representatives of CFM ARC did not joiri the meeting at the scheduled time. The
Chairman requested the members of the MA ("Members”) to wait for 10 minutes before
commencing the meeting. Thereafter, as the representatives of CFM ARC did not join
the meeting, the Members recording the absence of CFM ARC commenced the
meeting.

The Chairman welcomed all the Members and the representatives of the CoC members
who joined and were present at the meeting and proceeded with taking note (roll call)
of all the Members/representatives present in the meeting. The Chairman informed the
Members that as per the decision made in the 2" meeting of the MA held on September
18, 2019, the meeting of the MA shall be quorate if minimum three Members are
present, whether physically or through video/audio conference, out of whom, at least
one must be a representative of the CoC and one must be a representative of the
Resolution Applicant.

The Chairman, after considering the presence of the Members present through video
conferencing, declared that the quorum is met and the meeting is in order and duly
constituted.

Thereafter, the discussions on the agenda items took place.
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

3. TAKING ON RECORD THE MINUTES OF 17" MA MEETING OF THE MA HELD
ON MAY 02, 2022

The Chairman stated that the 17!" MA meeting was held on May 02, 2022. It was also
placed on record that the minutes of the 17" MA meeting were circulated to all the
Members on May 03, 2022. Theréafter, certain comments were received from the RA
on May 04, 2022 and updated version of the minutes was circulated to the Members on
May 05, 2022.

The Chairman enquired from the Members if there were any further comments on the
17" MA minutes. Considering there were no comments, the minutes of the 171" MA
meeting were taken on record by the Members present in the meeting.

Thereafter, the Chairman, apprised the Members about the following —

a. Appeal filed by CFM ARC at the Hon'ble Supreme Court — It was mentioned that
the Chairman was served a copy of the Civil Appeal 3633 of 2022 filed by CFM
ARC in the Supreme Court against the order of the Hon’ble NCLAT dated April 19,
2022, earlier on the same day, before commencement of the MA meeting.

b. Email communication sent by CFM ARC to refrain from proceeding with further
implementation steps — The Chairman apprised that an email was sent by CFM
ARC to all the Members informing that CFM is {aking steps for urgent listing and
hearing of the aforesaid appeal in the Supreme Court and requesting the MA to
refrain from taking any steps towards implementation of the plan, in view of the
pendency of such appeal.

Subsequently, the Chairman invited the views of the Members on the aforesaid update.
The Chairman mentioned that it would be imperative for the Members to decide on
whether they should proceed with the remaining steps of plan implementation or not.
Representatives of the RA mentioned that since there is no stay order from any forum,
and significant steps of implementation of the resolution plan have already taken place,
the remaining steps of plan implementation should be carried out as per the directions
of the Hon’ble NCLT vide its order dated April 06, 2022, and thereafter upheld by NCLAT
in it's order dated April 19, 2022

Mr. Jegan from PNB, also concurred with the views of the RA and accorded his consent
to proceeds with the remaining steps towards successful implementation of the
resolution plan. Thereafter, the Chairperson requested the representatives of Axis Bank
to present their views. The representatives of Axis Bank requested to hear the views of
Equilex, the legal counsel of the MA before presenting their views.

In light of the above, representatives of Equilex stated that the Hon'’ble NCLT, vide its
order dated April 06, 2022, directed the MA to complete the implementation of the
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

resolution plan within 30 days of the date of order (“April NCLT Order”). Further, in an
appeal filed by CFM ARC against the impugned April NCLT Order, the Hon’ble National
Company Law Appellate Tribunal, dismissing the said appeal has upheld the April NCLT
Order. Further, in light of the appeal filed by CFM ARC before the Hon'ble Supreme
Court, it was highlighted that the said appeal has not yet been heard nor there is any
order directing a stay on the operation of the April NCLT Order. Hence, to ensure
compliance with the April NCLT Order, the MA shouid proceed with the implementatior
of the resolution plan.

Thereafter, the Chairman requested Mr. Prasun from Axis Bank to provide their views
in this regard. Mr. Prasun apprised that Chairman and Members that certain amount of
time would be required to obtain internal approvals for providing consent on the subject
matter and therefore, requested the Chairman to adjourn and re-convene the meeting
in half an hour.

Accordingly, the meeting was adjourned and reconvened post one hour.
The Chairman re-ascertained the quorum and found the same in order.

Mr. Prasun from Axis Bank mentioned that internal approvals have been obtained in this
regard and accorded his consent to proceed with the implementation of the resolution
pian, in concurrence with ihe views of PNB.

The Chairman recorded the consent of all the Members present to proceed with the
implementation of the resolution plan and thereafter the discussions on the following
agenda items commenced.

4. TO TAKE NOTE OF PAYMENT TO FINANCIAL CREDITORS AS PER REVISED
DISTRIBUTION METHODOLOGY AND UPDATE ON THE STATUS OF NO
DUES CERTIFICATE

The Members were informed that in pursuance to the decisions taken in the 17t
Monitoring Agency meeting held on May 02, 2022, the process of payments to financial
creditors for the lower of the two amounts as computed for the respective creditors under
Situation 1 (distribution methodology as approved by the CoC along with resolution plan
approval) and Situation 2 (considering the amendment to Sec 30(2)(b) of the Code and
discussions and decisions of the CoC at the time of plan approval by the CoC), was
initiated. It was also recorded that the order of payments, required to be followed in
terms of the Code and the resolution plan was followed.
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

As decided in the 17" MA meeting, payments were made to the financial creditors who
had confirmed to provide No-Dues Certificates (NDC) post receipt of payment. A table
depicting status of the payments to financial creditors and NDC received was presented
before the Members as below:;

| Sr. No. Financlal Creditor 1 Lower of the 2 amount {INR} Status of payment Status of NDC |

| 1|SREIEquipmentFinance Limited | 22,688454 Paid Racaivedan eggu

2| SBIGlobal factors Limited | 10,744,323 Paid Receivedonemail |

3 | Bibby Financial Sarvices India Private Limiled | 1,828,923 Paid Receivedonemail |
"4 | Axis Bank Lid 4 — 175,884,455 Peid_ Pending

________ 5| Pegasus Assets Reconstruction Private Limited |~ _ 186,797.087 Paid Receivadenemail |

E 6 | Bank of Baroda Lid (erstwhile Vijaya Bank) | .85.866.570 Paid Receivedon email |

7 | Bank of india 37,650,967 Paid Pending i

8| ICICI Bank Ltd 19,865,974 Paid Pending 1
§|[icHutual Fund o o 8,783,839 Paid = Pending

| __10]UCO Bank Limited L __| 5,397.026 Paid Pending |

11 Small Industries Development Bank of india 3,536,973 Paid Received on smail__ |

| 12liDBIBank Limited e o 2,851,605 Paid Regeivedon amail  :

| | Totalamount paid - - T 541,097,036 . o ' |

15| CEM AssetReconstruction Pvt Ltd 2,480,209,427 Unpaid Pending i

14| JM Finenciel ARG Limited 90,112,405 Unpeid Pending 3

15 | Wast Bangal industrial Development Corporation 60,597,828 Unpaid Pending |

i_ ‘16 Indian Renewable Energy Development Agency L lelted [ e .28 q]_a_ 141 Unpaid ... Pending |

17] Punjab National Bank (Erstwhile United Bank of India) 21,258,272] Unpaid Panding i

1 | Kotak Mahindra Bank Limited L 8,012,480 Unpaid Panding 1

19 | IFC| Limited 7.813,814 Unpaid Panding |

20| Tata Capital Fmanual Services Ltd e i 4305804 Unpatd Pending |

21 IFCIFactors Limited | 2,740,057 Unpaid | Pending !

| Total amount pending to be paid L 2,703,128,228| o = !

Further, the Chairman reiterated that, as decided in the 17" MA meeting, certain
amounts as detailed below shall continue to be held in the existing bank account of the
MA of the Corporate Debtor wherein the scle signatory would be the Chairman of the
MA (*MA Controlled Account’)—

» the minimum amount to be paid to the financial creditors shall be held in trust on
their behalf until receipt of consent/ confirmation to sign the NDC,

» the balance amount remaining after payment of the lower of the 2 amounts as
per Situation 1 (approved distribution methodology) and Situation 2 (considering
the amendment to Sec 30(2)(b) of the Code and discussions and decisions of
the CoC at the time of plan approval by the CoC), which shall be be paid to
financial creditors in accordance with the order of the Hon’ble NCLT in the matter
regarding the application filed by Kotak Mahindra Bank , challenging the
approved distribution matrix and seeking the minimum amount (as prescribed
under law) to be paid to dissenting financial creditors is adjudicated ("Kotak
Application”).

» Reversal of payments made towards insolvency resolution process costs/
employees & workmen/ operational creditors due to technical issues,

+ Balance amount remaining towards funds earmarked for expenses incurred by
the committee of creditors (“CoC"), litigaticn fund and security expenses as per
the approved distribution matrix, {that was approved by the CoC in the 24th CoC
meeting) after making payments towards CoC expenses and security expenses
as decided by the MA in the 17" MA meeting.

* Any residual amounts in the nature of interest on fixed deposits and PBG interest.

The Members took note of the same.
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

5. TO RECORD AND RATIFY THE TERMS OF APPOINTMENT OF PROFESSIONAL
ADVISORS

The Members were informed that the outstanding fees of Mr. Kshitiz Chhawchharia
(Chairman of the MA), GT Restructuring Services LLP (support firm) and Equilex (legal
advisors to the MA) for the services provided during the Monitoring Agency Period, is
required to be paid by the Company/Resoluticn Applicant. The MA was informed that
the below-mentioned fee (as agreed by the RA) should be paid on or before May 15,
2022.

The Members took note of the same and accordingly, the below resolution was passed
with the consent and approval of all the Members:

“RESOLVED THAT the members hereby approve the professional fees (as per the
details provided in below table) along with applicable taxes and out of pocket expenses,
if any, pursuant to the appointment of Mr. Kshitiz Chhawchharia, erstwhile Resolution
Professional as the Chairman of the Monitoring Agency, GT Restructuring Services LLP
as the support firm to the MA and Equilex as the legal counsel to the MA”.

KR Croves

Particulars For Sep’19- Mar’22 Fc_»; Apr’_22- Jun'22 Total
{Lumpsum} (Lumpsum)
Fee for
professional 1.76 0.24 2.00
advisors

. TO TAKE NOTE OF TOTAL COSTS INCURRED POST APPROVAL OF THE PLAN
BY HON'BLE NCLT LE. DURING THE ENTIRE MA PERIOD AND METHOD OF
SETTLEMENT OF THE UNPAID COSTS

The Chairman informed the Members that various costs have been incurred during the
period post approval of the resolution plan by Horn’ble NCLT i.e. September 04, 2019
(“MA Costs"), to maintain the status of the Corporate Debtor as a going concern. As
per the provisions of the approved resolution plan, such costs are required to be funded
out of internal accruals of the CD, and shortfall, if any, is required to be funded by the
RA.

Thereafter, the details of the estimated MA Costs were presented before the Members
for their information and records. The snapshot of the same is as below:
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

INR Lakhs

N
Sacurdy Tharges wn - 182 400
Ace Protestion Group (Durgapury 87.37

AST Sanzes (Shyamnagar) 5543

G Fagility {Khasagpury 2674

Uttat Blangs (Kikysal} 55

J Fenda & Co.Pd.Lia. (Custocien) 743

Employees {Sslaties) 877 - o 4190
Libgation ing: serior 1} 301 1445 354 481
Elisstricity 228 0.21 0.8 284
For Payable to Audilos-& Sacreteria! Professional 716 E56 2:02 1174
1T expense 181 048 - 239
insurance Premeim 3100 - - 31.00
Compl wxps {RTA, ries-fae snd AGM exps) 040 108 487 1502
Office Rent 8.20 020 Q.03 -]
Othar Office Expenses 833 388 020 Ll
Telecommigication Services 0.08 023 008 o3
Water aw -1 805 77
TOS 758 c.20 - 818
GET 225 063 - pog-]
Professionsl advisors fee 34 penad) 229,00 23600
Total 52383 p=<E=3 24785 245141

The Chairman apprised the Members that the total estimated MA costs of INR 8.45

crores has ‘been incurred during the MA period from September 04, 2019 to May 05,
2022.

The total MA Cost has been funded as per the table below. INR 2.56 crores was funded
by erstwhile CoC members post approval of the resolution plan by Hon’ble NCLT, while
INR 1.82 crores were contributed by RA post the order of the Hon'ble Supreme Court

dated May 04, 2021 and some accruals through interest on the funds parked in fixed
deposits.

Source of Fundsr

Interest on FDs 1.18
Insurance claim payout 0.01
Lenders contribution 256
Contribution from RA 1.82
Total 5.56

Thereby, after payment of the MA Costs from the aforementioned funds, an amount of
approximately INR 2.71 crores towards MA Costs remains unpaid as on May 05, 2022.

Further, it was reiterated that contribution received from the erstwhile CoC members
during the MA period has to be repaid to the respective erstwhile CoC members and
various follow up emails have been received demanding the same. It was placed on
record that the funds in excess of the resclution proceeds received from the RA shall
be used towards payment of the unpaid MA Costs till 05 May 2022 and shortfall, if any,
shall be borne by the Resciution Applicant.

The Members took note of the same.
It was placed on record that the MA Controlled Account shall continue to be operated

by the Chairman, in accordance with the Code, the approved resolution plan and as per
the decisions taken in previous MA meetings. In relation of the above, the RA has also

RO
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MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

provided an Undertaking dated May 02, 2022, in favor of the Chairman (acting on behalf
of the MA and the stakeholders). The funds available in the MA Controlled Account shall
only be utilized towards payments of the balance amounts to be paid to the financial
creditors (immediately upon receipt of NCLT order in the matter of Kotak application),
any residual plan proceeds and unpaid MA costs, in terms of the decisions taken in the
MA meetings and as per the terms of the approved resolution plan.

The Members present took note of the same.

. TO APPROVE THE APPOINTMENT OF MR. DEV KUMAR TIWARI (DIN: 02432511),
MR. SUMIT CHAKRABORTY (DIN: 09568458), MR. VIKASH RUNGTA (DIN:

00583309) AND MR, GOPAL KRISHNA SHARAN (DIN: 00762839) AS DIRECTORS
OF THE COMPANY

The Members were apprised that as per Part - A Clause 13.2.2 of the approved
resolution plan, the RA has proposed the appointment of the following persons, to act
as directors of the Company w.e.f. the Completion date i.e. 05 May 2022 (hereinafter
collectively referred to as “Reconstituted Board™ or “Board of Directors”). In this
regard, the recommended directors have tendered an affidavit dated 02 May 2022 and
03 May 2022, confirming that such persons are not ineligible under Section 29A of the
IBC Code.

Director Identification}
Name Number (DIN)
Mr Dev Kumar Tiwari 02432511
Mr Sumit Chakraborty 09568458
Mr Vikash Rungta 00583309
Mr Gopal Krishna Sharan 00762839

It was highlighted to the Members that any and all further actions to be undertaken in
connection with the implementation of the approved resolution plan shall be undertaken
and effected by the Reconstituted Board or Board of Directors of the Company.

The Members were further intimated that for appointment of the Reconstituted Board,
each member of the Reconstituted Board has given hisfher consent to act as a director
of the Company in Form DIR-2 in accordance with Section 152 (5) of the Companies
Act, 2013 read with Rule 8 of the Companies (Appointment and Qualification of Director)
Rules, 2014.

The RA representative stated that as per the Resolution Plan, the existing Directors of
the Company, Ramsarup Industries Limited, shall vacate the office with effect from
Completion Date i.e. May 05, 2022 and further as per the NCLT order dated Sep 04,
2019, approval of this plan shall be deemed approval for removal of Directors from the
record of the Company as appearing on the Ministry of Corporate Affairs portal/ website/
income tax website/ any indirect tax website and certified copy of the order approving
resolution plan shall be a direction on such statutory authorities to do the needful.

Strictly confidential
Ver 2.0 (dtd 10 May 2022)
Page 8 of 17

756



1)

MINUTES OF THE EIGHTEENTH MEETING OF THE MONITORING AGENCY OF
RAMSARUP INDUSTRIES LIMITED (“COMPANY”) HELD ON MAY 05, 2022 VIA VIDEO
CONFERENCING WHICH COMMENCED AT 05:00 P.M. AND CONCLUDED AT 07:30 P.M.

The Chairman further informed the members that with regard to the approved
Resolution Plan, the Company is required to appoint a nominee director as the director
of the Company through the back end process of the Ministry of Corporate Affairs. In
this regard, RA has nominated Mr. Sumit Chakraborty (DIN: 09568458) for appointing
him as Director in the company with immediate effect.

The Members discussed the matter and passed the following resolutions:

‘RESOLVED THAT pursuant to (i) the provisions of Section 161 (1) and other applicable
provisions, if any, of the Companies Act, 2013 read with the rules made thereunder,
(including any statutory modification thereto or re-enactment thereof for the time being
in force) to the extent applicable, (ii) the provisions of Section 30(2)(e) and other
applicable provisions, if any, of the IBC Code read with the rules made thereunder,
(including any statutory modification thereto or re-enactment thereof for the time being
in force) to the extent applicable, (iii) the Memorandum and Atrticles of Association of
the.Company, and (iv) resolution plan for the Company submitted by the consortium of
S.S.-Natural Resources Pvt Ltd and Shyam SEL & Power Limited duly approved by the
committee of creditors of the Company and the Hon’ble National Company Law
Tribunal, Kolkata Bench vide order dated 04 September 2019 (“Resolution Plan”), as
being implemented by the Consortium of SS Natural Resources Private Limited and
Shyam SEL & Power Limited, the consent of the Monitoring Agency constituted as per
the Resolution Plan be and is hereby accorded to appoint, Mr. Dev Kumar Tiwari (DIN:
02432511), Mr.Sumit Chakraborty (DIN @ 09568458), Mr Vikash Rungta (DIN :
00583309) and Mr Gopal Krishna Sharan (DIN:00762839) as directors of the Company,
with immediate effect, to hold office up to the conclusion of the next annual general
meeting of the Company”.

“RESOLVED FURTHER THAT Mr. Vikash Rungta and Mr. Sumit Chakraborty,
directors of the Company be and are hereby severally authorized to file, sign, verify, and
execute all such e-forms, papers or documents as may be required and do all such acts,
matters, deeds and things as may be necessary and incidental to take all necessary
actions for giving effect to the above resolutions, including updating the statutory
registers and filing requisite forms, returns/documents with the Ministry of Corporate
Affairs in relation to appointment of the new directors and any other authority, as
applicable.”

“RESOLVED FURTHER THAT consent of the Monitoring Agency constituted as per
the Resolution Plan be and hereby accorded to appoint Mr Sumit Chakraborty (DIN:
09568458) as the Director of the Company through offline route / back-end process of
Ministry of Corporate Affairs.”

In light of the discussions, it was decided in the MA meeting that the agenda for
appointment of directors would be recorded prior to other agenda items authorizing the
new directors to carry out the required compliances. Thus, the same has been modified.
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8. TO PROVIDE AN UPDATE ON THE AGMS HELD FOR THE 4 FINANCIAL YEARS
FOR FY 2017-18, FY 2018-19, FY 2019-20 AND FY 2020-21 HELD ON 5 MAY 2022

The Members were informed that the financial statements for 4 financial years being
FY 2017-18, 2018-19, FY 2019-20 and FY 2020-21, were approved by the Members
on March 10, 2022.

Thereafter, the Chairman apprised the Members that notice was issued on April 12,
2022 to conduct the annual general meeting of the Corporate Debtor (“AGM”) on May
05, 2022 (through video-conferencing), for the aforesaid 4 years. Accordingly, the
Members were further updated that prior to the MA meeting, earlier on the same day,
AGMs for the 4 financial years were conducted by the Chairman. The aforesaid AGMs
were concluded post approval of all scheduled business agendas.

The Members were informed that post conclusion of the AGM, various compliances
are required to be done with statutory authorities such as intimation to stock
exchanges, filing of annual returns with the Registrar of Companies (‘ROC"), public
announcement etc. In view of the scheduled dissolution of the MA at the end of the
18" meeting, it was proposed that the Members authorise the newly appointed
directors — Mr. Vikash Rungta and Mr Sumit Chakraborty, either jointly or severally to
carry out compliances related to the aforesaid AGMs.

The Members discussed the matter and passed the following resolution:

“RESOLVED FURTHER THAT Mr. Vikash Rungta and Mr. Sumit Chakraboriy,
directors of the Company be and are hereby severally authorized to file, sign, verify,
and execute all such e-forms, papers or documents as may be required and do all
such acts, matters, deeds and things as may be necessary including updating the
statutory registers and filing requisite forms, returns/documents on behalf of the
company with the Ministry of Corporate Affairs and the Stock Exchanges with respect
fo the 39t 40t 41t and 427 Annual General Meeting held on 05 May 2022 for
complying with the provisions of Companies Act, 2013 and LODR Regulations
including any statutory enactment and modifications thereto.”

9, TO TAKE NOTE OF THE LEGAL OPINION OBTAINED BY RA REGARDING
CORPORATE SECRETARIAL COMPLIANCES AND RA TO UNDERTAKE TO
CARRY OUT ALL CORPORATE SECRETARIAL COMPLIANCES POST
DISSOLUTION OF MA

As decided in the 16!" MA meeting, the Members had approved the following resolutions
to carry out the implementation steps as envisaged in the approved resolution plan:

» Increase in Authorised Share Capital

« Conversion of non- sustainable debt of financial creditors to equity

. lssue of equity shares to lenders by conversion and in lieu of unsustainable
portion of debt due to them.

. Selective Capital Reduction to reduce the shares (except that allotted to the RA)
of the Company to NIL

« Cancellation of preference shares
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The outcome of the 16' MA meeting was filed with the stock exchanges on April 27,
2022.

Thereafter, the representatives of the RA have communicated that as per the legal
opinion obtained by them, the April NCLT Order has not refused any waiver or
permission with respect to “immediate delisting” of the Corporate Debtor.

Accordingly, the RA highlighted that as per the legal opinion procured by them, the April
NCLT Order is a single window clearance with respect to all approvals required from
stock exchanges regarding the implementation of the approved resolution plan and no
further approval of regulatory authorities such as Stock Exchanges etc. would be
required to implement any part of the Approved Plan.

Further, in addition the RA has also communicated that all necessary ROC compliances
with regard to increase in authorized share capital, conversion of debt to equity,
allotment of shares to lenders, selective capital reduction with respect to shares allotted
to the lenders, cancellation of preference shares shall be undertaken by the RA upon
ceding control of the Corporate Debtor in accordance with the legal opinion obtained by
the RA and in compliance with the provisions of applicable laws, and no further action
is required to be undertaken in this regard by the Monitoring Agency, the Chairman, or
the lenders, with regard to the aforesaid resolutions passed by the Monitoring Agency
in its 16" MA meeting. The way forward proposed by RA was noted and agreed upon
by the other Members.

in view of the above, the RA stated that ali corporate sacretarial actions and stock
exchange compliances shall be carried out by themselves in the requisite manner, upon
taking control of the Corporate Debtor. Thereafter, the RA further clarified that no liability
in nature of fee, fines and penalties, etc with regard to aforesaid corporate secretarial
actions/ LODR compliances shall fall upon the Monitoring Agency, its Chairman and
advisors or the lenders.

Thereafter, the RA has stated that, it shall indemnify and hold harmless each of the
Members (including the Chairman), erstwhile resolution professional, Equilex and GT
Restructuring Services LLP, and their respective affiliates, officers, directors,
employees, counsels, advisors and agents (“Indemnified Parties”) against any and all
losses, liabilities, damages, costs and expenses (including, without limitation, fees and
expenses of counsel on a full indemnity basis) which may be incurred, sustained or
which may arise in or on the non-performance or non-observance of any of the
undertakings on the part of the RA shared or given in the resolution plan or during the
MA period.

Members took note of the same.

10.TO APPROVE THE ALLOTMENT OF 50,00.000 EQUITY SHARES OF INR 10 EACH

OF THE COMPANY TO THE RESOLUTION APPLICANT AND ITS NOMINEES

The Members took note of the resolutions passed in the 16! meeting of the MA held on
April 20, 2022 wherein the Members accorded their consent to offer, invite to subscribe
for and to issue 50,00,000 (fifty lakhs) equity shares of INR 10/- (Indian Rupees Ten)
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each to S.S. NATURAL RESOURCES PVT LTD along with its nominees as stated
below for a total consideration of INR 50,000,000/ (Indian Rupees Five Crore) in
accordance with the approved resolution plan.

The Committee further took note that the RA has deposited an amount of INR
5,00,00,000/- (Indian Rupees Five Crores) towards allotment of the said 50,00,000 (fifty
lakhs) equity shares in accordance with the resolution Plan, as approved by the Hon’ble
National Company Law Tribunal, Kolkata Bench vide its order dated 04 September
2019(“Approved Resolution Plan”).

The Members discussed that as per the terms of the Approved Resolution Plan, the
Company would allot 50,00,000 (fifty lakhs) equity shares of INR 10/- (Indian Rupees
Ten) each to S.S. NATURAL RESOURCES PVT LTD along with its nominees against
a consideration of INR 5,00,00,000/- (Indian Rupees Five Crore). The Members further
discussed that in accordance with the procedure for allotment of equity shares of the
Company as applicable under the relevant provisions of the Companies Act, 2013, Form
PAS-3 is required to be filed with the Ministry of Corporate Affairs within a period of 30
(thirty) days of the allotment of the equity shares of the Company.

The Members discussed the matter and passed the following resolutions:

“RESOLVED THAT consent of the Monitoring Agency constituted as per the resolution
plan for Ramsarup Industries Limited (“Company”) submitted by the consortium of S.S.
Natural Resources Pvt Ltd and Shyam SEL. & Power Limited (“Resolution Applicants”
or “RA”) duly approved by the commiitee >f creditors of the Companry and the Hon ‘ble
National Company Law Tribunal, Kolkata Bench vide order dated 4th September 2019
(“Resolution Plan”) and pursuant to Sections 23, 42, 62(1)(c) and other applicable
provisions, if any, of the Companies Act, 2013 read with the Companies (Share Capital
and Debentures) Rules, 2014 and Companies (Prospectus and Allotment of Securities),
Rules 2014 and other rules made thereunder, to the extent applicable (including any
statutory modification thereto or re-enactment thereof for the time being in force),
Section 30(2)(e) and other applicable provisions, if any, of the Insolvency and
Bankruptcy Code 2016 and the rules framed thereunder (including any statutory
modification thereto or re-enactment thereof for the time being in force) (“Code’), the
Memorandum and Atticles of Association of the Company, the consent of the Monitoring
Agency be and is hereby accorded to allot 5,000,000 (Fifty Lakh) equity shares at a
value of INR 10/- (Indian Rupees Ten Only) per share amounting to INR 50,000,000/-
(Indian Rupees Five Crore Only) to the persons mentioned below ( “Allottees”) on private
placement basis.

S No. of Equity Shares to
N :Name of the Proposed Allotees be allotted
1 S S Natural Resources Pvt Ltd 49,996,600
2  Brij Bhushan Agarwal i 96
3 Mahabir Prasad Agarwal 96
4 - Sanjay Agarwal ST SIS
5 Sitaram Agarwal 40
6 Deepak Agarwal 60
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7  Dilipp Agarwal 60
‘Total no of shares _ ... 50,00,000

The Members discussed the matter and passed the following resolutions:

‘RESOLVED FURTHER THAT the said Equily Shares so issued and allofted to the RA
pursuant to the Resolution Plan shall be in dematerialized form, fully paid-up and shall
rank pari passu in all respects with the existing fully paid up Equity Shares of the
Company.”

‘FURTHER RESOLVED THAT Mr. Vikash Rungta and Mr. Sumit Chakraborty, directors
of the Company be and are hereby severally authorized to issue allotment letters to the
persons mentioned above, make appropriate entries to reflect the allotments in the
statutory registers maintained by the Company, issue instructions to the depository
participant of the Company to credit the Equity Shares in the respective DEMAT
accounts of the persons mentioned above and to sign and submit all documents on
behalf of the Company, activation of new ISIN for the Equity Shares allotted to the
Allottees by making necessary applications with the depository(ies), as may be required
and make all filings in this regard.”

“FURTHER RESOLVED THAT Mr. Vikash Rungta and Mr. Sumit Chakraborty,
directors of the Company be and are hereby severally authorized to sign, file, verify and
execute all such e-Forms including e-Form PAS-3 with the jurisdictional Registrar of
Companies, or any other forms, papers, filings, writings and/ or documents as may be
required to be filed with the stock exchanges (where the Company is listed) and the
Securities and Exchange Board of India or any authority to report the allotment of Equity
Shares fo the financial creditors and to do such other acts, deeds, matters and things
and to execute such documents and writings as may be considered necessary, usual,
proper, expedient or incidental in connection with the allotment of the aforesaid equity
shares or to give effect to the above resolutions.”

11.TO:APPROVE CHANGE OF THE SIGNATORY IN THE AXIS BANK ACCOUNT #
918020018303207 AND SHARE SUBSCRIPTION ACCOUNT # 922020023291611
FROM ERSTWHILE RP TO NOMINEE OF RA

The Members were apprised that the current account 918020018303207 maintained
with Axis Bank, BBD Bagh Branch was functional during the CIRP period and Mr. Kshitiz
Chhawchharia is the sole authorized signatory in the aforesaid account.

Further, Mr. Kshitiz Chhawchharia is the sole authorized signatory for the Share
Subscription account # 922020023291611.

The Members are requested to discuss the change of signatory for both the aforesaid
bank accounts of the Company.

The Members were intimated that the RA has proposed the below mechanism for the
new authorized signatory of the aforesaid bank account —
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S. No. Signatory Mode of Operations
1 Mr. Mr Vikash Rungta Any one of the 2, jointly with any one of the 2
Mr. Gopal Krishna Sharan stated in #2
2 Mr Mahabir Prasad Agarwal Any one of the 2, jointly with any one of the
Mr Deepak Kumar Agarwal two stated in #1

The Members discussed the matter and passed the following resolution unanimously:

“RESOLVED THAT the below given Personnel from the team of successful resolution
applicant are jointly authorized to act as Bank Signatories of the Axis bank account
918020018303207 and Share Subscription account # 922020023291611 of the
Company”

S. No. Signatory Mode of Operations
1 Mr. Mr Vikash Rungta Any one of the 2, jointly with any one of the 2
Mr. Gopal Krishna Sharan stated in #2
2 Mr Mahabir Prasad Agarwal Any one of the 2, jointly with any one of the
Mr Deepak Kumar Agarwal two stated in #1

In light of the discussions, it was decided in the MA meeting that the agenda for change
in signatories would be recorded after the agenda for appointment of directors. Thus,
the same has been modified.

.TO TAKE ON RECORD DEEMED RESIGNATION OF THE SUSPENDED
DIRECTOR(S) OF THE COMPANY

In accordance with the provisions of the Approved Resolution Plan, the following
individual(s) being the suspended director(s) of the Company shall be deemed to have
resigned with immediate effect simultaneously with the appointment of the abovenamed
directors:

Director Identification
Name Number (DIN)

Mr. Aashish Jhunjhunwala  |00351451

The Members took note of the same and accordingly the following resolutions were
passed:

“RESOLVED THAT according to the terms of the resolution plan for Ramsarup
Industries Limited (“Company”) submitted by the consortium of S.S. Natural Resources
Pvt Ltd and Shyam SEL & Power Limited duly approved by the committee of creditors
of the Company and the Hon’ble National Company Law Tribunal, Kolkata Bench vide
order dated 4th September 2019 (“Resolution Plan”), as being implemented by
consortium of S.S. Natural Resources Pvt Ltd and Shyam SEL & Power Limited, the
Monitoring Agency constituted as per the Resolution Plan hereby takes on record, the
cessation of the existing directors of the company i.e. Mr. Aashish Jhunjhunwala (DIN
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00351451), with effect from the Effective Date i.e. 05 May 2022 in accordance with the
terms of the Resolution Plan”.

“RESOLVED FURTHER THAT Mr. Vikash Rungta and Mr. Sumit Chakraborty,
directors of the Company be and are hereby severally authorized to file, sign, verify, and
execute all such e-forms, papers or documents as may be required and do all such acts,
matters, deeds and things as may be necessary and incidental to take all necessary
actions for giving effect to the above resolutions and deemed resignation of all the
directors of the now dissolved Board of Directors of the Company, including updating
the statutory registers and filing requisite forms, returns/documents with the Ministry of
Corporate Affairs in relation to vacation of office of the existing directors and any other
authority, as applicable.”

13.TO TAKE NOTE OF COMPLETION OF IMPLEMENTATION OF APPROVED
RESOLUTION PLAN

The Members took note that pursuant to the approved resolution plan as approved by
the CoC and Hon'ble NCLT vide its order dated September 04, 2019, all the
implementation steps related to payment to stakeholders and transfer of control to the
resolution applicant as per the Approved Resolution Plan of consortium of S.S. Natural
Resources Pvt Ltd and Shyam SEL & Power Limited and as decided by the Monitoring
Agency, have been completed on the Completion Date, i.e. May 05, 2022.

The RA has undertaken that it shall ensure that all necessary secretarial compliances
and other filings in this regard shall be completed by them in due course and no liabiiity
in this regard shall fall upon the MA, its Cnairman or the lenders.

The Members are requested to take note of the same.

14.7O TAKE NOTE OF HANDOVER OF CUSTODY AND CONTROL OF THE COMPANY
TO THE RECONSTITUTED BOARD

The Members noted that the implementation of approved resolution plan had been
completed, and thereafter the custody and control of the Corporate Debtor was handed
over to the Reconstituted Board.

It was noted that all the relevant documents relating to the process and in relation to the
Company would be handed over to the Reconstituted Board and the representatives of
resolution applicant.

The Chairman requested the Members to note that being the erstwhile resolution
professional, copies of certain documents are to be retained by him in accordance with
prescribed Insolvency and Bankruptcy Board of India requirements. All the other
data/documents (to the extent available with the Chairman and his team) would be made
available to the Reconstituted Board and the representatives of SS Natural Resources
P Ltd.

The Members took note of the same.
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15.TO TAKE NOTE OF THE CONTINUED APPOINTMENT OF THE EX-RP AND GTRS
TO SUPPORT THE SRA POST IMPLEMENTATION OF RESOLUTION PLAN AND
HANDOVER OF THE DOCUMENTS

The Members were apprised that the RA has requested the Ex-RP, GT Restructuring
Services LLP and Equilex to continue providing their support to the RA upto June 2022,
or extended as mutually agreed, post impiementaiicn of Resclution Plan and handover
of the documents.

It is stated that the terms of the commercials of the Ex-RP, GT Restructuring Services
LLP and Equilex have been discussed mutually between RA and GT team and noted in
agenda item A-5. It was also highlighted that the legal costs incurred or to be incurred

by the Chairman pursuant to such appointment shall also be borne by the RA.

The Chairman, thereafter, requested the lenders members to specify in case they have
any objections with regard to the aforesaid appointment. Representatives of Axis Bank
and PNB stated that do not have any issues with regard to the aforesaid appointment.

The Members took note of the same.

16.TO DISCUSS AND TAKE ON RECORD THE MINUTES OF THE 18TH MA MEETING
HELD ON 05 MAY 2022

The Chairman informed the Members that post the conclusion of 18" MA meeting, the
MA is scheduled to be dissolved and as such no subsequent meeting of the same can
be held to take record of the minutes of the 18th MA meeting.

It was further mentioned that as a good practice the minutes of the 18t meeting should
be adopted in the 18" meeting itself subject to confirmation by email from the Members
in no more than 2 working days from the time of circulation of the minutes. Post receipt
any comments/ observations from the Members, the minutes shall be amended and re-
circulated.

The Members agreed to the approach and provided their consent 1o revert on the
minutes within 2 working days, which would be considered as the minutes being
adopted by the MA.

Thereatfter, the representatives of the RA stated that the suitable applications against
OMPL, SREI and Mr. Ashish Jhunjhunwala are required to be filed in light of the non-
compliance of the order of the Hon’ble NCLT dated September 04, 2019.

Mr. Sharma, representative of the RA, stated that they would seek expert advice in the
matter and thereafter proceed with making adequate filings in NCLT. The Members
noted and agreed with the approach.
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17.DISSOLUTION OF THE MA PURSUANT TO THE COMPLETION OF THE
IMPLEMENTATION OF THE APPROVED RESOLUTION PLAN

The Members were informed that pursuant to the approved resolution plan as approved
by the CoC and Hon’ble NCLT vide order its dated September 04, 2019, all the steps of
the implementation stated in the approved resolution plan submitted by consortium of
SS Natural Resources P Limited and Shyam SEL Limited have been completed on the
Completion Date, i.e. May 05, 2022, within a period of 30 days in compliance with the
April NCLT Order dated April 06, 2022.

The Chairman congratulated the RA for completion of successful handover and also
thanked all the Members for their support and co-operation.

Accordingly, the MA stands dissolved.
The Members took note of the same
There being no other agenda, the meeting was concluded with vote of thanks.

DATE: May 05, 2022

KstiTliz CHE AW OHHARI A

e ARMAN 0F MoMITORING AGEney
RAMIARUP TNDUSTRIES LTD
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sziv]

CRef.  Your letter no. RLULIMOEFIFGIOT deted 177 December, 2008.

v

RLULM O”F’F ~/01 dated 17 December. 2008 alongwith
xppﬁcaucr Form !, draft TORs, Pre-feasibility Report, EIA/EMP

l > - * ~ - 2 s b - -
Peccr ars mubseauent clanfications funished vide communication dated 17 April, 2009 regarding
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{ - 3 f lniggr - Plani TF-MTRAY at. Kharagpur,
Paschirn Mo u;m; ir, ¥yosi Psman by Nifs Ramsarup Lm Llc‘ye,,, Lid. The %panszon will be carried out inthe
» G : largh will he aogudrsd, Fraimnment olearence for exsting plart s

] vige eter 2RGI2C08- A H () dater 3 m 2088. Total land acquired rom WEBIDC is 325

it COS cf e "‘iu}&C; is R:, 2.053.81 Crores.

2.0 3wsl plagnt will be based on the DRL-BF-EAF-LF-CCM route alongwith caplive power plant
During =pansion, Not metal pr ociucum ard sami-firished stes! producis (cast hillel) will be
gnhanced from C228 MTPA o C. MTPA and 0.3 MTPA 1o 0.7 MTPA respectively, Following
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| Units Capacity [Existing) Capacity (Proposed)

1 "R Pt "1 {32500 TPD) 150,000 TPA (%500 TPD) 150,000 TPA

£ ! Bast Fumace {1350 1) 2.64,100 TPA (1350 m%) 310,900 TPA
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5 | Power Plant C | 20mw 45 MW )
WHRR o .
I OFBC Buiier . 1%x25 TPH.
X35 TPH 15120 TPH
7 .| Sinier Plant - .| (ixe0 m®) $60,000 TPA
8 Oxygen Plant - 7300 Nm°/hr of Oxygen
g Rolling Mill 0.8 MTPA

4.0 Elecirostalic pmcipitatcr (ESP), bag fitters. dry fog dust suppression system and fume
extraction system wilh bag filiers will be provided {o conirol particulate matter. Total water
"equremf‘*xt for ihe proposed V,‘panb:arx from Kharagpur municipality water supply system wil be .

720 m Y and parmission for 1,600 m 3/ s obtained. Process wasiewater will be freuted in
Effluent Treaiment Plant and the frealed effluent will be used for dust suppression and slag
granulation. Char'dolochar will be used in CFBC boiler. BF sludge will be used in the sinter plant.
3F flue chst, EAF dusts, mill scales, sinter plant dust and LP* fines will be recycled to sinter plant.
“ramulzted BF stag and [y ash will be soid to cemert manufactursrs. Scrap will he racycled back.

‘SME slag will be utiized

5.4 Fublic hearing is nx-«r”gf"a. due to project being locaied in notified WBIDC industrial arez as x
-~ ; . ’ L
pzr Sectcn iniy. Sigge {3, Para (3{b; of £IA Notification 2006, : ;

an Tre Minisiy Er“nrom*mm and Forests berghy accords Eschisip e pich cisarance w e
sted 12 Sepiember, 2008 subject to sirict cornpliance of the

STt thE e (\, \‘\u—«(—y—]{-\r;s .

=

made fo reducs RSPM levels in the ambient air and a lime bound 1
sd Cortinuous stark monitoring faciliies for all the stacks ]
eni air pollution conirol devices shall be provided fo keep fhe

amissicr levels below 100 mgih im?, ﬁi m‘amu the emission level shall go beyond the
prascained standards. nfe r!oc‘ang et c&b shiall be piovided 30 that process Can i.:c
snatizally stopoed in case emission jevel sxceads the limit

i Elacimnstatic grecioi’mtc;‘ E5P) shall be provided to T Ri kiin, CFBC boiler, WHEB :
e b +*, Mot gases from DRI kin )
i 'uqn Dust Ssiting ¢ ran;wr 'D\(‘x D [EMOYE Coarse solids and
AART W bun CO o taly and "%»d (i Waste Hest Recovery

tren shal be cleane: ﬁ. &SP befcr» leaving out into the |

ol DS sinng leeg "'-r:r‘x lﬁﬁ {“’\F‘
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atmosphere through 1D fan and stack. Fume exiraclion system with bag filters shall be ; E g

pmwdcd to steel melling shop (SMS). Stack of adeguate height shall be provided 10 .
roding mill, BG gas fir2d boiler and biast furnase sioves o control emissions less than

100 mg/Nme,

Data on ambiert air quality, stack emissions and fugitive emissions shall be uploaded IR
on the Company’s website and also reguiarly submitted orHine to the Ministry's Regiorial -~ - ' .

Office at Bhubareswar, West Bengal Pollution Control Board {WRBPCB) and CERtral
Poliuton Conticl Board (CPUB) as well as hard copy oree in six menths. +Data on SPW,
102 and NOx shail also be displayed prominently outside the premises at -thes
acprooriate place for the information of general public.

Gassous emissien levels including secendary fugitive emissions from all the sources 1
shall be controfled within the latast pemuszible imits 1ssued by the Minisiry and reguiarly . ‘

SENK R

raoriwrsd, Gudemes ; Code of Pracios issued by the CPCB shall be followed.- New

siandards issuedd by the Miristry for the sponge iron plart in May, 2008 shall-be=
followed.

vehiziia: poiiuton due o fanspodation of raw materizd and finished product shall be
cortroted. Proper ar"ar'acmeﬁs should a*\n be made to controt dust emissions durmg
%.1.af.";'.ng arct vioading of the raw material and firished product

Yt 4 she vuneranpg - - -

Y Ing dia -\},vf—iwa“ RS 138(21 o E}f’ o "4
G -fc --zt—v* siall b various dust R

= Fsgraying s;«.'s'e e provided to S

‘. Dust suppre SSion s ystern shall be
aiorial o oitive sl cm.ssxons from storage,
nur'.«.;.d Y and T matenal -cm{j’ﬂf' Chet! s:.aé! ¢ controiled by water sprinkiing and
e AUST SUDQIRS SION MEasLrss,

aial ground waisr requirement fram Kharagpur mummpahty water supply system shall
rot exsesd 726 rr;*?;hr ard perission for 1800 m 2y is obigined. Process wastewater
s“. lhc, irsa Pd m Eff:uani Treaz:nan't?}ant (E7TP). Clarifier, thickener, shudge pond shall.
ot t ard Hast fumacs gas cleaning plant.  Acidic

i wt "ﬂm de- n""cra:{v'ﬁfon {Df«ﬂ} all be neutrafized in neufralization pit.
s1iling tanke fitted with off & grease wans shall ba usad for reatment of effluent from
siar anc N0t ohing mhs All the t.ya .—3(: wastawater shall be recycled and reused
o the maxdmum exisnt oossible and reused either in the process or for
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Vi) Zero® effluent discharge shall be striclly folowed and no wastewater shall be
dlschargeos oufcido the premisas, Dumewr‘ eifiuent shall be aporopriately treated in -

41080 B e s e et 41

septic tanik followed by soak pit and used for green belt de\:eiopment within the
premises.
e i The waizr consumption should not excesd 16 m*Ton of Steel as per prescribed '
standard. h Cd
%) Cround water monitoring around the solid waste disposal site / secured landfill (SLF)

shall be carried out reguiarly and repert submitied to the Ministry's Regional Office at ~ |
Shubzsreswar, CPCB and WBPCB,

xi) Proper uilization of fly ash shall be ensured as.per Fly Ash Notification; 1998 adt - - . |
™ subseguent ar“erdm-ﬁmm 2003. T
A3 Al ihe charideicchar from DR plant chall be difized in CFBC boliler of power plant and :

no char shal be disposed off arywhere eise. CFBC bhoiler shall be installed ;
simuttaneously  aionowiih the DRI plant & ensure full uiifization of char from the

v beginning. All the blast furracs (BF) slag shad be gramulated and provided to cement = |

" manufacturers for fudher ulilization, BF flue dust, BF sludge EAF dusis, mill scales,
sirder plant dust and ORI fines shall ba recysled and used Sinter plant. Scrap shall be
recycied | oac:g o the stes! melting shop. SMS slag shal also be properly utilized. All the
other sofid waste including broken refractory mass shall be properly disposed off in :
ervironment-friendly manrer. Oily waste/ Wbricants shall be provided to authorized :
recyclersireprocessors of properly disposed off as per ihe Hazardous Wasie o
(Management & Handling} Rules, 1989 and subsaquent amendments.

. . @ ,
%ty Cost and coke fines shall be recveled ana reused in the process. lron ore, fuxes, mill
scales afc. shall be recycled to sinter plant to produce sinter. '

-'s
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Xiv) All the slag including from EAF and SMS shall be used for land filling inside the plant or o

used zs building material only after passing through Toxic Chemical Leachability
Foiemn: (iCL'r’} zest Toxic slag shalf be dispoeeo‘ in secured Ianar’iii as per GPCB

outpu-. wasig and be disposed in secured landfill as per CPCB guadebnes

x) A dme bouﬁd action pltan shall be submitted to reduce so lid waste, its prope;; utifization
and disposal. '

xvi) Proper hardiing, storage, wilization and disposal of all the sclid waste shall be ensqred
and rsgular reporl regarding toxic meial content in the waste maledal and
composition, end use of solidhazardous waste shall be submifled to the Mmstws o ]
Regional Office at Bhubaneswar, WBPCB ard CPCB. * i

xvii} Grzen belt shall be deveioped in 53 % area within and around the plant premiseso
mitigate ihe eifects of fugitive emissions as per the CPCR guidelines in consultation withs -
DFO.

£

®iiiy All the recommendations made in the Chader on Corperste Responsibifity-for -
Enviconmert Protection {(CREP) for the tse! plants shall ba implemeniad: '

w3 Tre gomoany a3l oroside housing for sonstuction iabowr within the site with all
ngeassan '*1;-3::.1'1. clure and faciiities such as |u.1 f”or Looking, mobile tdilets, mobile -

e’
STP, safe drirking water, medical healh care, créche eic. The housing may be in the'

< o PSSP S e £, -, o~y L. ol
formy of temoerany sinciures e remo /26 afsr ‘,Je.wmaﬁf ion.cf the oroject,

B. GEMERAL COMDITIONS

i Tre project authosity shall adhers to the s.xpuiatm:; made by West Bengal Pollution
Cordrol Board (WBPCB) and State Government.

o KRR GGG w0 a2

ii. Mo further expansion or medification of the plant shall be carried oul without prior
approval of this Mirusiry, :

&
i Tog gesacas amnissions from vanous procs nits shall conform to the load/mass
pased siandsids nolifed by I"rs’s Ministry on 19" Ma v, 1992 and sianzidrds prnsmb#d
from nme o time The We engal Polution Control Board (WBPCB) may . spec:lfy

-

6/4/2009 10:44 AN i
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more stringent standards for the relevant parameters keeping in view the nature of the = "

industry and its size and location.

Ambient air guality monitoring stations shall be set up as per staiulory requxrement in
consuitation with the WBPCB. Ambient air quality including ambient noise levels shall

not exceed the standards stipulated under EPA or by the State authorities. Monitoring - :

of ambient air quality and shall be carried out reguiariy in consultation with WBPCRE and

data submitted o the CPCB and WBPCB regularly. The insiruments used for ambjent

air quality monitoring shall be calibrated lime 1o fime.

The overall roise levels in and around the plant area shall be kept well within the

standards (85 dBA) by providing roise control measures including acoustic hoods,

silencers, anclosuras etc. on all sowces of noise generation. The ambient noise levels.

shall conform 1o the standards prescribed under Environmental (Protection) Act, 1986

Fabes, 10RG viz 75 dBa (day ime) and 70 dBA (night time).

Qeoupational health surveillance of the workers shall be done on a regular ba:.r; and . '

records mainained as per the Faciories Aot

Al the srvirormert maragement meeswres given in the EIA/EMP shall be.

imolarneriad and .omelied with,

-iored in the Corporate figsponsibifity for Environmental
med for the stes! plants shall ! t=1rr:plemenied.

T
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foriilizatigninthe .%e-a 323500 besides recharging the ground water {able.

¥

Proper houss keering and adequats occupational health programmes shall be Taken
up.

The compary shail undertake eco-development measures including community welrare
measures in the preject area.

&
4 spoarale environmental ma nagcmerxi cell to carry oul various management and
manitor nq ? urotions shad ba set up under the sontrot of Sanior Execudive

/EIG0 1Zin water harvesting stiuclures (o hayvest the rain water -

67472009 10:44 AM



on L

il

Riv.

Xy

XV,

90 Any

Al - PR 1 EPAMT Moderaaton-cn-

30  Tre Mii

134 N

ta

As proposed, 8 0 10% and 2-3 % of the total project cost viz. Rs. 17,574.00 Lakhs
shall be eammarked towards the: capital cost recurring cosVannum For erwronment
pobution conlrol reaswes and used judiciously to implement the conditions stipulated by:
the Ministry of Environment and Feorests as wall as the State Government. The funds so -
provided shall not be divarted for any other purpose.

-
P

The Regional Office of this Ministry at Bhubaneswar / CPCB /1 WBPCB shall monitor
the shpulated condifions. A six monthly compliance repor and the monitored datars
alongwith sialistical interpretation shall ba submited to tham regularly.

The Fromect Autherities shall inform the Regional Office as well as the Ministry > thes :
ate of fimancial ciosure and final approval of the project by the concemed authorities’
arxi the date of commencing the land developmant worle

oL

Tre Projext Progenent shall inform the public that the project has been. accorded - .
nvircnmentsi clearance by the Ministry and copies of the dlearance letier are available
with the W. B. Poliulion Contic’ Board ﬁndx nay also be sesn at Website of ihe Ministsy™
of Erviconmant ard Foresis at hiin/, igin This shall be advertised within seven
davs f"*’"’? *“c date of issue of the cleararce jetfer at izast in two local newspapers that

wdated in the region of which one shall be in the vernacular language of the

Iocanty CC;!”.{-::E ed ard 3 copy of he same shall be ferwarded to the Regional office at
Bhwbanesva

tuzp:/sinail google coma/mansarup com ui=2 k103307 thddrvie...

¢ sy ieynke o suspend e clsarance i implementation of any of the above

3ir
condiions is not sa ﬁsfa»:’:c}r..

other .,crrﬁ ions or aiteration in the above cordilions shall have 1o be implemenied by

the project authorities in 2 time bound manner.

10.0 Any appest against this anvirormenial ceararce shall e with the National Environment

z‘%ppe&a@ Authority,

preferred within a perod of 30 days as prescribed m ar Section 11 of the

if
Mationa! Environmant Anesliaie Adl, 1897,

11.0  The aboya cordilions shal be enforced, inter-alia un a: the provisions “of the Water
(Fravertion ard Tortre! of Polition) Act, 1974 the Aw (Pravention and Control of Pollulion) Act,

-

67372009 1044 &AM -
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© 1981 the inronmen‘ (Protection) Act, 1986 and rhe Public anbxiny .ncurance Act, 1981 along w:th
" their amendments and rules.

(Dr. P. B. Rastoghi ~

&

“Direstor

Copyia -

1. The Secretary, Department of Environment, Govi, of Wesi Bengal, Kolkata, Yest Benga_l.

»a

2. The Chairman, Central Poliution Contiol Board, Parivesh Bhavan, CBD-cum-Office Complex, '
East Arjun Nagar, Delhi-110032.  ~ :

3. Tre Chairman, West Bengal Pollution Control Board, Parivesh Bhawan, 10A Block-lA
" Sactorlll, Sall Lake, Kolkata - 700091, West Bengal,

4. The Chief Conservator of Forests, Regional Office (E2), M:m«ﬁy of Environment and Forests
A-3 Chandrashekharpur, Bhubaneswar — 751 023, Odssa

5, Adviser 1AL, Ministry of Erwirodment and £ nrhcxs Paryavaran Bhavan, CGO Complex, i\eyﬁ/
D

-

8. Monitoring Cell, Ministry of Environmeni and Forests, Paryavaran Bhavan, CGO Complex, '
Mew Deihi. '

7. et T )

. t . .

8. Monitedng File. b .

o - P&QCQ(d:—‘“G* . ’ T—
(Dr. b, B, togi)
Director
‘ et e e e o |
i
H
%
&

¢

!

B
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From: pb.rastogi@nic.in [mailto:pb.rastogi@nic.in]

Sent: Wednesday, June 03, 2009 5:02 PM

To: ashish@ramsarup.com

Cc: ramsarup@cal2.vsnl.net.in

Subject: [!! SPAM] Modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7
MTPA) at Kharagpur, West Bengal by M/s Ramsarup Loh Udyog Ltd. ~ Environment clearance
reg.

F. No. J-11011/14/2008- IA Il {I)
Government of India
Ministry of Environment and Forests
(LLA. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road

New Delhi - 110 003

E-mail : pb.rastogi@nic.in

Telefax : 011: 2436 7668

Dated 3™ June, 2009
To,
Managing Director
M/s Ramsarup Loh Udyog Ltd.
7C, Kiran Shankar Roy Road
Hastings Chamber, 2™ Floor

Kolkata — 1, West Bengal

E-mail : ashish@ramsarup.com / ramsarup@cal2.vsnl.net.in ;

776
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Fax No. : 033-22137667;

Subject : Modernization-cum-expansion of Integrated Steel Plant (0.3
MTPA to 0.7 MTPA) at Kharagpur, West Bengal by M/s Ramsarup Loh
Udyog Ltd. — Environment clearance reg.

Ref. : Your letter no. RLUL/MOEF/FC/01 dated 17" December, 2008.

Sir,

Kindly refer your letter no. RLUL/MOEF/FC/01 dated 17" December, 2008
alongwith project documents including Application in Form |, draft TORs, Pre-feasibility
Report, EIA/EMP Report and subsequent clarifications furnished vide communication
dated 15t April, 2009 regarding above mentioned project.

2.0 The Ministry of Environment and Forests has examined your application.
It is noted that proposal is for modernization-cum-expansion of Integrated Steel
Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur, Paschim Medinipur, West Bengal
by M/s Ramsarup Loh Udyog Ltd. The expansion will be carried out in the
existing campus only and no additional land will be acquired. Environment
clearance for existing plant is accorded vide letter no. J-11011/229/2006-1A 11 (1)
dated 3.10.2008. Total land acquired from WBIDC is 325 acres. Total cost of the
project is Rs. 2,058.81 Crores.

3.0 Steel plant will be based on the DRI-BF-EAF-LF-CCM route alongwith captive
power plant. During expansion, hot metal production and semi-finished steel products
(cast billet) will be enhanced from 0.228 MTPA to 0.456 MTPA and 0.3 MTPA to 0.7
MTPA respectively. Following are the details of the existing and proposed units :

S.N | Units Capacity (Existing) Capacity (Proposed)
1 DRI Plant (1x500 TPD) 150,000 TPA {(1x500 TPD) 150,000 TPA
2 Blast Furnace (1x350 m3) 2,64,100 TPA (1x350 m?) 310,900 TPA
Pig casting machine [*1x1,000 TPD

3 EAF Shop (1x50 T) 300,000 TPA (1x70 T) 383,200 TPA
4 Ladle Furnace (1x50 T) {(1x70 T)
5 Billet Caster (1x2/3 Strand) 291,000 TPA {1x4 Strand) 372,000 TPA
6 Power Plant 20 MW 45 MW

WHRB

BF Gas fired Boiler | 1x52.5 TPH 1x52.5 TPH

CFBC Boiler 1x25 TPH

1x35 TPH 1x120 TPH

7
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7 Sinter Plant - (1x90 m?2) 960,000 TPA
8 Oxygen Plant - 7300 Nm®/hr of Oxygen
9 Rolling Mill - 0.8 MTPA

4.0 Electrostatic precipitator (ESP), bag filters, dry fog dust suppression system and
fume extraction system with bag filters will be provided to control particulate matter. Total
water requirement for the proposed expansion from Kharagpur municipality water supply
system will be 720 m®hr and permission for 1,600 m%/hr is obtained. Process wastewater
will be treated in Effluent Treatment Plant and the treated effluent will be used for dust
suppression and slag granulation. Char/dolochar will be used in CFBC boiler. BF sludge
will be used in the sinter plant. BF flue dust, EAF dusts, mill scales, sinter plant dust and
DRI fines will be recycled to sinter plant. Granulated BF slag and fly ash will be sold to
cement manufacturers. Scrap will be recycled back. SMS slag will be utilized.

5.0 Public hearing is exempted due to project being located in notified WBIDC
industrial area as per Section (iii), Stage (3), Para (i)(b) of EIA Notification 2006.

6.0 The Ministry of Environment and Forests hereby accords environmental clearance
to the above project under EIA Notification dated 14" September, 2006 subject to strict
compliance of the following conditions:

A. SPECIFIC CONDITIONS :

i) Efforts shall be made to reduce RSPM levels in the ambient air and a
time bound action plan shall be submitted. Continuous stack monitoring
facilities for all the stacks shall be provided and sufficient air pollution control
devices shall be provided to keep the emission levels below 100 mg/Nm?. At
no time, the emission level shall go beyond the prescribed standards.
Interlocking facilities shall be provided so that process can be automatically
stopped in case emission level exceeds the limit.

i) Electrostatic precipitator (ESP) shall be provided to DRI kiln, CFBC
boiler, WHRB and Sinter Plant to control emissions less than 100 mg/Nm?. Hot
gases from DRI kiln shall be passed through Dust Settling Chamber (DSC) to
remove coarse solids and After Burning Chamber (ABC) to burn CO completely
and used in Waste Heat Recovery Boiler (WHRB). The gas then shall be
cleaned in ESP before leaving out into the atmosphere through ID fan and
stack. Fume extraction system with bag filters shall be provided to steel melting
shop (SMS). Stack of adequate height shall be provided to rolling mill, BG gas

778
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fired boiler and blast furnace stoves to control emissions less than 100
mg/Nm?,

iii) Data on ambient air quality, stack emissions and fugitive emissions
shall be uploaded on the Company’s website and also regularly submitted on-
line to the Ministry’s Regional Office at Bhubaneswar, West Bengal Pollution
Control Board (WBPCB) and Central Pollution Control Board (CPCB) as well
as hard copy once in six months. Data on SPM, SO, and NOx shall also be
displayed prominently outside the premises at the appropriate place for the
information of general public.

iv) Gaseous emission levels including secondary fugitive emissions from
all the sources shall be controlled within the latest permissible limits issued by
the Ministry and regularly monitored. Guidelines / Code of Practice issued by
the CPCB shall be followed. New standards issued by the Ministry for the
sponge iron plant in May, 2008 shall be followed.

V) Vehicular pollution due to transportation of raw material and finished
product shall be controlled. Proper arrangements should also be made to
control dust emissions during loading and unloading of the raw material and
finished product.

vi) In-plant control measures for checking fugitive emissions from all the
vulnerable sources shall be provided. Dry fog dust suppression system shall
be provided to BF stock house. Dust extraction system with bag filters shall be
provided at various dust generating points including transfer points. Water
spraying system shall be provided to control fugitive emissions in captive
power plant. Dust suppression system shall be provided in raw material
preparation plant. Fugitive dust emissions from storage, transportation and
raw material handling areas shall be controlled by water sprinkling and other
dust suppression measures.

vii) Total ground water requirement from Kharagpur municipality water
supply system shall not exceed 720 m3hr and permission for 1,600 m%/hr is
obtained. Process wastewater shall be treated in Effluent Treatment Plant
(ETP). Clarifier, thickener, sludge pond shall be provided to raw water
treatment plant and blast furnace gas cleaning plant. Acidic effluent from de-
mineralization (DM) plant shall be neutralized in neutralization pit. Settling
tanks fitted with oil & grease traps shall be used for treatment of effluent from
billet caster and hot rolling mills. All the treated wastewater shall be recycled

779
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and reused in the process to the maximum extent possible and reused either
in the process or for slag granulation, dust suppression, green belt
development etc.

viii) ‘Zero' effluent discharge shall be strictly followed and no wastewater
shall be discharged outside the premises. Domestic effluent shall be
appropriately treated in septic tank followed by soak pit and used for green belt

development within the
premises.
ix) The water consumption should not exceed 16 m3/Ton of Steel as per

prescribed standard..

X) Ground water monitoring around the solid waste disposal site /
secured landfill (SLF) shall be carried out regularly and report submitted to the
Ministry's Regional Office at Bhubaneswar, CPCB and WBPCB.

Xi) Proper utilization of fly ash shall be ensured as per Fly Ash
Notification, 1999 and subsequent amendment in 2003.

Xii) All the char/dolochar from DRI plant shall be utilized in CFBC boiler of
power plant and no char shall be disposed off anywhere else. CFBC boiler
shall be installed simultaneously alongwith the DRI plant to ensure full
utilization of char from the beginning. All the blast furnace (BF) slag shall be
granulated and provided to cement manufacturers for further utilization. BF flue
dust, BF sludge EAF dusts, mill scales, sinter plant dust and DRI fines shall be
recycled and used Sinter plant. Scrap shall be recycled back to the steel
melting shop. SMS slag shall also be properly utilized. All the other solid waste
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including broken refractory mass shall be properly disposed off in environment-
friendly manner. Oily waste/ lubricants shall be provided to authorized
recyclers/reprocessors or properly disposed off as per the Hazardous Waste
(Management & Handling) Rules, 1989 and subsequent amendments.

Xiii) Coal and coke fines shall be recycled and reused in the process. lron
ore, fluxes, mill scales etc. shall be recycled to sinter plant to produce sinter.

Xiv) All the slag including from EAF and SMS shall be used for land filling
inside the plant or used as building material only after passing through Toxic
Chemical Leachability Potential (TCLP) test. Toxic slag shall be disposed in
secured landfill as per CPCB guidelines. Otherwise, hazardous substances
shall be recovered from the slag and output waste and be disposed in secured
landfill as per CPCB guidelines.

Xv) A time bound action plan shall be submitted to reduce solid waste, its
proper utilization and disposal.

xvi) Proper handling, storage, utilization and disposal of all the solid waste
shall be ensured and regular report regarding toxic metal content in the waste
material and its composition, end use of solid/hazardous waste shall be
submitted to the Ministry's Regional Office at Bhubaneswar, WBPCB and
CPCB.

xvii) Green belt shall be developed in 33 % area within and around the plant
premises to mitigate the effects of fugitive emissions as per the CPCB
guidelines in consultation with DFO.

xviii) All the recommendations made in the Charter on Corporate
Responsibility for Environment Protection (CREP) for the Steel plants shall be
implemented.

Xix) The company shall provide housing for construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water, medical health care, créche
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etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

GENERAL CONDITIONS :

i. The project authority shall adhere to the stipulations made by West
Bengal Pollution Control Board (WBPCB) and State Government.

ii. No further expansion or modification of the plant shall be carried out
without prior approval of this Ministry.

iii. The gaseous emissions from various process units shall conform to
the load/mass based standards notified by this Ministry on 19" May, 1993 and
standards prescribed from time to time. The West Bengal Pollution Control
Board (WBPCB) may specify more stringent standards for the relevant
parameters keeping in view the nature of the industry and its size and location.

iv. Ambient air quality monitoring stations shall be set up as per statutory
requirement in consultation with the WBPCB. Ambient air quality including
ambient noise levels shall not exceed the standards stipulated under EPA or
by the State authorities. Monitoring of ambient air quality and shall be carried
out regularly in consultation with WBPCB and data submitted to the CPCB and
WBPCB regularly. The instruments used for ambient air quality monitoring
shall be calibrated time to time.

V. The overall noise levels in and around the plant area shall be kept well
within the standards (85 dBA) by providing noise control measures including
acoustic hoods, silencers, enclosures etc. on all sources of noise generation.
The ambient noise levels shall conform to the standards prescribed under
Environmental (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and
70 dBA (night time).

Vi. Occupational health surveillance of the workers shall be done on a
regular basis and records maintained as per the Factories Act.
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vii. All the environment management measures given in the EIA/EMP
shall be implemented and complied with.

viii. All the recommendations mentioned in the Corporate Responsibility
for Environmental Protection (CREP) of CPCB issued for the steel plants shall
be implemented.

iX. The company shall develop rain water harvesting structures to harvest
the rain water for utilization in the lean season besides recharging the ground
water table.

X. Proper house keeping and adequate occupational health programmes
shall be taken up.

Xi. The company shall undertake eco-development measures including
community welfare measures in the project area.

Xii. A separate environmental management cell to carry out various
management and monitoring functions shall be set up under the control of
Senior Executive.

Xiii. As proposed, 8 to 10% and 2-3 % of the total project cost viz. Rs.
17,5674.00 Lakhs shall be earmarked towards the capital cost recurring
cost/annum for environment pollution control measures and used judiciously to
implement the conditions stipulated by the Ministry of Environment and Forests
as well as the State Government. The funds so provided shall not be diverted
for any other purpose.

Xiv. The Regional Office of this Ministry at Bhubaneswar/CPCB /WBPCB
shall monitor the stipulated conditions. A six monthly compliance report and
the monitored data alongwith statistical interpretation shall be submitted to
them regularly.
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XV. The Project Authorities shall inform the Regional Office as well as the
Ministry, the date of financial closure and final approval of the project by the
concerned authorities and the date of commencing the land development work.

XVi. The Project Proponent shall inform the public that the project has been
accorded environmental clearance by the Ministry and copies of the clearance
letter are available with the W. B. Pollution Contro!l Board and may also be
seen at Website of the Ministry of Environment and Forests at
http:/envfor.nic.in. This shall be advertised within seven days from the date of
issue of the clearance letter at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the
locality concerned and a copy of the same shall be forwarded to the Regional
office at Bhubaneswar.

7.0 The Ministry or any other competent authority may stipulate any further
condition(s) on receiving reports from the project authorities. The above
conditions shall be monitored by the Regional Office of this Ministry located at
Bhubaneswer.

8.0 The Ministry may revoke or suspend the clearance if implementation of any of the
above conditions is not satisfactory.

9.0 Any other conditions or alteration in the above conditions shall have to be
implemented by the project authorities in a time bound manner.

10.0  Any appeal against this environmental clearance shall lie with the National
Environment Appellate Authority, if preferred within a period of 30 days as prescribed
under Section 11 of the National Environment Appellate Act, 1997.

11.0  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of
Pollution) Act, 1981 the Environment (Protection) Act, 1986 and the Public Liability
Insurance Act, 1991 along with their amendments and rules.
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(Dr. P. B.
Rastogi)

Director

Copy to :-

1. The Secretary, Department of Environment, Govt. of West Bengal, Kolkata, West
Bengal.

2. The Chairman, Central Poliution Control Board, Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi-110032.

3. The Chairman, West Bengal Pollution Control Board, Parivesh Bhawan, 10A
Block-LA Sector-lll, Salt Lake, Kolkata - 700091, West Bengal.

4. The Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment
and Forests, A-3 Chandrashekharpur, Bhubaneswar — 751 023, Orissa

5. Adviser IA-lI(I), Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

7. Guard File.
8. Monitoring File.

9. Record File.

(Dr. P. B.
Rastogi)

Director
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Email )@\- % AANYA AGGARWAL

Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

From : legal@shyamgroup.com Tue, Nov 05, 2024 06:51 PM

Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the #2 attachments
NGT (EZ), Kolkata- Reg.

To : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Cc : shruti.rai <shruti.rai@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana

<vinay.rana@gov.in>, bbsroffice@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>,
prashantbhardwaj@shyamgroup.com

Dear Madam,

Dear Madam,

| would like to clarify the nature of the valuation report referred to in our reply to the Show Cause Notice issued by Ministry of Environment, Forest &
Climate Change.

The valuation report in question was provided by the ex-Resolution Professional during the Corporate Insolvency Resolution Process (CIRP) of
Ramsarup Industries Ltd. (RIL). This report was made available to us in a redacted form, which was shared through the data room. Certain portions of
the report were intentionally withheld to maintain the confidentiality of privileged information relating to RIL. As a result, the document we have
submitted is the same redacted version obtained during the CIRP process.

We hope this explanation serves to clarify the matter. Should further details or clarification be required, we remain at your disposal.

Thank you for your attention to this matter.

REGARDS,
Subhasish Shaw
LEGAL DEPARTMENT
+91 8100176061
SHYAM GROUP
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S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal @govcontractor.in>

Sent: Tuesday, November 5, 2024 3:09 PM

To: legal dept <legal @shyamgroup.com>; AJAY KUMAR GUPTA <ajay.gupta@shyamgroup.com>; Bhubaneswar Office <bbsroffice@shyamgroup.com>; Prashant
Bhardawaj <prashantbhardwaj@shyamgroup.com>

Cc: shruti.rai <shruti.rai@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>

Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Some people who received this message don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important

Respected Sir,

Kindly reshare a clear and fair copy of pages 90-102 of the document attached to the email.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

TA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: legal@shyamgroup.com, "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Tuesday, November 5, 2024 12:01:49 PM

Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

URGENT COURT MATTER- REMINDER-III
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Respected Sir,

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN
response. However, no response has been received yet.

A copy of the required document has been annexed for your reference.

Kindly treat this mail as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: legal@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju”" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Thursday, October 17, 2024 3:07:16 PM

Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,

The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document.

Kindly treat this as urgent.
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Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: legal@shyamgroup.com

To: "AANYAAGGARWAL" <aanya.aggarwal@govcontractor.in>

Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@pnic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>

Sent: Thursday, October 17, 2024 11:39:17 AM

Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,
Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,

Subhasish Shaw

LEGAL DEPARTMENT
SHYAM GROUP

SHYAM"
s lles

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>
Sent: Thursday, October 10, 2024 10:31:51 AM
ToO: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>
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Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important

URGENT COURT MATTER-REMINDER 1
Sir,

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Monday, September 23, 2024 11:59:08 AM

Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).
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Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003
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From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in> Tue, Nov 05, 2024 03:09 PM

Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the #2 attachments
NGT (EZ), Kolkata- Reg.

To : legal@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com

Cc : shruti.rai <shruti.rai@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana
<vinay.rana@gov.in>

Respected Sir,

Kindly reshare a clear and fair copy of pages 90-102 of the document attached to the email.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

TA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com, "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju”" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Tuesday, November 5, 2024 12:01:49 PM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

URGENT COURT MATTER- REMINDER-III
Respected Sir,

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN



response. However, no response has been received yet.
A copy of the required document has been annexed for your reference.

Kindly treat this mail as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: legal@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju”" <bhardwaj.adiraju@gov.in>, "Vinay

Rana" <vinay.rana@gov.in>
Sent: Thursday, October 17, 2024 3:07:16 PM

Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,

The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your

reference. Please reshare a clearer copy of the annexed document.
Kindly treat this as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
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Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003 14>< %

From: legal@shyamgroup.com

To: "AANYAAGGARWAL" <aanya.aggarwal@govcontractor.in>

Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@pnic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>

Sent: Thursday, October 17, 2024 11:39:17 AM

Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,
Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,

Subhasish Shaw

LEGAL DEPARTMENT
SHYAM GROUP

SHYAM”™
ATl S

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal @govcontractor.in>

Sent: Thursday, October 10, 2024 10:31:51 AM

ToO: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>

Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important

URGENT COURT MATTER-REMINDER 1
Sir,
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Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Monday, September 23, 2024 11:59:08 AM

Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal
Associate (Legal)
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Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road
New Delhi-110003
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== 8- Annexure R1.8.pdf

12 MB
From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in> Tue, Nov 05, 2024 12:01 PM
Subject : Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the #72 attachments

NGT (EZ), Kolkata- Reg.

To : legal@shyamgroup.com, ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com

Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju
<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

URGENT COURT MATTER- REMINDER-III

Respected Sir,

Kindly refer to the trailing email, wherein you were requested to resubmit a fair copy of the SCN response for filing before the NGT. The document
provided by you was conveyed to be incomplete and you were again requested to resubmit a clear and fair copy of the complete SCN
response. However, no response has been received yet.

A copy of the required document has been annexed for your reference.

Kindly treat this mail as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003



M- 18K 821

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: legal@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju”" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Thursday, October 17, 2024 3:07:16 PM

Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Respected Sir,

The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document.

Kindly treat this as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: legal@shyamgroup.com

To: "AANYAAGGARWAL" <aanya.aggarwal@govcontractor.in>

Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>

Sent: Thursday, October 17, 2024 11:39:17 AM
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,
Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,
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Subhasish Shaw XA M

LEGAL DEPARTMENT
SHYAM GROUP

SHYAM”™
s TS

S.S. chambers, 5, C.R. Avenue, an Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal @govcontractor.in>

Sent: Thursday, October 10, 2024 10:31:51 AM

ToO: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>

Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important

URGENT COURT MATTER-REMINDER 1
Sir,

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003
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From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay

Rana" <vinay.rana@gov.in>

Sent: Monday, September 23, 2024 11:59:08 AM

Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003



-

== 8- Annexure R1.8.pdf

12 MB
From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in> Thu, Oct 17, 2024 03:07 PM
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT #72 attachments

(EZ), Kolkata- Reg.
To : legal@shyamgroup.com

Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju
<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

Respected Sir,

The documents provided are incomplete, as the annexures mentioned in the SCN response are missing. Therefore, the undersigned is directed to once
again request you to submit a clear and fair copy of the complete SCN response. A copy of the same (containing 169 pages) is annexed for your
reference. Please reshare a clearer copy of the annexed document.

Kindly treat this as urgent.

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: legal@shyamgroup.com

To: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

Cc: "ajay gupta" <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com, prashantbhardwaj@shyamgroup.com, "shruti.rai"
<shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay Rana"
<vinay.rana@gov.in>
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Sent: Thursday, October 17, 2024 11:39:17 AM x %
Subject: Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT (EZ), Kolkata- Reg.

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,

Subhasish Shaw

LEGAL DEPARTMENT
SHYAM GROUP

SHYAM”™
TS

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal @govcontractor.in>

Sent: Thursday, October 10, 2024 10:31:51 AM

ToO: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>

Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

You don't often get email from aanya.aggarwal@govcontractor.in. Learn why this is important

URGENT COURT MATTER-REMINDER 1
Sir,

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication

has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,


https://aka.ms/LearnAboutSenderIdentification
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Aanya Aggarwal - e

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Monday, September 23, 2024 11:59:08 AM

Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003
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== 8- Annexure R1.8.pdf

12 MB
From : legal@shyamgroup.com Thu, Oct 17, 2024 11:39 AM
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT #?3 attachments

(EZ), Kolkata- Reg.

To : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in>

Cc : ajay gupta <ajay.gupta@shyamgroup.com>, bbsroffice@shyamgroup.com,
prashantbhardwaj@shyamgroup.com, shruti.rai <shruti.rai@nic.in>, Pankaj Verma

<pankaj.verma@nic.in>, Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>, Vinay Rana
<vinay.rana@gov.in>

Dear Sir,

Pls find attached SCN along with legible copy of page nos. 71 to 79 (EC - 2009) for your ready reference.

REGARDS,

Subhasish Shaw

LEGAL DEPARTMENT
SHYAM GROUP

SHYAM”™
TS

S.S. chambers, 5, C.R. Avenue, 2nd Floor, Kolkata -700072 | T: 033 4011-1033 & 033 4011-1000| legal@shyamgroup.com | W: www.shyammetalics.com.

From: AANYA AGGARWAL <aanya.aggarwal @govcontractor.in>

Sent: Thursday, October 10, 2024 10:31:51 AM

To: Prashant Bhardawaj <prashantbhardwaj@shyamgroup.com>

Cc: shruti.rai <shruti.rai@nic.in>; Pankaj Verma <pankaj.verma@nic.in>; Dr Bhardwaj Adiraju <bhardwaj.adiraju@gov.in>; Vinay Rana <vinay.rana@gov.in>
Subject: Re: 0.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MoEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.
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You don't often get email from aanya.aggarwal@govcontractor.in. Learn Why this is important

URGENT COURT MATTER-REMINDER 1
Sir,

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>

To: prashantbhardwaj@shyamgroup.com

Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay
Rana" <vinay.rana@gov.in>

Sent: Monday, September 23, 2024 11:59:08 AM

Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).


https://aka.ms/LearnAboutSenderIdentification
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Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

IA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003
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409 KB
= 2023-09-12 - Reply to Showcause by RIL.pdf
995 KB
From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in> Thu, Oct 10, 2024 10:31 AM
Subject : Re: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT #1 attachment

(EZ), Kolkata- Reg.
To : prashantbhardwaj@shyamgroup.com

Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju
<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

URGENT COURT MATTER-REMINDER 1
Sir,

Please refer to the trailing email dated 23.09.2024, requesting a fair copy of the SCN response for filing before the NGT. However, no communication
has been received from your end in this regard. The undersigned is therefore directed to request you to submit a clear and fair copy of the SCN
response at the earliest, to facilitate its filing before the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

TA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

From: "AANYA AGGARWAL" <aanya.aggarwal@govcontractor.in>
To: prashantbhardwaj@shyamgroup.com
Cc: "shruti.rai" <shruti.rai@nic.in>, "Pankaj Verma" <pankaj.verma@nic.in>, "Dr Bhardwaj Adiraju" <bhardwaj.adiraju@gov.in>, "Vinay

830
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Rana" <vinay.rana@gov.in>
Sent: Monday, September 23, 2024 11:59:08 AM
Subject: O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.” pending before the NGT (EZ), Kolkata- Reg.

Sir,

An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

TIA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

== 8- Annexure R1.8.pdf

12 MB
From : AANYA AGGARWAL <aanya.aggarwal@govcontractor.in> Mon, Sep 23, 2024 11:59 AM
Subject : O.A. 188 of 2023 in the matter titled ‘Rajkumar Das v. MOEF&CC & Ors.’ pending before the NGT #1 attachment

(EZ), Kolkata- Reg.

To : prashantbhardwaj@shyamgroup.com

Cc : shruti.rai <shruti.rai@nic.in>, Pankaj Verma <pankaj.verma@nic.in>, Dr Bhardwaj Adiraju
<bhardwaj.adiraju@gov.in>, Vinay Rana <vinay.rana@gov.in>

Sir,
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An affidavit has been filed by the Ministry in the above mentioned subject-matter. However, certain defects have been pointed out by the tribunal.
Specifically, some pages of the SCN response have been deemed illegible. A copy of the annexure is attached for your reference.

In this regard, the undersigned is directed to request you to submit a clear and fair copy of the SCN response at the earliest to facilitate its filing before
the NGT (Eastern Zone).

Thanks and Regards,

Aanya Aggarwal

Associate (Legal)

TA-Compliance and Monitoring Division

Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhawan, Jorbagh Road

New Delhi-110003

== 8- Annexure R1.8.pdf
12 MB
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Consortlum of S S. Natural Resourccs Pvt Ltd and Shyam SEL & Power Lw:uted

' Resolutioﬁ Plan
- for
Ramsarup Industries Limited

ﬁjurs_u'an.t to the lné.olvenc_:j} -and Bankruptey C-od.é, 2016’ as amended) _

Consortium of 85 Natural I{edo-urées Private Limited
. and Shyam SEL & Power Limited.

(Resolution Applicants)
March 11, 2019

For S. 8. NATURAL RESQURCES PVT. LTD.

| Sigratory

Page | 1
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Przvde gied! c‘;‘: Confi idential

B Coh_sor_tium of 8. 8. Nahifa'l_ Resources Pvt Ltd ar gl Shyam SEL & Power Limited .

_ PART A: EXECUTIVE SUMMARY

DEFINITIONS AND 1NTERPRETAT10NS~

The (1) rulf:s of constructlon and (11) defmed terms used in this Plan (other than those defined
in the Plan itself) are set out in Annexure 1 (Dcﬁ‘mnons and Rules of Inrerprerarzon)
OVERVIEW . .

The' consortmm of 58 Natural Resourees Private lelted (‘ SSNRPL”), a speclal purpose

~vehicle (“SPV”) and Shyam SEL & Power Limited are the resolution applicants under this
Plan (SSNRPL, and Shyam SEL & Power L1m1tcd are herein after collcctlvelv referred to 2s
“Resolunon Applicants” or “RAS”) :

SSNRPL being a part of Shyam SEL & Power group is a pnvatf: company incorporated
under the provisions of the Companies Act, 1936 under the corporate. identity mymber
U10300WB2015PT(3204962 and having its Reglstcred Office at S. 8. Chambers, 5, C, R
' Avenue, an Floor, Kolkata, West Bengal 700072,

Shyam SEL & Power leﬂed is a company incorporated under the - -provisions of the
Companies Act, 1956, under the corporate identity number U27109WB1991PLC052962and
havmg its Ie,,lstcrod oﬂﬁce at 5 C.R. Avenuc Prmcep Street, | Kolkata ’?0[}072

The -Res-o_lutlon Appllcants are subml_rtmg the Resolution _Plan 101' the Corporate Debtor under
~ the Code. The RAs propose to implement the Resolution Plan in accordance with the Process
Memorandum, the CIRP Regulations and in the marner described in detail in Annexure 2 of
the Resolution Plan and seek the support of all the stakeholders of the Company in this

= Iegard

The National Coinpany Law Tribunal, Koll{ata Bench (“Adjudicating Authority™), through -
- its order (“Order”) dated January 08, 2018 (“Insolvency Commencement Date”), admitted
the application for initiation 6f corporate insolvency resolution process (“CIRP?) filed by the
corporate appllcant mn rcspeot of the Corporate chtor in acccndancc with Secnon 10 of the
Code : :

Pursuant to the Order, Mr. Nilesh Sharma was appointed as the intetim resolution
professional (“Interim Resolution Professional”). Further pursvant to order dated May 2,
2018, Mr. KshitizChhawchharla was appointed as the resolution professional (“Resolution
Professwnal”) for the Company by the Adj lelcatmg Authority on the advice of CoC.

"The Resolutlon Profess;onal has prov1ded an Information Memorandum on June 30, 2018
contaiiting certain information relating to the Company (as amended from time to time). We
thank the Resolution Professional and the COC for inviting the Reso]uﬁon Applicant to -
submit a 1esolut10n pIan for the Compa.nyr _

The Intormatlon Memotanium and Data Room do not contam all necessa.ty information or
 the iriformation sought by the Resolution Applicant. This Resolution Plan has been proposed
based on the limited information given in the Information Memorandum and Data Room and
. on the assumptions and other terms and'boﬁditiohs stated in this Resolution Plan. The
" Resolution Applicant is subnnttmg a resolutlon plan for thc insolvency tesolution of the

Fors. smmumm:sauacasw LD, - S | Page |2

> !.-.‘ ML
Dimc!er Abth. @ d Signatonr



' 1 b( . Privileged & Confidential
Consortlurn of S. S. Natural Resources Pvt Ttd and Shyam SEL & Power Limited

Company as a going concern.

The Resolution Plan has been proposed based on the limited information given in fhe .'

Information Memorandum, - the Data Room, on the assumption and on- other terms and
condmcrns stated in the Resolutlon P]an -

“The Résolution Applicant hastaken into account the interest of all the stakeholders based on
the information provided in the Information Memorandum and Data Room and therefore
believes that the Resolution Plan will create @ sustainable capital structure that will enable the

Company to run as a “going concern”. Accordingly, the Resolution Applicant i s very keen fo

work with the stakeholders of the Company and are confident of delivering on this
Resolution Plan m an expeditions and tnne—bound manner after recelvmg nECessary
approvals

For 5. 5, NATURAL RESOURCES PYT.L .

Page |3
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1& | Privileged & Co:y‘;denaa!

Consortium of S. 8. Natural Resources Pvt Ltd and Shyam SEL & Power Limited

| PART B: BACKGROUND o

1, The Corporate Debior

@

by

(e)

" The Corporate Debtor is a company registered under the Companies Act, 1956 .
with its registered office and corporate office at 7C, Kiran Shankar Roy

Road, Hasting Chambers, 2nd Floor, Room No. 1, Kolkata - 700 l]lll_,
India, with corporate 1den't1 fication number L65993WB1979PLC032113

'The Corporate Debtor was mcorporated on 9UF ulv, 1979 and is mv olved n the

business of manufacturing of Steel, TMT Bars and Steel eres The

Company s manufacturing units are summar ized as follows:

Location Area Land Title ' Product
' ' 99 year lease with West
| : .| Bengal Industrial
_ | Appr-oximately Development Integrated
Kharagpur 315 Acres Corporation (WBIDC) - Steel Plant
- Freehold . - land
admeasuring 52.29 ‘Acre
owned by Vanguard
CreditHoldings Pvt Ltd.
| (“Vanguard”) where Mr
T Aashish  Jhunjhunwala
{erstwhile promoter of
- | the Corporate Debtor) is
Durgapur 54 Acres holding >99% stake, | Steel Wire
Shyamnagar 8.7 Acres . Freehold - | TMT & wire
Sdydmnagdt | 9./ 505 ear leasewid fhe
Government of West
Kalyam _ 8 Acres | Béngal' Steel Wire | -
Non-Core Asset ' ' _ _ '
Windmill 6 Acres " Frechold - Wind power
| located at : - =
Dhule

| Snapshot al the Corporate Debtor

: Partmulals B Description
Constitution ‘Publicly Listed Company(hsted in BSE & NSE)
Incorporation 9" Jyly, 1979
Promoters Mr. Aashish Jhunjhunwala & Famlly
. ' 3 | Manufacturing of Wire, Pig Iron, Sponge Iron,
| Key Business TMT bars, Wind Power generation
Registered Office

'Out of the total land, land admeasuring 1 Bigha 1 Cottah 14 Chittaks & 26 Sqft is leased to Efficient

7C, Kiran Shankar Roy Road, Hasting Chambers,

Engineering (EE), a Proprictorship firm ewned by Mr. Ashish Jhunjhunwala (erstwhile promoter of the
Corporate Debtor) by the Government of West Bengal .

For 8. §. HﬁTURALREbOURuES pyT, LiD.

Page | 4
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Privileged & C’onf dentza!

Conqomum of §. 8. Natural Resources Pvt Ltd arid Shyam’ SEL & Power Limited

@

For 8. §. NATURALRE@OURCES WT __

[ T T 2ndFloor, Room No. 1, Kolkata - 700 00_-1.

R

Classes of Shareholders of the Carporate Debtor.

Percentage |.

' Category of shareholders No of Sh'ares‘-‘_ |
Promoter and Promoter group 1,31,88,896 37.60%
Puhhc Shareholders 2,18,8_8,3‘05 62.40%
| Financial nstitutions - _ 1521,542 4.34%
' Bodies Corporate. _ ' " 27,69.573 7.90%
NRIs 295411  0.84%
- Individual Sharcholders 1,55,00,174 | 44 I 99/ Q
O;‘kers | 18,01,605 | 5. 74%% |
T-otal_ 3,50,_7’7,2_01 J00.00%
. Share
Face - '
- . _ Capital Rs.
| Classes of Shareholders | No of shares | Value | incr
Tquify Share 73,50,78,480 10| 35.08
5 % Redeemable | _
Cumulative Preference _ 10
| Shares 13,00,000 1.30 '
4 % Redeemable
Cumulative Preference 10
Shares - ©31,60,000 3.16
5 % Redeerﬁabl'e Non-
Cumulative Pr eferenee 10
Ghareb ' 2,24,99,920 22.50
“Total 6,2038.400 62.0384

Liahilities and Creditors Analysis

According to the Provisional Balance Sheet, the liabilities of the Company are

LIp.

as below:

'D'esaription | Amount (Rs. in Cr)
Short-Term Borromngs 2048.50

" Trade Pa\aables : 17.58

Page | 5 -
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o _ - M‘]- ' Privileged & Counfidential
Consortium of S. S. Natural Resources Pvt Ltd and Shyam SEL & Power Limited
{ Other Current Liabilities. - . 1358.88 -
Sho_rt_Tc_rm Provision _ . 542
| Total Linbilities . 3430.37

(f)  The following is the list of claims received and admitted by the Resolution
Professionalbased on the last updated List of Creditors:

. . o :Amoﬁnt Claimed | Claim Admitted
= " o :
Cl’&ﬂ,ltt)lf Clubms™ (INR C.rore) (Rs. in crore) (RS. in crore) -
Financial Creditors T 604677 |  3853.09
Operational Creditors -(qther than 28493 | 216.17
‘Workmien and employee) _
Operational Creditors (only | ' o
Workmen and employees) 20.31 7.88
Total Claims I =T T I T L AT

* Shall be suliject to change if any (ill the Cut-Off Date.

2

2.1

2.2

23

PROPOSAL FOR CREDITORS AND OTHER PAYMENTS

"The Resolution Applicants’ financial proposal (“Financial Proposal”) is based on the:
- statement of assets and liabilities of the Corporate Debtor as set out in the Provisional

Balance Sheet of the Corpoiate Debtor and as uploaded in the Data Room and the List
of Creditors of the Corporate Debtor as uploaded on the Corporate Debtor's website

www.ramsarup.comas of November 11, 2018 and as updated from time to time ("List

of Creditors").

As per the Informationi Memorandum and List of Creditors, total ¢lait filed amounting
to Rs. 6,046.77 Cr. (Rupees Six Thousand Forty SixCrores and Seventy Seven Lalkhs),

out of which claims aggregating to Rs. 5853.09 crores (Rupees Five Thousand Eight

Hundred FiftyThree Crores andNine Lakhs) have been wverified and admitied
(* Admitted Deb¢”) till date for the purpose of CIRP by the Resolution Professional.

The following table summarises the proposed offer as a part of the Resolution Plan to
the financial creditors of the Corporate Debtor (“Financial Creditors™) as well as
other creditors specified under the Code:

“Particalars _ Amount

(in. Rs Crores)

CIRP Process Cost* - ) [e]

Sustainable Debt to be paid upfront to the Financial Creditors 351.0

- Page | 6
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_ Pay,n_lenf[ to Opcratlﬁ_nal Cred1tors — T 350
PaymenttoWorkmen — - —— ' 75
'_P-ayméﬁt téwa;rds Stawiory Liabilities T T30
| '__ﬁCapexfWorkmuCapxtal N '_ 306.00

L TU be pdld at actuals

3

31

3.3

PARTICULARS OF THE RESOLUTION APPLICANT

The Resolution Appllcant is a consortium comprising SSNRPL and Shya.m SEL & .
Power Limited. SSNRPL is the lead partner of the consortium. The particulars of the

consortlum mombers are provided in Annemre 5.

.Promofers,'personsin mapa gcment' aind control and connected Persons

The particylars of promoters, persons in management/control and conpected persons of
the Resolution Applicant, as referred to in Section 29A of the Code, and Regulation

38(3) of the CIRP Regulations (“Connected Persnns”) has been separately provided in
the formais prowded in the Process Memorandum _

Credlblhtv of the Resoluhon Apphc:mt fhe Shyam SEL . Gmup and Connected
Persons

The - partmula.'rs regarding credibility of thc Rcsolutlon Applicant, the. Shyam SEL

Group and the Connected Persons have been separately provided in the format
' p_rovlded_ in the Process Memorandum.

Details of the Resolution Applicant and Connected Persons

No conviction Jor uny offence, if amy, during the preceding five years: The Resolution

Apphcam or the Connected Persons have NOT been convicted of any offence during’
. preceding five years. : -

No criminal pmceedmgs pending: There are no criminal plooeedmgs pending agamst
the Resolutlon Applicant or the Connccted Persons.

No disgualiﬁcarfon, If any, under the Companies Act, 2013, to act a5 a director; The

Resolution Applicant is not a natural person, and it cannot be appointed as a director -

under the Companies Act. Accordingly, the provisions regarding disqualification do

not apply to the Resolution Applicant. The Commected Persons who are natural persons

are not disqualified to become a dlrectm under the Companies Act, -

Not identified as a wilful defoulter, if any, by any bank or financial institution or

consortium thereof in accordance with the guidelines of the RBI: The Resolution

Applicant or the Connected Persons have NOT been recagnised as a wilful defaulter by

- any bank of financial institution or consomum therecf in accordance with the
: cmdﬁlmes of the RBL :

~ Page|7
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- No debar#ge.rzt," Ij Gy, ,ﬁ_‘om acce;ssmg to, or a‘mdmg.m,' securities markets under any
- order or directions 'of the Securities and Exchange Board of India: The Resolution
Apphcant or the Connected Persons. have NOT been debarred from aceessing to or
trading in securities market under any order or dlI¢0t[Ol'IS of the Securities and
' Ex;,hange Board af India. :

B fmnsac#rons wzrh the corpomf@ debtor in" the precedi’ng two years: The Resolution
. Applicant or the Cunnected Persons d‘ld NOT have any deahngs with the Corporate
' Debtor : :

3.4 - No dﬁiSqualiﬁgati\oﬁ under section 29A of the Code

The Resolution” Applicant confirms that it is eligible to submit a resolution plan in
accordance with Section 29A of the Code. A copy of the affidavit stating eligibility of
the Resolution Applicant under section 29A of the Code (in Format XIII) and the
undertaking under regulation 39(1)(c) of The Insolvency and Bankruptey Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 (in
Format VI) has already been submitted as while submitting the Plan. In addition, to
the best of the knowledge of the Resolution Applicant, this Resolutwn Plan is-not in
contravention of pr0v1510ns of the Applicable Law. :

The Resolutlon Applicant_ states thatNarantakDealcomm Limited, a non-banking

financial. company. registered with the RBI being the assignee of the Admiited Debt

(as' defined herein after), is not ineligible under the provisions of section 294 of the

Code. A copy of the affidavit confinning its eligibility under section 29A of the Code
. is attached hereto and marked as exhibit A.

o 5 S NATURALRESOURCES PVTLTD
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PART C; _RESOLUTION_ PLAN
MANDATORY CONTENTS OF THE RESOLUTION PLAN
1. I_l_ist)lvcncy resolution process post .

i As per the Code, the CIRP Costs are to be paid in priority over payments to be

. made of any other debt and the CIRP Costs shall, amongst other things,
include the costs, fees and charges incurred by the Resolution Professional, in
running the operations of the Corporate Debtor as a going coneern.

oL Within 1 (cne) day after the Effective Date, the Resolution Professional shall -
' provide a statement, containing details of the CIRP Costs as approved by the
CoC from time tq time, to the Resolution Applicant, and the same will be paid
in full as per the Code and as elaborated in Annexure 2The Resolution
Applicant will infuse additional funds (if needed), by way of equity or any
other appropriat¢ means, to meet the CIRP Costs. ,

il The Resolution Applicant and 1ts group compameq have sufﬁclcnt funds and
' ~do not envisage any chall; enge in terms of source for the payments.

v, Tn any event, the Resolution Appl_l_c-am_ may utilize their investments to fund
the upfront payment for CIRP Costs by liquidating investments held by
Resalution Applicant group, intemnal accruals or borrowed funds or such other
means as deemed fit by the Resalution Applicant. ' '

2. Payment to Operational Creditors .

i As per the List of Creditors, total claims filed by operational creditors
~ (excluding employees and Workmen) aggregate to Rs. 284,23 Cr (Rupees
Two Hundred and Eighty Crores and Twenty ThreeLakhs) out of which
claims aggregatiiig to Rs. 216.17 Cr (Rupees Two Hundred and Sixteen Crore
and Seventeen Lakhs) have been verified and admitted for the purposes of
CIRP by the Resolution Professional. Accordingly, the total claim of the
operational creditors (excluding employees and Workmen) may only be partly -
covered in the Provisional Balance Sheet and that the entire Claiins that have
been received from the operational creditars (excluding employees and
Workmen) may not 11avc heen included therein,

ii. In terms of the Code, the payment due to operaticnal creditors should not be
less than the liguidation value payable ta the operational creditors in the event
of a liquidation of the corporate debtor under Section 53 of the Code. This
would imply that the operational creditors have the right to demand amounts
that would be payable to them vnder a liquidation scenario,

iii, As per the Information Memorandum and Provisional Balance Sheet, the net
worth of the Company is completely eroded. Further, the Corporate Debtor
- has not been in operations for more than 10 (ten) years. Therefore, the assets .

of the Corporate Debtor,including the plant and machinery are not in a

working condition and considerable investment would be reqlured to be made

~ Furs.§, NATUR!EL
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befcl:re the fdctory and the plaﬂt and machmery of the Corporate Debtor can be:
.made operatlonal Acwldlngly, the estimated realisable value of the assets of
the Corporate Debtor- shall not be significamt. Therefore, based an the '
¢stimates made by the Resolution’ Applicant. the hquldatlon value of the.
Company will nat besulficient o cover the debt of Financial Creditors of the
Company in full. Therefore, the Liquidation Value ta the Operational
Creditors or the other creditors ar stakeholders (including dues to emiployees
other than Workmen and statutory créditors), government dues, taxes etc. and
other creditors and stakcholders shall beNIL_and therefore they will not be
entitled to receive any payment. Accordingly, the Resolution Applicant seeks

a waiver of all the sum-due towards payment of Operatlonal Cr edltors

iv. ‘However, the RA proposes 1o bn_ng ina payment of Rs, 3.5 -cro‘r‘es (Rupees_
~ Three Crores Fifly Lakhs Only) to meet payment to any Operational Creditor
on a pro rata basis based on the amount admitted. :

V. As per regulation 38(1) of the CIRP Regulations, liquidation value due to the
operational creditors should be paid in priority to the Financial Creditors. So,
- the aforesaid amount shall be paid withiu 30 (thirty) days from the Effective
Date and in any evenil 1(one) day prior to the payment to. thc Finaneial
Credltors :

vi. All Claims made by any Existing Promoters/Promoter and Promoter Group or
- related party (as defined in section 3(24) of the Code), whether admitted or
not and whether actual, conditional, contingent, crystallised or uncrystallised,
‘known or unknown, whether existing or arises in the future, whether included
in the Provisional Balance Sheet or financial statements of the Corparate
- .Debtor or not, shall stand writien off, waived/extinguishedby virtue of the
order of the Adjudicating Authority approving this Resolution Plan and no
amounts shall be payable in respect 'of such Claims. The Existing
‘Promoters/Promoter and Promoter Group were in control and management of
-the Corporate Debtor and their actions have resulted in the insolvency of the
Corpdrate Debtor and any payment to them as a part of the CIRFP, will
- adversely affect the credibility of the process, Hence on principles of equity, it -
is imperative that the Claims of the Existing Promoters/Promoter and
- Promoter Group and related partiesshould be/’ stand e*«;ﬂngulshedr’wrltten off in
the manner contemplated herein. '

Vil. Any and all other Claims or demands made by, or liabilities or obligations
owed or payable to any actual or potential creditor, vendor, contracting
counterparty, Governmental Authority, claimant, group companies or any
other person whatsoever (including but not limited to the Operational
Creditors) (referred to in singufar as "Third Party” and collectively as
"Third Parties”), whether admitted or not, due or contingent, asserted of
unasserted, crystallized or uncrystallised, known or unknown, secured or
unsecured, disputed or undisputed, present or future, whether or not set out in
the Provisionsl Balance Sheet, the balance sheet of the Company or the profit
and loss account statements of the Company or in the List of Creditors, in
relation to any period prior to the Effectwe Date or arising on account of the

For §. 8. HATUWLW&SQUQCES YL LD, |
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acquisition ot control by the Resolution Applicant over the Com pany pursuant
to this Resolution Plan, will be written off in full and shall be deemed to be
permanently extingnished by virtue of the order of the Adjudicating Authority -

- ‘approving this Reselution Plan and the Company or the Resolution Applicant
shall al no point of time be, dlrectly or indirectly, he]d respons1ble or liable in
_relatlon thereto. : : :

o vidf. Any Encumbtance, or any other form of collateral (whether over 1mm0vable
o - movable assets, fixed deposits or cash or any other rights or pr1v1leges and
~ including without limitation, any guarantee, security, letter of credit ar pledge
provided by the Corporate Debtor) that was created/granted/arranged by .the
- Corporate Debtor in connection with anly operational debt or any other debt or
obligation of the Company, at any time prior to the Efféctive Date, shall
automaltically be released and all Habilities and obligations of the Corporate
Debtor in relation to such Encumbrance or other form of collateral shall stand
permanently extinguished on the approval of this Resolution Plan by the
Adjudicating Authority, without the requirement of any further action on part
of any party. All ftitle deeds and other documents (including charge
documents, if any) held by the Operational Creditois or on their-behalf shall
be imimediately returned to the Corporate Debtor. | '

3. Payment of workmen’s dues

i As per the List of Creditors, Rs. 20,31 Crores (Rupees Twenty Crores Thirty-

' One Lakhs), has been claimed by employees and Workmen and Rs. 7.88
Crores (Rupees Seven Crores Eighty Eight Lakhs) has been admitted by the -
Resolution Professional for the purpose of CIRP. In the event, any additional
claim is admitted before the date of approval of the Plan by the CaC, the same
shall be paid by the Resolution Applicant by infusing such additional funds as
may be required subject to a maxiinum of Rs 7.00 Cr (“Admitted Workmen .
and Employees Dues”). In the event any further due is admitted under this
category, all the Workmen and employecs shall be paid pro rata based on the
admitted claims by the RP

ii. Other than Admitted Workmen and Employees Dues all the potential
obligations and rights and entitlements owed or payable to, (including any
demand for any losses or damages, or interest, back wages, compensation, -
penal interest, liquidated damages already accrued/ accruing or in connection

- with any claims) any present or past, direct or indirect, permanent or
temporary, employees and/or Workmen of the Company, whether admitted or
not, due or contingent, asserted or umasserted, crystalized or uncrystalized,
known or unknown, secured or unsecured, disputed or undisputed, present or
future, whether or not set out in the Provisional Balance Sheet or the balance
sbeet of the Company or the profit and loss account statements of the
Company or the List of Creditors, in relation to any prior period to the
Effective Date or arising on account of acquisition of control by the
Resolution Applicant over the Company pursuant to the Resolution Plan, will
be written.off in full and shall be deemed to be permanently extinguished by

~ virtue of the order of Adjudicating Authority approving the Resolution Plan |

Fos S. 8. NATURAL R acaur{caa PIID. | - .
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a_nd the Compa.ny or the Resolutlon Applicant shall at no point of time be,
dlrectl} or mdlrecﬂy, held respansible or liable in relation thereto.

4. Proposal for Statutory Liabilities including outstanding Governmental

Authority Dues, Tax, etc
i, - As per the Code since thc statutory liabilities are operational debt the

Resolution Applicant is required to ensure that it pays at least the liquidation
value in respect of the statutory liabilities. For the reasons mentioned in

- Clanse 2(it}) above, the Liquidation Value is assumed to be Nil. Therefore,

- NIL payment has been proposed under the Resolution Plan towards payrment -
of statutory liabilities including but not limited to any outstanding government

~dues, Taxes, provident fund and other liabilities of the Company and no
‘source has been identified for such payment under this Resolution Plan.
However, RA proposes to infuse a sum of Rs 3 Cr (Rupees Three Crores) to
meet statutory liabilities at its sole discretion on business consideration basis. .

ii.  Accordingly, all Claims or demands made by, or liabilities or obligations
- owed or payable to or assessed by, the Goverfimental Authorities ineluding
but not limited to the central government, the state governments, any
regulatory or local authority or body or any agency or instrumentality thereof,
including all such dues, duties, penaltjes, fees, interest, fines, levies, cesses,
assessments or additions or any other charges or payments whatsoever
(mcluding without limitation, the Claims of Operational Creditor, the Tax
liabilities, direct and indirect and any liabilities in relation to any consent,
permission, privilege, entitlement, exemption, benefit, license or approval
granted to the Company or in relation to the Company, whether or not such
consent, permission, privilege, entitlement, exemption, belneﬁt, license or
. approval is subsisting, lapsed or expired), whether admitted or not, due or
contingent, asserted or unasserted, crystallized or uncrystallised, known or
unknown, secured or unsecured, disputed or undisputed, present or future,
whether or not set out in the Provisional Balance Sheet, the balance sheets of
the Corporate Debtor or the profit and loss account statements of the
Carporate Debtor or the List of Creditors, in relation to any period prior ta the
Effective Date or arising on account of the acquisition of control by the
Resolution Applicant over the Company pursuant to this Resolution Plan, will
be written off in full and will be deemed to be permanently extinguished by
virtue of the order of the Adjudicating Authority approving this Resolution
Plan and the Corporate Debtor or the Resolution Applicant shall at no point of
time be, directly or indireetly, hekd responsible or liable in relation thereto. It
.15 also proposed that no interest or penalty should be levied on the crystallised
' slatutory liabilities of the Company existing priot to the Effective Date.

iii. Specifically, all dues under the provisions of Applicable Laws relating to
Taxes (including without limitation; the Taxes, Claims and liabilities dues)
whether admitted or not, due or contingent, whether or not set out in the
Provisional Balance Sheet, the balance sheets of the Company or the profit
and loss account statements of the (,ompany or the List of Creditors, whether

ForS 5. NATURM.REURCES PYTLTD. o _ Page _| 12
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serled or unasserted crystalllzed or uncrystalhsed, known. or unknown,
‘secured or unsecured, disputed. or undlsputed present or future, in relation to
any period prior to the Effective Date or arising on account of the acquisition .
- of control by the Resolution Apphcanl over the Corporate Debtor pursuant to .
this Resolution Plan, shall stand extmgulshed by -virtue of the order of the
Adjudicating Authority approying this Resolution Plan and the Company shall
not be liable to pay any amount agaihst such dnes. All notices, assessments,
\ appcllatc or other proceedings pending or threatened in relation to the
- Company, in relatmn to any period prior to the Effective Date or arising on
accownt of the acquisition of control by’ the Resolution Applicant over the -
'Company pursuant fo this Resolution Plan, shall stand terminated and
withdrawn and all consequential liabilities, if any, shall stand extinguished
- and be considered as not payable by the Cormpany by virtue of the order of the
- Adjudicating Authority approving this Resolution Plan and any reassessment,
revision or other proceedings under the provisions of the Applicable Laws
relating to Taxes would be deeried to be barred in relation to any period prior
to the Effective Date, by virtue of the order of the Adjudicating Authority
approving this Resolution Plan. No order of distraint or attachment shall be
passed or a:ny proceeding commenced against the Corporate Debtor or any of
its assets in respect of any Jiability relating to the period prior to the Effective
Date and any such order/proceeding shall be null and void ab initio.

iv. . Any and all rights and entitlements of the Govermmental Authorities including

- but not limited to the Central government, the State governments, any -
regulatory or local authority or body or any agency or instrumentality thereof
(or any other party-or entity (under any agreement, lease, license, approval,
consent or permission), whether admitted or not, due or contingent, asserted or
unasserted, crystallized or uncrystallised, known or unknown, disputed or
undmputed ‘present or future, in relation to any period prior to the Effective
Date or an;smg on account of the acquisition of control by the Resohution
Applicant’ “over. the ‘Company pursuant te this Resolution Plan, shall be

deemed to be pennanently extinguished by virtue of the order of ‘the

" Adjudicating Authority approving this Resolution Plan and the Company or
the Resolution"Applicant shall at no paint of time, directly or mdlrecﬂ} \ have
any obligation, 11ab111ty or duty in rclatlon thereto. .

5. Decbtowed to Fihanciﬂl'Creditors

i. ~-'As pet the Information Memorandum and the List of Creditors, total ¢laims -

' " filed by the Financial Creditors amount to Rs. 6046,77 Crores (Rupees Six
Thousand Forty Six Crores and Seventy Seven Lakhs), out of which claims
aggregating to Rs. 5853.09 Crores (Rupees Five Thousand Bight Hundred and -
Fifty ThreeCrores and Nine Lakhs) have been verified and admitted by the
Resolution Professional and the same forms the part of Admitted Debt

‘including any invoked / uninvoked corporate guarantee extended by the -
Corporate Debtor

S The maximum liability of the Resolution Applicant towards all financial
~ oreditors of the Corporate Debtor, irrespective of whether they have filed
claim or not shall not exceed Rs. 351 crore (Rupees threc hundred and fifty

Fan S NATURAC EESOURCESPW LIg.
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- ome cr.ore) and _tEIJ.e _Resqlutmn' A-pphcant'shall nﬂt_be reqmred to make any
-~ payment beyond the aforesaid amount to the Financial Creditors, L

_iif.- . Financfal Creditors shall, however, be free to proceed against guarantee issued
L by Existing Promoters/ Proinoter or Promoter Group of the Company. In any
such event, the Existing Pwmoter(s) / Promoter or Promoter Group shall not
~ be. entitled to any subrogation rights for the amounts paid under ‘sych

" guarantee obhgatlons . :

v, - P"avment_Tenns:.

(a) Payment to Fmamcml Credlmrs The Resoluhon Apphcant shall -
deposit the Upfront Amount as outlined in the Financial Proposal in
the Controlled Acgount within 30 (thirty) days from the Effective

- Date. Notwithstanding anything provided in this' Resolution
Plan,subject however to there being no stay apainst the order

- approving the Plan as detailed in Annexure 2, the Upfront Amount
shall be debited from the Controlled Account on the 90" day from the

- Effective Date in the manner provided in Annexure 2 of the Plan. Such

- payment shall be made after payment of CIRP Process Cost, Workmen
dues, statutory liabilities and payment to Operational Creditors.

(b} - Source of Funds: The Resolution Applicant has subinitted a comfort
~ letter dated October 12, 2018, wherein Resolution Applicant has stated
that it shall have sufficient funds to fund the Upfron’r Amount payable

to the Financial Credﬂors '

6. .'l_"m'pdsal for other Stakeholders (including othjél_‘-creditors):

i, In-relation to any other actual or potential third parties (including creditors,
. existing shareholders and/or other stakeholders) whose Claims have not been
covered above, there will be no funds avajlable for payment to them as the -

Liguidation Value for the reasons mentioned in Clause 2(iii) above, is

insufficient to satmfy the claims of even the Financial Creditors in full.

Therefore, *NIL_payment has been proposed under the Resolution Plan

towards payment to such creditors and/or stakeholders and no source has been

~ identified for such payment under this Resolution Plan.

i, - Any and all Claims or demands in connection with or against the Company
' - {including any demand for any losses or damages or in commection with any
third party Claims, or any investigations by any govemmeﬂtal hodies or
authorities such as the Securities and Excharige Board of India, Central

" Bureau of Investipation, Enforcement Directorate, Enforcement Directorate
{PMLA)) whether under Applicablé Law, equity or contract, whether admitted

or not, due or contingent, crystallized or uncrystaliised, known or unknowmn,

- secured or unsecured, disputed or undisputed, present or future, whether or not

. setout in the Pr0v1510nal Balance Sheet, the balance.sheets of the Company or

the proﬁt and loss account s‘fatements of the: Company or the List of Crcchtors

mﬂ‘
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~and ,all. :inquiri-es, inve;stigations or proceedi_ngs in relation to the foregoing,
whether civil or criminal, in relation to any period prior to the Effective Date
or arising on account of the acquisition of contro! by the Resclution Applicant
over the Company pursuant to th1s Resolution Plan, shall be settled at N'.[L o
value.

L All liabilities in relation to any letters of credit, letters of undertaking,

' guarantees, counfer puarantees, corporate guatanfees, bank guarantees,
performance: gualantees or other contingent or future Claims, liabilities and/or -
commitments of any nature whatsoever (including without limitation, Tax,
Operational Creditor Claims and liabilities), issued by, or on behalf of, or at -
the behest of, the Company, or incuired or undertaken by the Company (as the
case maybe), in relation to any period prior to the Effective Date or arising on
account of the acquisition of control by the Resolution Applicant over the
Company pursuant to this Resolution Plan, whether asserted or unasserted, -
whether admitted or not, crystallized or uncrystallised, known or unknown,
‘'secured or unsecured, disputed or undisputed, whether or not set out in the
Provisional Balance Sheet, the balance sheets of the Company or the profit
and loss account statements of the Company or List of Creditors, will be
written off in full and will be deemed to be permanently extinguished, by
virtue of the order of the Adjudicating Autherity approving this Resolution

- Plan and the Company or the Resolution Applicant shall at no point of time -
. be, directly or indirectly, beld responsible ot liable in relation thereto.

kA Treatment of amounts claimed under ongoing litigations:

i All litigations, prosecutions, legal proceedings, suits, claims (including claims
for dammages), notices, showcause notices, demand notices, actions, arbitration
by any administrative, judicial, quasi-judicial, regulatory, government or any
enforcement agencies, pending or threatened against the company or whose
outcomne adversely affects the Company (including but not limited to the
proceedings set out in the Process Memorandum) arising prior to or after the
Effective Date, other than the rights of the Financial Creditors to proceed
against the guarantecs issued for the loans to the Company, in the manner set

out in this Resolution Plan, shall be deemed to have been withdrawn or
dismissed and will be deeme _

ii, d to have been barred with effect from the Effective Date. Pursuant to the
order of the Adjudicating Authority approving this Plan, all liabilities,
obligations, demands, actions or penalties made or imposed in relation to any
proceedings, whether or not claimed, whether or not filed, whether or not
assessed, whether or not crystalized, whether or not accrued, whether or not

. admitted, whether or not notional, whether or not known, whether due or
contingent, whether or not disputed, present or future, whether or not being
adjudicated in any proceedings, whether or not decreed, whether or not
reflected in any record, document, statement, statutory or otherwise, arising
prior to or after the Effective Date, and pertaining to a period prior fo the
[iffective Date, in relation to the Corporate Debtor, shall be deemed to have
been irrecoverably waived and permanently extinguished and written off in
full and settled at Wil value with effect from the Effective Date by virtue of
the -order of. the Adjudlcatmg Authonty approving this Plan. No fresh
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procee.dings shall be__ mstitut.ed- against the Corpo-rate De-btor and no notice
~ shall be issued or Claim or demand or investigation shall be niade against the

Corporate Debior or interest, pemalty, fine or liability imposed by any

Governmental Authority or any person whether under any Applicable Law or

contract or otherwise arising out of any act or omission relating to a perlod
* prior to.the Effecmc Datc

iii.  No proceedings shall lie against the Corporate Debtor or the Resolution
' - . Applicant or against the directors of the reconstituted board of directors for
any Claim, obligation, liability, damage or due relating to the period priot to-.
the Effective Date.ll is clarified that the Existing Promoters and existing
shareholders, managers, directors, officers, employees, Workmen or other
personnel of the Company shall continue to be liable for all the Claims,
demand, obligations, penaltics etc. arising out of any (i) proceedings,
inquiries, investigations, orders, show causes, notices, suits, litigation etc.
(including, those arising out of any orders passed by the Adjudicating
Authority pursuant to Sections 43, 45, 49, 50, 66, 68, 70, 71, 72, 73, 74 of the
Code), whether civil or criminal, pending before any autherity, court, tribunal
or any othet foram prior to the Effective Date or (ii) that may arise out of any
_proceedings, inguiries, investigations, orders, show cause, notices, suits,
litigation etc (including any orders that may be passed by tie Adjudicating
Authority pursuant to Sections 43, 43, 49, 50, 66, 68, 70, 71, 72, 73, 74 of the
Code), whether civil or criminal, that may be initiated or instituted post the
approval of the Resolution Plan by the Adjudicating Authority on account of
any transactions entefed info, or decisions or actions taken by, such Existing
Promoters and existing shareholders, managers, directors, officers, employees,
- ‘Workmen or other personnel of the Compuny, and the Company or the
Resolution Applicant shall at no point of time be, dlrectly or indirectly, held
responsible or liable in relation thereto.

'§.  Subsidiaries

i. The issued equity in all subsidiaries and associate companies of the Corporate

~ Debtor as on the Tnsolvency Commencement Date or even thereafier shall

- continue under the title and ownership of the Corporate Debtor and shall

remain the property of the Corporate Debtor without any other liability
devolving upon the reconstituted Board or the Corporate Debtor.

ii. The Resolution -Applicant and the Corporate Debtor shall not be lable
towards any claims or obligations (present or future, due or contingent,
asserted or unasserted, crystallised or uncrystallised, known or unknown,
disputed or undisputed) towards or relating to the subsidiaries or associate
companies of the Corporate Debtor, domestic or foreign, that relate to a period
prior to the Completion Date, including in relation to. any undertakings or
guarantees issued by the Corporate Debtor for such subsidiaries and associate
companies, in any manner whatsoever.

For . S HATURALRESU Es Werg R ._ \ .
R _ . .
_!JI'I'OI A ﬂsed Signatory _ e
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i, The Corpmate Debtor sha.l] be cntlticd 1o exercise contlol on the subsidiaries
' of the Corporate Debior, including by way of appointment of directors or
atherwise, The Corporate Debtor shall be entitled to substitute and alter the
' board of directers of its subsidiary companies, or associate compames as the.
case may be, without requiting any resignation of the previous directors or

nominees of the Carporate Debtor on the board of such companies.

.iv. . - The Corporate Debior shall conhnu.e as the proprietor of all the propnetorshlp

S concerns (including Ramsarup Industrial Corporatmn)owned by it prior to the

] Effecme Date and shall be entitled to use all the assets including 1mm0vable
propertles mvnedﬂf:ased by such plelle‘tDIShlp CONCErns. -

9.  Limit On Liability

i ‘Notwithstanding anything contained in this Resolution Plan, in no event the
total cash payments by the Resolution Applicant or the Corporate Debtor to its
stakeholders, for claims relating to a period prior to the Completion Date

- (including claims recognised in this Resolution Plan and for claims that may
arise in future), shall exceed Rs. 400 Crores (Rupees Four Hundred Crores)
(which is other than Capex / Working Capital but inclusive of CIRP Costand
any other requirement at the sole discretion of the Resolution Applicant).
However, the RA shall be responsible for all claims relatmg to the pcnod after
the Comp]e’uon Date.

ii. (iiy Upon the .appro.val of this Resolution Plan by the Adjudicating Authority,
' and in the case of creditors proposed to be paid pursuant to this Plan, upon the
receipt by such creditors of such amounts, any and all rights and entitleinents
of any actual or potential creditors of the Corporate Debtor, or arising on
aecount of the acquisition of control by the Resolution Applicant over the
Corporate Debtor pursuant to this Resolution Plan, shall stand permauently
extinguished and the Corporate Debtor and the Reselution Applicant shall at
no point of time, directly or indirectly, have any obligation, Hability or duty in

relation thereto. ' ' '

iii, All claims that may arise in the future, including any claims from dues arising
uuder any law for the time being in force and payable to any persot, including
a counterparty to a contract or to the ‘Central Govermment, any State
Government or any local authority, resulting from a contract, statute, judicial
proceeding or otherwise, whether admitted or not, due or contingent, asserted
or unasserted, crystallised or unerystallised, known or unknown, disputed or
undisputed, present or future, in relation to any period prior to the Completion
Date, including any claims with respect to any litigation or other proceedings
of the Corparate Debtor, shall be subject to the limit specified in this Clause in
so far as they relate to the period prior to the Completion Date..

w _ NotWiﬂlstanding anything contained . in the Resolution Plan, it is hereby
clarified tbat the Resolution Applicant shall be responsible to bear all such

Fm‘-é. S. NA_’{UBAL-RESOURCES PVT L?D. .
. . “ . Paga [ 17
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10,

11.

12,

costs, charges,
Resolution Plan,

Further funding

imposts by whatever name called post approval of the

The Resolution Applicants may at its discretion infuse fundsby way of fresh equity
and quasi equity or in any other manner for funding the capital expenditure/ working
capital requirements and to settle the dues of existing creditors as well as stakeholders

of the Company.

VALIDITY AND IMPLEMENTATION OF THE RESOLUTION PLAN

~ Validity Of The Plan

ii.

The Resolution Plan shall upon submission to the Resolution Professional
remain valid in line with paragraph7.5.1 of the Process Memorandum.

Notwithstanding anything contained in this Resolution Plan, no part of this
Resolution Plan shall become effective or enforceable until either (i) the
Resolution Plan is approved by the CoC and the Adjudicating Authority in its
entirety; or (ii} if approved by the Adjudicating Authority with any variance,
then in tlie form and substance acceptable to the CoC and the Resolution
Applicant. Upon approval of the Resolution Planm by the Adjudicating
Authority, this Resolution Plan shall ipso facfo form part of the Adjudicating
Authority order approving the Resolution Plan,

Implementﬂtion Schedule

The 1mp1ementat1011 schedulc for ﬂns Resolutlon Plan is set-out below

_Activity % | Days
Receipt of Letter of Intent from the CoC Y
Issuance of Performance Bank Guarantee Y+5
Approval of the Plan by the Adjudicating | X
Authaority '
Application to CCI | Not Required
Appointment of Monitoring Agency - X+l
Payment of CIRP Cost Within X -+ 29days

Payment in Controlled Account

Within X+30 days

Assignment of the outstanding lcan of Rs.
100 crores (“Assigned Debt”) by the
Financial Creditors as detailed in Annexure
6 along with the underlying security inferest
in the manner provided herein.

Within X + 30 days

Infusion of Equity

Within 15 days. of above (ie.
payment into Controlled Account)

Conversion of Debt into Equity

Within 45 days of above

Capital Reduction

Within 45 days of the above

Payment of Workmen Dues, Statutory

Within X + 30 days, however, prior

For S. 8. NATURAL RESOR(}w
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Creditors and Operational Creditors | to deposit of Uplront Amount in
- ' the Controlled Account i.e. within
X+29 days _
Financial =~ Creditors 1o release | Prompily upon receipt of Upfront
Encumbrances (including . making filings | Amount by the Financial Creditors
with ROC/ sub-registrar of assurances and | and in any event within 30 days of
other governmental agencies for recording | receipt of the Upfiont Amount.
“such release), execute re-conveyance deeds,
‘issuance of no-dues certificates and
redeliver documents in relation to the
Resolution Plan.

Notwithstanding anything contained in the Resolution Plan, including the process of
implementation and the timelines thereof, the payment of Upfront Amount in the
Controlled Acconnt shall be made within a period of 30 (thirty) days from the
Effective Date, and no delay in the timelines will result in a delay in the payment of
the Upfront Amount in the Controlled Accouut.

The RA shall endeavour to c-omplete all the approvals within 1(one) year as
envisaged under Sec 31(4) of the Code.

Based on the information provided in the Information Memorandum and in the Data
Room, it appears that the tuniover of the Corporate Debtor does not satisfy the -

_ threshold specified in the Notificaiion No. 5.0. 988(E) dated March 27, 2017 issued
by the Ministry of Company Affairs. Hence, the proposed acquisition is exempt under
the provisions of the Competition Act, 2002.

MANAGEMENT OF THE COMPANY BY RESOLUTION APPLICANT
13. Management of The Company :

13.1 Management and control of the Company post approval of the Resolution Plan
by the Adjudicating Authority

i. During the Interim Peried, the Company will be monitored by a Monitoring
Agency comprising the Resolation Professional, two members of the
Resolution Applicant and three representatives of the CoC. The Monitoring
Agency shall facilitate and supervise the implementation of the Resolution
Plan during the Interim Period.

i, Upon approval of the Plan by the Adjudicating Authority, it shall be deemed
that the Adjudicating Authority has approved the constitution of the
Manitoring Agency in the manner aforesaid. :

1ii. The existing directors of the Company shall vacate the office on the Effective
Date. The day to day operations and the management of the Company shall be
carried out by the MA, as appointed. The MA may appoint a professional
ageney to manage day to day operations of the Company,

For §, 5. NATURAL RESQURCES PVT. L Page | 19
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iv. MA shall be vested with all the powér of the Board of Directors as envisaged
under Companies Act, 2013 (amended from time to time}

v. The Resolution Applicant and Financial Creditors reserve the right to change
their nominees to the aforesaid MA, if required for better and effective
manapgement of the assets.

vi. All fees payable to the MA and expenses incurred by the MA (inclnding any
: legal costs which have arisen or may arise out of or in comnection with the
CIRP of the Company) shall be met out of the accruals of the Conipany and to
the extent the internal accruals are not sufficient to meet the aforesaid costs

and expenses, the same shall be paid by the Resclution ApphHcant.

vii. Notwithstanding the aforesaid, it is stated that all costs incurred by the MA in
connection with the day today operation of the Corporate Debtor post
approval of the Plan shall be at the behest of the Resolution Applicant.

132 Management by experienced professionals

13.2.1 Implementation and Supervmmn of the Resolution Plan after the Completion
Date

After the Completion Date, the implementation of the Resolution Plan will be
supervised by a suitable management team deployed by the Reselution Applicant.

13.2.2 Formation of Board

It is proposed that upon the Resolution Applicant acquiring control over the Company

i.e. after selective capital reduction in accordance with Annexure 2 of the Plan, the

existing Board will be replaced by new Board of Directors constituted with adequate

representation fiom the Resolution Applicant and independent directors in
- compliance with Applicable Laws.

13.2.3 Appeintment of CEQ, CFO, COO and C8

i.  The appointment of Chiel Executive Officer, Chief Operating Officer and Chief
Financial Officer and Other Key personnel shall be decided at the appropriate
time. The Resolution Applicant reserves the right to replace the key
management personnel of the Company with the appropriate persons of its
choice. The profile and experience statement of the proposed key management
positions is set-out in Annexure 4.

it. It is hereby clarified that the managerial personnel appointed by the Resolution
Applicant pursuant to this Clause shall not be liable for any past non-
compliances -with the provisions of applicable laws by the erstwhile key
managerial personnel of the Corporate Debtor.

Far S. S. NATURAL RES‘OURCES PVT.LY
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13.3 Maﬁageﬁai Competence and tcc]in_icnl abilities
13.3.1 _AIipoih'hnent of Auditors (Statutory and Internal)

The Resolution Applicant shall have the right to replace the existing auditors
(Statutory and Internal) of the Company and appoint new auditors as deerned fit by
the Resolution Applicant wpon acquisition of control over the Company by the
Resolution Applicant pursuant to the Resolution Plan.

13,32 Retention of employee

Upon acquisition. of control over the Company by the Resolution Applicant in the
manner set out in Anmexure 2 of the Resolution Plan, the Resolution Applicant
proposes that the existing’ employee of the Company, if any, will continue to be
employed by the Company if so required by the Resolution Applicant. Suitable
augmentation of human resources to implement the Resolution Plan will be
undertaken by the Resolution Applicant. The Resolution Applicant reserves the riglt
to replace/remove existing employees to bring in operational efﬁcwncles in the
Compamr : _

13.3.3 Appointment of Turnziround experts
i, The Resolution Applicant has an experienced technical team to restore the

Corporate Debtor to operational viability. The Resolutioni Applicant plans ta use
its in-house turnaround experts as set out in Annexure 4. In addition to the

above, the Resolution Applicant also plans to induct few mnore Technical experts

from the industry, if necessary,

ii. For the time being, the Reselution Applicarnit intends to continue with the existing
sales arrangements/policy of the Company and over a period of time; would
review the same and implement necessary changes in consonance with this
Resolution Plan. The Resolution Applicant intends to continue withtheir own
customer base as there is enough demand fromm them which the Resoluiion
Applicant is not able to fulfil currently due to capacity constraint. The Resolution
Applicant shall endeavour that the Company successfully taps in to the
internationa] market. Resolution Applicant with his established operations in the
region is confidetit to give a thrust in marketing the products of the Corporate
Debtor which will result in domestic and export market share gain,

133.4 Action Plan for Building the Capability Required (Techmical, Financial,
Manpower, etc.) to ramp up the Scale of Operations

i.  The operations of the Company are currently shut down on account of Lock out
for more than 8 years. Thus, there are no funds at all with the Corporate Debtor to
enable day to day operations. To address the aforesaid constraints, the Resolution
Applicant proposes to infuse equity / arrarge funds for working capital/startup

" expenses and capex. The Resolution Applicant also plans to use its current

experienced technical feam to help revive and turnaround the operations and =~

. complete the installation of the plant and achinery and Capex.

Page|21
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i, Apa:t from lje-tal-nmg the existing strong technical team, the Resolution Applicant
also plans to induct senior technical experts as per requirement and have long
standing experience in Steel industry. This will help to revive and tirnaround the
operations. Further, the Resolution -Applicant shall’ identify the training
requirements of employees and impart necessary training to upgrade their skills.

14.  FINANCIAL PROPOSAL

AS sgt"oﬁf iﬁ.Anneiure_Z of the Resclution Plan, below is the summary of the
Resolution Applicant’s financial proposal relating to the Corporate Debtor:

| Particulars . : Amount . Remarks
| _ | Rs Cr
Payment of CIRP Process Cost | [] Will be paid on actuals
Payment towards Workmen Dues | 7.00 | Will be paid on actuals
Payment o Financial Creditors - | 351.0
Payment to Op.erational Creditors . : "3.50 |

(Other  than Statatary Dues and
Wortkmen Dues) '

| Payment towards Statutory Dues '- 3.00
.C,apexf Workmg Capltal . ' 306.00
Total . ' 6705
i © Out of the Admitted Debt of Rs.5853.0%¢crores (Rupees Five Thousand Eight

- Hundred and Fifty Three Crores and Nine Lakhs), an amount of Rs. 100
crores along with all the underlying securities including the guarantees of
Vanguard and FES to the extent of the Assigned Debt and mortgages over the
Durgapur Land and EES Kalyani Land, shall be assigned by the Financial
Creditars specified in Annexure 6, to NarantakDealcomm Limited, which is
eligible under section 29A of the Code, for a consideration of Rs, 100, Qut of
the proportionate mmnount payable towards the balance Admitted Debt, an
amount of Rs, 351.0 Crores (Rupees Three Hundred and Fifty One
Crores) is pmpoé.cd to be carved out as sustainable debt (“Sustainable
Debt”) and proposed to be paid upfront,from the funds brought by the
Resolution Applicant. The Sustainable Debt shall be paid within 30 days from
the Effective Date bx transfer 0f the amount to the Controlled Aceount.

i, Balance amount of Rs 5402.09 Crores (Rupees Five Thousand Four Hundred
and Two Crores and Nine Lakhs) (arrived at by subtracting Upfront Payment
and the Assigned Debt from the Admitted Debt), is proposed to be converted
into equity shares which shall be held by the Financial Creditors -
(“Unsustainable Debt™). This will be followed by capital reductlon in, the
manner set out in Annexure 2. :

Page | 22
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ili. . The Resolution Applicant may further infuse fund of Rs. 306.00 crores
(Rupees Three Hundred Six Crores) towards capex / working capital/ any
other requirement at the sole discretion of Resolution Applicant, in the manner
set out in Annexure 2. ' :

iv. The Resolution Applicant proposed NIL payment under the Resolution Plan

towards claims of the Operational Creditors or the other ecreditors or

“stakeholders of the Corporate Debtor (including dues to employees (other than

Workmen), govemment dues, taxes, etc. and other creditors and stakeholders),

other than as specified in the table above. Such paymeénts shall be brought in

prior to payment of the Financial Creditors in the manner provided in
Clausel2 of Part C: Resolution Plan.

V. .CIRP Costs shall be paid on actuals as per the timeline specified in the
implementation schedule in Clause 12 above. In the event any insolvency
resolution process costs are incurred after the Effective Date, such costs shall
first be met ocut of the funds available with the Corporate Debtor (other than
funds earmarked for specific pavouts under the Plan). In the event the funds
available with the Corporate Debtor are not sufficient to pay such costs, the
payment for the balance cost shall be required to be made by the Resolution
Applicant. Such payment by the Resolution Applicant shall be made within 15
(fifteen) days from the date of demand by the Monitoring Agency.

15.  ADDITIONAL TERMS
15.1 Severébility and right to modify

I In the event it is deterinined that any provision of the Resolution Plan is
uncnforceable per seor as applied to any claims or transaction and/or in the
event any provision of the Resolution Plan becomes invalid for reasons other
than by breach of any party, the new management of the Corporate Debtor
may apply to the Adjudicating Authority for appropriate modification of such
provisions of the Resolution Plan, to the satisfaction of the Adjudicating
Authority and sach invalidity and/or unenforceability of the provision of the
Resolution Plan shall not render the whole Resolution Plan ineffective, unless
otherwise directed by the Adjudicating Autherity by order.

it. In case any such modification is required in the Resolution Plan after the
receipt of approval of the Adjudicating Authority to comply with any laws
currently in force or to apply for certain approvals as required under the
Resolution Plan or for any other requirements, not jeopardising the rights of
the creditors under the currents plan, the new management of the Corporate
Debtor can do so only after approval of NCLT.

For S. 3. NATURAL RESOURCES
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152  Validity

Unless this Resolution Plan is submitted for an approval by the Adjudicating
Authority, this Resolution Plan shall explre on expiry of the time for the corporate
insolvency resolution process.

153 TImplementation

Upon approval of the Resolution Plan by the Adjudicating Autherity, the Resolution
Applicant shall ensure its effective implementation. However, if this Resolution Plan
cannot be implemented for any reason not aitribuiable to the Resolution Applicant,
then the Resolution Applicant shall have no liability on this account. Provided
however, as specified in Clause 12 of the Additional Terms, If the approvals,
extinguishments and waivers sought under Annexure 3 are not granted, it will not in
any way jeopardize the implementation of the Resolution Plan, and the Resolution
Applicant shall remain responsible for such implementation of the Resolution Plan.

154  Co-operation for handover

In the event there i3 any impediment in handing over any of the assets as captured in
the Information Memorandum and the Resolution Plan, the Resolution Applicant
shall be entitled to make an application to the Adjuchcatmg Authority for necessary
directions on (he way forward.

15.5 Co-operation by Financial Creditors

In the event that any proceedings are instituted against the Corporate Debtor or the
Resolution Applicant or the CoC or the Resolution Professional opposing the
approval of the Resolution Plan or seeking to prevent its implementation, the
Financial Creditors of the Corporate Debtor who approved the Resolution Plan shall
support the Resolution Applicant for the approval of the Resolution Plan.

Financial Creditors shall promptly provide for satisfaction of all the charges and
issuance of No Objeetion Certificate to (he RA after due payment to the Financial
Creditors in the manner contemplated herein, subject to the Financial Creditors’ right
to proceed against the guarantors,any other entity as part of the Existing Promotersor
any of their assets in the manner coutemplated herein,

15.6  Effect of the order of Adjudicating Authority

i A certified copy of the approved Resolution Plan shall constitute conclusive
' evidence of the rights and entitlements of the Corporate Debtor as provided in
the Resolution Plan and subject to making the payments as contemplated in

- the Resolution Plan, evidence of the settlement of claims with the Financial
Creditors proposed to be paid and discharged and extinguishment of all cther

claims and obligations, rights and entitlements of the creditors in accordance

with the Resclution Plan by deemed satisfaction, discharge or extinguishment,

A certified copy of the approved Resolution Plan shall, where applicable,
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congstitute conclusive evidence of any creation, madifications or cancellation
or abandonment of contractual arrangements or agreements or leases or
licenses as recorded in the Resolution Plan. The mere production and delivery
of a certified copy of the approved Resolntion Plan shall constitute preof of
amendment of any constitutional documents of the Corporate Debtor, proof of
the authority to create security over the assets of the Corporate Debtor in
favour of any retinancing creditor, proof of change in the shareholding of the
Corporate Debtor or its Ioan capital, or of change in the management of the
Corporate Debtor, or of appointment of key managerial personnel of the
Corporate Debtor, or of remeval of the statutory auditor of the Corporate
Debtor or of revisions in agreements or arrangements by modification or
cancellation or abandonment thereof, without any further act or deed.

il. The mere production and lodgement of a certified copy of the approved
Resolution Plan or a notarially certified copy of the approved Resolution Plan
before any court or tribunal or regulator or government or arbitral tribunal or
any administrative authorily or any other authority shall be adequate and
sufficient for such authorities {(or the counter parties to the Corporate Debtor
to constitute the revised agreements or arrangements or deemed modification
or cancellation or abandonment thereof ) to cause the abatement of any cause
of action against the Corporate Debtor, or for discharge or abatement of any
suit or action or claim made in arbitration against the Corporate Debtor, or in
any other judicial, quasi-judicial, regulatory, administrative or goyernment
proceedings of whatsoever nature in accordance with the approved Resolution
Plan. Any pending or future proceedings against the Corporate Debtor which
are contrary to or inconsistent with the terms of the Resolution Plan shall be
deemed to be not maintainable or to have been terminated and closed upon the
production and lodgement of the cerlified copy of the approved Resolution
Plan or a notarially certified copy of the approved Resolution Plan.

15.7 Remaoval of diflicnties

In the event that any difficulty arises in the implementation of this Resolution Plan, the
Corporate Debtor or the Resolution Applicant shall be entitled to move an application
before the Adjudicating Authority and the Adjudicating Authority shall ¢onsider
passing such orders or madifications of the Resolution Plan as removes the difficulty in
its 1mplementation without the requirement of any further decision or vote of the CoC
who shall stand discharged in accordance with the Resolution Plan, and whose rights
under the current Resolution Plan shall not be jeopardized in any mammer whatsoever.

15.8 Declaration to the effect that the Resolution Plan is not in contravention of
provisions of any Applicable Law:

The Resalution Applicant declares that this Resolution Plan is not in contravention of
the provisions of any applicable laws.

15.9 Statement in relation to how the Resolution Plan has dealt with interests of all
stakeholders, including financial and operational creditors of the Company:

As set ont above in the Resolution Plan, the Resolution Plan for the Company has
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1510

15.11

15.12

15.13
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dealt with the interests of all the stakeholders in the Company, including the Financial -

Creditors and operational creditors of the Company.

Unless otherwise expressly stated in this Resolution Plan, no creditor, existing
shareholder or any other stakeholder of the Company shall be entitled to receive any
settlement more than the proportionate settlement payable to a similarly placed class
of creditors, shareholders or stakeholders, as stated in this Resolution Plan.

Payments of Contingent Liabilities

Any claims not received by Cut-off Date shall be extinguished and will not be
payable and shall stand to be extinguished and NIL. The Financial Creditor shall not
be entitled to any charges, penal interest or any other claim other than those provided
for under this resolution plan.

Statement in Compliance of Section 29A of the Code

L)
The Resolution Applicant confirms that, as on the date of this Resolution Plan and on
the basis of the records of the Resolution Applicant, the Resolution Applicantis
eligible under Section 29A of the Code to submit the Resclution Plan.

Concessions, Reliefs and Dispensation Sought:

The Resolution Applicant requests for the reliefs, concessions and dispensations set
ont in Annexure 3. Upon approval of the Plan by the Adjudieating Authority it shall
be deemed that the reliefs, concessions and dispensations set out in Annexure 3 have
been granted. The Resolution Applicant clarifies that in the event the aforesaid reliefs,
concessions and dispensations are not granted, the same will not have a bearing on
the suceessful implernentation of the Resolution Plan.

Retention of All Investments / Rights/Licenses/Registration / Agreements

Upon approval of this Resolution Plan, all investments (including but net limited fo
the investment in key infrastructure facilities), statutory rights, liceuses, agreements,
registrations or any similar approval by whatever name called and fundamental for
running the business on going concern shall be in complete force and valid.

Assumptions

The Resolution Applicant has prepared this Resolution Plan on the basis of certain
assumptions set out below, and has assumed that upon approval of this Resolution
Plan by the Adjudicating Authority, the Corporate Debtor and the Resolution
Applicant, as the case may be, shall be entitled to the following and the same shall be
deemed to form a part of the order of the NCLT:

Consents and approvals. authorizations etc.

Upon approval of this Resolution Plan by the Adjudicating Authority, all
actions stated in this Resolution Plan shall be deemed to be approved.
Accordingly, any action or implementation of this Resolution Plan shall not be
a ground for termination of any consents, approvals, comncessions,

;<0
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aut’horizations permits or the like that has been granted to the Corporate
Debtor or for which the Corporate Debtor has made an apphcahon for renewal
‘or ‘grant,

il __ L:1censes;_’ Approvals/Contractual Rights and Benefits

(a) The Resolution Applicant is praying that upon' approval of this

‘Resolution Plan by the Adjudicating. Authority and since the

Resolution Applicant will acquire the Corporate Debtor on a ‘going
‘concern basis, all subsisting conserts, licenses, approvals, rights,
entitlements, benefits and privilegés whether under law, contract, lease
or license, granted in favour of the Corporate Debtor or to which the
Corporate Debtor is entitled to shall, notwithstanding any provision to
the contrary in-their terms, be deemed to continue without disruptipn
for the benefit of the Corporate Debtor.

(b) For the avoidance of doubt, it is hereby clarified that all consents,
licenses, approvals, rights, entitlements, benefits . and privileges
whether under law, contract, leas¢ or license, granted in favour of the
Corporate Debtor or to which the Corporate Debtor is entitled to,
which were in place on the date of shut down of the plant pursuant to
lock-out (“Shut Down Date™), shall be deemed to continue without
disruption for the benefit of the Corporate Debtor for a period of 12
months from the Completion Date or until renewed by the relevant
authorities, whichever is later. Without any liability for the non-
compliance during the time specified above, the Resolution Applicant
undertakes to eause the Corporate Debtor to expeditiously identify
such expired consents, licenses, approvals, rights, entitlements,
benefits and privileges whether under law, contract, lease or license,
granted i favour of the Corporate Debtor or to which the Corporate
Debtor is entitled to, evaluate the sieps required to address the same
and take steps to remedy the same to the extent practieally possible.

{c) The period of non-operation ie. from the Shut Down Date to the
Effective Date shall not be counted upon ie. any appmual erant,
license, etc shall be treated 0 be in effect as the same was in effect on
the Shut Down Date and shall remain valid for their residual fenor as
on the Shut Down Date with effect from the Effective Date.;

(d)  Upon approval of this Resolution Plan by the Adjudicating Authority,
any claiins by any person (whether admitted or not, due or contingent,

asserted or unassetted, crystallised or uncrystallised, known or

. unknown, secured or unsecured, disputed or undisputed, present or

future) against the Corporate Debtor accruing due to the-

commencemeni or pendency of insolvency proceedings against the
-Corporate Debtar, whether arising under the terms of subsisting

P

consents, licenses, approvals, rights, entitlements; benefits and.

privileges whether under law, coniract, Jease or license, granted in
favour of ihe Corporate Debtor or any contractual arrangements
entered into by the Corporate Debtor, shall, nomlthstandmg any

10. N -
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prov1smn_- o th_e contrary in their terms, stand extinguished without any
Tecolse. '

(e) During the Interim Period, neither the Resolution Professional nor ALy

“ereditor (including any Financial Creditor and government agency) or

any -stakeholder involved in this Resolution Plan or otherwise
connected with this Resolution Plan, the CoC, the Monitoring Agency
nor the Carporate Debtor shall: '

(f) take any action or omission that could r.‘.‘asomib-l}r be expected to have
‘4 material adverse impact, directly or indirectly, on the Resolution
Plan or its successful implementation; or

(g) institute or continue any proceedings against the Corporate Debtor or
transfer, encumber, alicnate or dispose of any of the assets or interests
of the Corporate Deébtor or enforce any encumbrance or security
interest created by the Corporate Debtor or on the securities of the
Corporate Debtor. -

1. Liability for past actions or omissions

(@) The Resolutton Applicant will agcquire control over the Corporate

Debtor in accordance with the Plan approved by. the Adjudicating -

Authority and not pursuant to the usual acquisition process which
would ordinarily include a detailed due diligence and representation,
warranties and indemnities in relation to the affairs of the Corporate
Dehtor from its Existing Promoters. Thercfore, the Resolution
Applicant may take some time to discover any non-compliances that
may exist in relation to the Corporate Debtor on the date of acquisition
of conirol by the Resolution Applicant over the Corporate Debtor, As
such the Resolution Applicant may take some time to identify such
non-complianees and to address them.

(t)  Inlight of this, the Resolution Applicant, the Corporate Debtor aad its

directors, officers and employees shall have immmity from any

actions and penalties (of any nature) under any laws for any non-
compliance of laws in relation to the Corporate Debtor or by the
Corporate Debtor, as well as with the terms of any agreement or
arrangement entered into by the Corporate Debtor, which was existing
as on the Completion Date and such immunity shall continue for a

petiod of up to 12 months from the Completion Date. Without any -

liability for the non-compliance during the time specified abave, the
Resolution Applicant undertakes to cause the Corporate Debtor to
expeditiously identify such non-compliances, evaluate the steps
required to address such non-compliances and take steps to remedy
such non-compliances to the extent practically possible. The
Resolution Applicant and the Corporate Debtor shall be entitled to
apply to and approach thé¢ Adjudicating Autherity for relief for
¢ontinued lmplemcntatlon of the approved R_GSOIUDOI’I Plan before or

For 5. 8. NATURAL RESUUH ES WT. LD,
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(c)

after any coercive action is taken against the Corporate Debtor or the
Resolution Applicant.

This Resolution Plan will be 1mplemented pursuant to an order of the
Adjudicating Authority, and all actions stated in this Resolution Plan
shall be deemed to be approved by the Adjudicating Authority.
Accordingly, any action or implementation of this Resolution Plan
shall not be a ground for termination of any contracts entered into by
the Corporate Debtor.

iv. Inquiries, investigations etc,

(a)

1

Upon approval of this Reselution Plan by the Adjudicating Authority,
all inquiries, investigations and proceedings, whether civil or criminal,
notices, causes of action, suits, claims, disputes, litigation, arbitration
or other judicial, regulatory or administrative proceedings against, or
in relation to, or in connection with the Corporate Debtor or the affairs
of the Corporate Debtor, pending or threatened, present or future,
(incliding without limitation, any investigation, action, proceeding,
prosecution, whether civil or criminal, by the Central Bureau of
Investigation, the Enforcement Directorate or any other regulatory or

enforcement agency), in relation to any period prior to the Completion

Date or arising on account of the acquisition of control by the
Resolution Applicant over the Corporate Debior pursuant to this
Resolution Plan shall stand withdrawn or dismissed and all liabilities
or obligations in relation thereto, whether or not set out in the balance
sheets of the Corporate Debtor or the profit and loss account
statements of the Corporate Debtor, will be deemed to have been
written off in full and permanently extinguished and the Corporate
Debtor and the Resolution Applicant shall at 1o point of time be,
directly or indirectly, held responsible or liable in relation thereto
notwithstanding any adverse order that may be passed in respect of the

same by any authority prior to or after the Completion Date. Upon

approval of this Resolution Plan by the Adjudicating Authority, all
new inquiries, investigations, whether civil or criminal, notices, suits,
claims, disputes, litigation, arbitration or other judicial, regulatory or
administrative proceedings will be deemned to be barred and will not be
initiated or admitted against the Corporate Debtor in relation to any
peried prior to the acquisition of control by the Resolution Applicant
over the Corporate Debtor or on account of the acquisition of control
by the Resolution Applicant over the Corporate Debtor pursuant to this
Resolution Plan. In any event the Resolution Applicant, the Corporate
Debtor or the reconstituted board of directors shall not be responsible
for any non-compliances relating to the period prior to the Completion
Date.

v, Tax exemptions

(2)

: CESWT 110

With the approval of this Resolution Plan by the Adjudicating
Authorlty, it is agsumed that an exemption shall be deemed to have
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been granted to the Corporate Dehtor from the obligation to pay taxes
in accordance with the exemptions granted under the Finance Act
2018.

(b)  The Corporate Debtor shall be entitled to carry forward the unabsorbed
depreciation and accumulated losses under Income tax and minimum
alternate tax and to utilize such amoumts to set off future tax
obligations.

(c) Any tax demand whether from Income Tax or any indirect tax

authority relating to the period prior to the Effective Date shall be

permanently extinguished on and from Effective Date, upon approval
of the Plan by Adjudicating Authorlty

(d)  The Resolution Applicant requests the State Government of West

Bengal to grant it suifable tax and financial incentives as per the

prevailing policy of the State Government or any other policy for
revival of distressed companies, considering the revival of the
Corporate Debtor in order to achieve financial viability of the
Corporate Debtor.

vi. Contracts

(a) For a period of 6 months from the Completion Date, all subsisting -

contracts and anangements entered into by the Corporate Debtor shall
.continue to be in subsistence.

(b)  For a period of 6 months from the Completion Date, the Corporate
Debtor shall have a right to review and terminate any contract that was
entered into prior to the Completion Date.

(¢) If during such review, the Corporate Debtor terminates any coniracts
then the Corporate Debtor shall not be liable towards any claims with
respect to termination of such coutracts, including but not limited to
any claims, penalty, damages (liquidated or otherwise), arbitration
claims or claims for specific performance.

(d) All contracts between the Corporate Debtor and related parties (as
defined in Section 5(24) of the Cede) other than to the extent provided
otherwise in the Plan, shall stand terminated with effect from the
Completion Date unless otherwise notified by the Resolution
Applicant by the Completion Date, and the Corporate Debtor shall not
be liable towards any claims with respect to termination of such
contracts, including but not limited to, any claims, penalty, damages
(liquidated or otherwise), arbitration claims, claims for specific
performance or ¢laims for interim relief.

(e) All financial obligationg under any contract to which the Corporate
Debtor is a party, relatable to a period prior to the Completion Date, if
not provided for under this Resolution Plan, shall stand extinguished.

For 5. 5. HATURAL RESOURGES PVT. LTD. | | Page | 30
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) The Resolution Applicant has assumed that since the Plan will be
approved "by the Adjudicating Authority under a statutory process and
is binding on all stakeholders under Sections 31(1) and 238 of the
Code, all concerned regulators, including RBI, shall give expeditious
approvals to facilitate the Resolution Plan of the Corporate Debtor and
its implementation.

(g)  Notwithstanding anything contained in the Resolution Plan, if any of

- the assumptions specified in this Clause are not true or correct, it shall

not have a bearing on the successful implementation of the Resolution

Plan, and the Resolution Applicant shall remain responsible for
implementation of the Resoluhou Plan.

15.15 Transfer of Durgapur Land and Kalyani Land

Upon sanction of the Plan by the NCLT, the following directions shall be deemed fa
have been incorporated as a part of the order of the NCLT sanctioning the Plan:

15.15.1 Durgapur Land

1. ‘Vanguard has inter alia provided cotporate guarantees dated April 23, 2009 ta
Axis Bank Limited and corporate guarantees dated July 30, 2009 and May 27,
2009 to Punjab National Bank. The corporate guarantees referred to herein
above are collectively referred to as Vanguard Guarantee Deeds. Vanguard
has also mortgaged the land owned by it in Durgapuradmeasuring
approximately 54 acres (“Durgapur Land”) by way of equitable mortgage in
favour of the Punjab National Bank Limited to secure the indebtedness of the
Corporate Debtor which has subsequently been transferred to Asset
Reconstruction Company (India) Limited on a paripassu basis with Axis Bank

- Limited.

il. Upon approval of the Plan by the Adjudicating Authority, the Durgapur Land
shall stand transferred to the Corporate Debtor such that the Corporate Debtor
shall be vested to be in possession and have absolute and good and marketable
title, rights and iiterest in the Durgapur Land, and without any further
documentary, filing, registration, permissions, approvals, or other
requircments to be effected by any of the Corporate Debtor, Vanguard, any .
Financial Creditor or any Government Authorities in order for the Duigapur
Land to be transferred o the Corporate Debtor.

iii. The Financial Creditors as specified in Annexure 6 shall assign certain loans
{to the extent stipulated by the Monitoring Agency) in favour of
NarantakDealcomm Limited along with the underlying security over the
Durgapur Lands. The Financial Creditors will promptly provide all original
documents (as available with them) and adequate details of all available
agreements and property related documents (including original title deeds),
copies of the Vanguard Guaranlee Deeds, title deeds pertaining to the
Durgapur Land and all other documents in respect of the Durgapur Lands to
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the Monitoring Agency, Corporate Debtor and/or Resolution Applicant, as
required to effect transfer and all Encumbrances in favour of the Financial
Creditors in respect of the Durgapur Lands shall stand released. In any event
upon assignment of the Assigned Debt, NarantakDealcomm Limitedshall
alone be entitled to the mortgage and security interest over the Durgapur Land
and all the subsistmg security interest of the Financial Credifors over the
Durgapur Land shall stand extinguished. All the title sale deeds. maps,
khatians to the Durgapur Lands shall be vested in the Corporate Debtor and all
original title sale deeds, maps, khatians, allotment letters, permissions and any
other documents required for valid transfer of title under all Applicable Laws
for the Durgapur Lands shall be provided to the Corporate Debtor and/or
Resolution Applicant. The Financial Creditors shall hold the original Vanguard
Guarantee Deeds also on behalf of the Resolution Applicant and shall hand
over the originals as and when required by the Resolution Applicant.The
Financial Creditors shall provide all assistance as may be required by the
Resolution Applicant for {ransfer of the Durgapur Land to the Corporate
Debtor.

iv. The approval of this Resolution Plan by the NCLT will be binding on
Vanguard pursuant to section 31 of the Code, and Vanguard as a stakeholder
in the Corporate Debtor pursuant to the Code is directed to promptly (i) pass
the necessary corporate resolutions; (i) provide sall approvals, execute all
documents, documents, deed, instruments, notices, certificates or powers of
attorney in the formats provided by the Resolution Applicant/Corporate
Debtor; (iii) do all filings and take all actions and do all registrations and/or
other requirements to be effected for transfer of the Durgapur Land under
Applicable Laws to the Corporate Debtor; and (1v) take all actions and do all
deeds as may be required by or as directed by the Resolution Applicant to
transfer all the Durgapur Land to the Corporate Debtor or to such person as
Resolution Applicant may direct, within 30 (thirty) days of the date of NCLT
Order.Transfer of the Durgapur Lands to the Corporate Debtor shall be for a
consideration of Rs. 90,000 (Rupees ninety thousand only) payable hy the
Resolution Applicant or Corporate Debtor to Vanguard upon conveyance of
the Durgapur Lands being effective to the Corporate Debtor. The Resolution
Applicant shall pay the stamp duty and the relevant registrar of sub-assurances
fees to effect all registration requirements in relation to the transfer of the
Durgapur Land under Applicable Laws.

15152 EES Kalvani Land

i Efficient Engineering Services (“EES™) had entered into a 999 (nine hundred
and ninety nine) years leasehold interest under an indenture of lease dated
January 21, 2004 (“Lease Deed™) between the Govemnor of the State of West
Bengal and Efficient Engineering in respect of land measuring 1 Bigha, 1
Cottahs, 14 Chittaks and 26 square feet lying at plot no. 7 (A) sub block,
Industrial Area in Block D in the township of Kalyani Sub-Division, Kalyani
Thana, Kalyani (“EESKalyani Land™). EES has provided guarantee in favour
of certain Financial Creditors.The EES Kalyani Land is mortgaged in favour
of the Financial Creditors as detailed in Annexure ¢ as security for the

For 8. 8. NATURAL RESGURCES FVT, LTD.
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ﬂn_anclal mdebtediless of the Corporate Debtor‘ _b}r way of eqmtﬂble mortgage.
Upon sanction of the Plan, the leasehold interest of EES in the EES Kalyani
Land will be transferred on the Effective Date to the Corporate Debtor such
that the West Bengal Government assigns the leasehold interest of EES in the
EES Kalyani Land to the Corporate Debtor in favour of the Corporate Debtor,
on the same terms as contained in the existing Lease Deed so that the
Corporate Debtor is vested to be in possession and shall have absolute lease
_ interest rights in the EES Kalyani Land. Neither the Resolution Applicant nor
- the Corporate Debtor shall be required to pay any consideration/premium to
the- Government of West Bengal or EES or any other person for the
assignment. Further the Resolution Applicant/Corporate Debtor shall not be
responsible for any arrears of remt or imterest thereon and all the
arrears/interest on arrears, if any, shall stand waived/extinguished. On and
from the date of sanction of the Plan, the Corporate Debtor shall be vested to
be in possession and have absolute and goed and marketable title, rights and
interest on the EES Kalyani Land. No further documentary, filing,
registration, permissions, approvals, stamp duty or other requirements to be
effected by any of the Corporate Debtor, EES, any Financial Creditor or any
Government Authorities in order for the EES Kalyani Land to be transferred
to the Corporate Debtor. Upon sanction of the Plan, the Government
Authorities shall be deemed to have granted their approval for the transfer of
the EES Kalyani Eand and no further approval shall be required for transfer of
“the EES Kalyani Land. .

i, The Financial Creditors as specified in Annexure 6 shall assign certain loans
' (to the extent stipulated by the Monitoring Agency) in favour of
NarantakDealcomm Limited along with the underlying security over the EES
Kalyani Lands. The Financial Creditors will promptly provide all original
documents (as available with them) and adequate details of all available
agreements and property related documents (including original title deeds),
copies of the guarantee deeds executed by EES, title deeds pertaining to the
FEES Kalyeni Land and all other documents in respect of the EES Kalyani
Lands to the Monitoring Agency, Corporaie Debtor and/or Resolution
Applicant, as required to effect transfer and all Encnnbrances in favour of the
Financial Creditors in respect of the EES Kalyani Lands shall stand released.
In any event upon assignmenl of the Assigned Debt, NarantakDealcomm
-Limitedshall alone be entitled to the mortgage and security interest over the
EES Kalyani Land and all the subsisting security interest of the Financial
Creditors over the Durgapur Land shall stand extinguished. All the title sale
deeds, maps, khatians to the EES Kalyani Lands shall be vested in the
. Corporate Debtor and all original title sale deeds, maps, Kkhatians, -allotment
letters, permissions and any other documents required for valid fransfer of title
under all Applicable Laws for the EES Kalyani Lands shall be provided to the
Corporate Debtor and/ot Resolution Applicant. The Financial Creditors shall
hold the original deed of guarantee executed by EES also on behalf of the
Resolution Applicant and shall hand over the originals as and when required
by the Resolution Applicant.The Financial Creditors shall provide all
assistance as may be required by the Resolution Apphoant for transfer of the
EES Kalyam Land to the Corporate Debitor.
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iii. The approval of this Resolution Plan by the NCLT will be binding on EES
 pursuant to Section 31 of the Code and as a stakeholder in the Corporate
Debtor pursuant' to the Code and EES is directed to promptly (i) pass the
necessary resolutions; -(ii) provide all approvals, exceute all documents,
© documents, deed, instrmments, notices, certificates or powers of attorney in the
formats provided by the Resolution Applicant; (iii) do all filings and take all
actions and do all registrations and/or other requirements to be effected for
transfer of the BEES Kalyani Land by way of a new lease under Applicable
.- Laws to the Corporate Debtor; and (iv) take all actions and do all deeds as
- may he required by or as directed by the Resolution Applicant to. create the
leasehold interest in favour of the Corporate Debior under Applicable Laws -
over the EES Kalyani Land, within 15 (fifteen) days of the date of NCLT -
Order. The Resolution Applicant shall pay the stamp duty and the relevant
registrar of sub-assurances fees for the assignmient of the lease in relation to
the EES Kalyani Land as required under Applicable Laws. -

iv. Nothing in the Plan shall prevent NarantakDealcommLimited,being the
: assignee of the Assigned Debt from enforcing its security interest over the
Durgapur Land and the EES Kalyani Land and Vanguard and EES shall as
stakeholders of the. Corporate Debtor shall be bound by such enforcement and
shall without any challenge, protest or demur unconditionally convey the
‘Durgapur Land and their interest in the Kalyani Land in fayour of the
Corporate Debtor or such person as the Resolution Applicant may direct.
Vanguard and EES shall not be entitled to challenge the enforcement and such
enforcement shall be a mandatory direction on them to transfer the aforesaid
lands in favour of the Corporate Debtor. The restructuring of the debt of the
Financial Creditors in the-manner contemplated in the Plan,shall not release
© Vanguard and FES of its obligations under the guarantees provided by thein to
the Financial Creditors nor shall it constitute a release of the mortgage over
the Durgapur Land and the EES Kalyani Land. The security interest created
over the Durgapur Land and the EES Kalyani Land shall continue and remain
in full force and. effect in favour of NarantakDealcomm Limited.Vanguard
and EES shall not be entitled to any right of subrogation against the Corporate
Debtor pursuant to such enforcement of security Imterest by
NarantakDealcomm Limited and such right of subrogation shall be deemed to
be waived/extinguished.

15.15.3 Other Kalyani Lease Land

Ramsarup Industrial Corporation (“RIC™), a unit of the Corporate Debtor has
obtained a 999 years leasehold initerest over the following:

- (a) property situated at Plot No. 6 & 7, Block D in the townshipof Kalyani
Sub Division, PS Ranaghat, District Nadia, measuring about 267 Cotiah
10 Chittak and 44 Sq ft., pursuant to a registered indenture of lease dated
. September 1, 1975 with the Governor of West Bengal;

“For S, 5 HATURAL RESOURCES PVT.ATD. .
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(b) Property situated at Plot No. 6 & 7, Block D in the township of Kalyani
Sub Division, P.S Ranaghat, District Nadia measuring about 194 Cottah
4 Chittak and 37 Sq ft pursuant to a registered indenture of lease dated
September 1, 1975 with the Govemnor of West Bengal.

Pursuant to the order of the NCLT approving the Plan, it shall de deemed that
the grant of the lease to RIC shall accerue in favour of the Corporate Debtor
and the leases shall continue . on the same terms and conditions as contained in
the respective deed and the Corporate Debior shall continize to enjoy and be
entitled to use the leasehold lands described above for the purposes of its
operations in accordance with the terms of the said lease deeds.It is further
clarified that RIC shall continue to remain a ‘unit of Corporate Debtor even -
after sanction of the Plan. The Financial Creditors shall upon receipt of the
Upfront Amount promptly release all their charges over the Other Kalyani
Lease Land and hand over all the original title deeds, maps, khatians,
allotment letters, permissions and any other documents pertaining to the Other
Kalyani Lease Landin accordance with Annexure 2. In any event upon
sanction of the Plan and payment of Upfront Amount, all the security interest
of the Financial Creditors over the Other Kalyani Lease Land shall stand
released.

15.15.4 Other Kalvani Land

All that piece and parcel of land measuring 2cottah 4 chittacks and 15 sqft.
situated at plot no. 6488, Khatian No.353, Kalyani MouzaNo.28, owned by
RIC and land measoring about 2 cottah7 chittacks and 15 Sq ft under plot no.

. 6488 , Khatian No.,353 Kalyani mouza, Block D, PO& PS Kalyani, Dist.
Nadia alse owned by RIC shall continue to remain in the ownership of RIC.
RIC shall be an integral patt of the Corporate Debtor and thus the ownership
rights over the Other Kalyani Land shall accrue in favour of theCorporate
Debtor. The Financial Creditors shall promptly upon receipt of the Upfront
Amount, release all their charges over the Other Kalyani Land and hand over
all the original title deeds, maps, khatians, allptment letters, permissions and
any other documents pettaining to the Other Kalyani Landin accordance with
Aunnexure 2. In any event upon sanction of the Plan and payment of the
Upfiront Amount, all the security interest of the Financial Creditors over the
Other Kalyani I.and shall stand extinguished/released.

15.15.5 Kharaspur Land

Upon sanction of the Plan, the lease granted by WBIDC in favour of
RamsarupLoh Udyog over approximately 315 acres of land in Kharagpur
(“Kharagpur Land™) shall stand transferred to the Corporate Debtor from the
Effective Date in a mdnner such that the Corporate Debtor is vested to be in
possession and shall have absolute lease interest rights in the Kharagpur Land.
Sanction of the Plan by the NCLT shall constitute a direction on WBIDC to
expeditiously ensure transfer of the lease in favour of the Corporate Debtor on
the same terms and conditions as contained in the existing lease agreement
and without the requirement of payment of any fee, consideration or premium.
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WBIDC shall not be entitled to any penalty, arrear lease rent or any interest on
arrears and all such amounts shall stand extinguished/waived upon approval of
the Plan.On and from the date of sanction of the Plan, the Corporate Debtor -
shall be vested to be in possession and have absolute and good and marketable
fitle, rights and interest on the Kharagpur Land. Further sanction of the Plan
shall also constitute a direction on WBIDC to accord expeditious approval for
creation of mortgage over the Jeasehold interest by the Corporate Debtor in
favour of its lenders. -

16. OTHER TERMS
i. Binding, Further Assurance

Upon approval of this Resolution Plan by the Adjudicating Authority, this

~ Resolution Plan shall be binding on the Company employees, members,
creditors, guarantors, contracting parties, Governmental Authorities and all
other staksholders who are involved in the Resolution Plan and/or otherwise
concerned or connected with the Company.

As the Resolution Plan shall be binding on each of the stakeholders mentioned
above, all such Persons including but not limited to the MA, employees,
‘guarantors, creditors and shareholders/members shall use their best efforts to
do or cause to be done, such further acts, deeds, matiers and things and
execute such furlber documents as may be reasonably required by the
Resolution Applicant to give full effect to the terms of this Resolution Plan in
accordance with its terins and conditions, If required by the Resolution
Applicant as the evidence of discharge, the creditors of the Resolution Plan
shall provide all documentation and/or execute documents evidencing the full
and final discharge of their Claims.

ii. Confidentiality

By the receipt and deliberation of this Resolution Plan, the Resolution
Professional and the Financial Creditors of the Company agree and undertake
that they shall not reveal, and shall ensure that their directors, officers,
managers, employees (including those on secondment), affiliates, legal,
financial and  professional advisors and bankers  (collectively,
"Representatives”) to whom Confidential Information is made available do
not reveal, to any third party, any Confidential Information, without the prior
written consent of the Resolution Applicant provided however that the
provisions shall not be applicable to any disclosure pursuant to Applicable
Law subject to any practicable arrangements to protect confidentiality. The
Resolution Applicant shall be entitled to injunctive relief, specific
performance and other remedies to enforce this Clause.

iii. Conflict

.In the event of any repugnancy or inconsistency between this Resolution Plan
and any other documents, the provisions contained in this Resplution Plan
shall prevail for all purposes and to all intents.
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v, Entire Resolution Plan

The Resolution Plan afong with its Annexures constitites the entire resolution

~ plan of the Resolution Applicant within the meaning of Section 30 of the
Code and Regulation 38 of the CIRP Regulations and supersedes and cancels
any prior oral or written plan, agreement or understanding in this regard.

v, Going Concern

The Resolution Applicant would take over the Company as a going concern as
per the provisions of the Code. The operations and management of the
company will be continued in the nommal course of the business upon
implementation of the proposed Plan.

Should the Adjudicating Authority or the Appellate Authority finally reject
the Resolution Plan as proposed by the Resolution Applicant, then the
Resolution Plan shall fail. In such a scenario the amount infused by the
Resolution Applicantshall be refunded within 30 days from the date of such
rejection. Occurrence of a force majeure event may also lead to failure of this
Resolution Plan, It is clarified that force majeure event shall be an event after
the Effective Date.

ANNEXURE 1: DEFINITIONS AND INTERPRETATIONS

1. Deflinitions

In addition to the definitions provided elsewhere, the following words used in the
- Resolution Plan shall have the meaning ascribed to it hereunder:

“Adjudicating Authority” means the NCLT, Kolkata;
- “Admitted Debt” is defined in Part B, Clause 2.2;

“Admitied Workmen and Employees dues” is defined in Clause 3 in Part C:
Resolution Plan, this Resolution Plan;

“Annexures” shall mean annexures to the Resolution Plan;

“Appellate Authority” shall mean the National Company Law Appellate Tribunal
and the Supreme Court;

“Applicable Law” means all applicable statutes, enactments ot acts of any legislative
body in India, laws, ordinances, rules, bye-laws, regulations, notifications, guidelines,
policies, directions, directives and orders of any Governmental Authority or any
licenses, consents or approvals granted by any Governmental Authority, and any
modifications or re-enactments of each thereof;

“Board / Board of Directors” means board of directors of the Compacy as
constituted‘ by the Resolution Applicant in accordance with this Resolution Plan;
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“BSE" means BSE Lirited;
“CCT” means Competition Commission of India;

“CEO, CFO, COO” means the Chief Executive Officer, the Chief Financial Officer
and the Chief Operating Officer respectively;

CIRP Cost” shall mean the insolvency resolution process cost as defined under
Section 5(13) of the Code read with Chapter IX of the CIRP Regulations;

“CIRP Regulations” meaos the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process against Corporate Persons) Regulations, 2016 (as
amended fror time to time); -

“Claims{s)” mcans a right to payment, right to remedy arising pursnant to a contract,
under any law for the time being in force, if such breach gives rise to a right to
payment, whether or not such right is reduced to judgment, fixed, disputed,
undisputed, legal, equitable, matured, unmatured, secured or unsecured, contingent,
crystallised or fructified, of any nature whatsoever including any indemnity, losses,
interest, damages, sanctions, penalties, penal interest, cost, charges, fines and any
other suims whether claimed by any Governmental Authority, supplier, creditor or any
other Person; '

“Clause” means a clause in this Plan;

“CoC” means the commitiee of financial creditors of the Corporate Debtor that has
been constituted pursuant to section 21 of the Code;

“Code” means (he Insolvency and Baokruptey Code, 2016, as amended from time to
time;

“Companies Act” means the Companies Act, 2013, as amended or the Companies
Act, 1936 to the extent applicable, as the case may be;

“Competition Act” means the Competition Act, 2002 and the rules, notifications and
clarifications issued thereunder;

“Completion Date” means the date by which all measures specified in Annexure 2
will be completed;

“Corporate Debtor / Company” ineans Ramsarup Industries Limited, incorporated
under the Companies Act, 1956, with corporate identity number;
L65993WB1979PLC032113;

“Cr” means crore;
“Cut Off Date” shall mean the date on which the Plan is approved by the CoC;

“Data Room” means the virtual data room hosted on the relativity datasite, where

i T‘q LTD.
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Ini_ormatlon pelj_talmng to the Company was made available to the Resolution
Applicant and its representatives; - :

“Delisting Regulations” means the Securities and Exchange Board of India -
(Delisting and Equity Shares) Regulations 2009,

 “Earnest Money” meﬁns Rs. 5,00,00,000,00 (Rupees Five Crores only) provided by
the Rcsoiutlon Applicant pursuant to the request for resolution plan submission;

“EBITDA” means the eammgs of the Corpomte Debtor, before exceptional and extra
ordinary items, Interest expense, taxes, depreciation and amortization, calculated as
per Indlan generally accepted ac_countmg principles;

“Effective Date” means the date on which the Resolution Plan is approved by the
Adjudicating Authority;

“Encumbrance” means any mortgage, pledge, options, equitable interest ,assignment
by way of security, hypothecation, right of other person, claim security interest,
encumbrance, title defect, title retention agreement , voting trusi agreement, interest
lien, charge restriction or limitation of any nature whatsoever, encroachment, right of
way, easementary rights, including restriction on use, voting rights , transfer, receipt
of income or exercise of any other right related to ownership, or any other security
interest of any kind whatsoever, or any arrangement, whether conditional or
otherwise, to create any of the above and includes any arrangement that has the
coinmercial effect of an encumbrance or security interest;

“Existing Promnters” means the persons mentioned as prometers and promoter
group of the Company in the regulatory or stock exchange filings at any point of time,
‘prior to the Effective Date, including but not limited to each member of Ashish
Jhunjhunwala family;

“Financial Creditors” shall have the meaning ascrlbed to such term under Part B,
Clduse 2.30f the Resolutlon Plan;

| “Financial Proposal” means the financial proposal proposed by the Resolution
Applicant under Part B, Clanse 2.1 of the Resolution Plan and under the heading
Financial Proposal in Pau C of'the Plan;

“For-ce Majeure” means any circumstancc or event not within the rgasonable control
of the Resolution Applicant, hut if and only to the extent that; (i) such circumstance,
despite the exercise of reasonable diligence and the observance of best practices .
cannot be or be caused to be prevented, avoided or removed, and (ii) such
circumstance materially and adversely affects the ability of the Resolution Applicant
to perform its obligations. Force Majeure shall include but not be limited to:

(@  An act of God (such as, but not limited to, fires, explosions,
: - earthquakes, drought, tidal waves and floods);

{b)  War, bostilities (whether war be declared or not), invasion, act of

' foreign; '

{c)  enemies, mobhilisation, 1eq111smon or ernbeu 20;
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@ '_Rebelhon revolutlon msutrectl,on, or military or usurped power or
- civil wat;
(&)  Riot, commaotion, strikes, lock outs or dlsordet,
- ()  Actsorthreats of terrorism;
()" Any change in law arising after the Effectwe Date which renders the
' implementation of the Plan void. - '

“FY” means a Financial Year;

~ “Governmental Authority” means the President of India, the GOL, the Governor and
the Government of any stat¢ in India, any Ministry or department of the same, any
municipal or local government authority, any entity, authority ot body exercising
executive, legislative, judicial, regulatory or administrative functions of or pertaining
to government, including any agency, department, board, commission or
instrumentality, any court, tribunal, arbitrator, commission or other jndicial or quasi-
judicial body, and shall include, Wl’rhout limitation, any stock exchange, depository
and any regulatory body; . .

“ICDR Regulatlons means the Securities Board of India (Issue of Capltal and .
Disclosure Requirements) Re gulations, 2009 (as amended from time to time);

“Infgrmht_ion'Memorahd'um { IM” 'mean_s the information memorandum dated Jine
28, 2018 prepared by the Resolution Professional and made available to the
Resolntion Applicant in the Data Room and shall include the List of Credilors;

“I'n.shlvency Commencement Date” shall mean January 8, 2018;

" “Interim Period” means the period between the Effectlve Date and the Completlon
Date;

“List of Creditors” means the list of creditors of the Company as provided in the
Data Room and as updated from time to time;

"‘-Liqui’dation Value” shall have the meaning ascribed to it in regulation 2(1xk) of
the CIRP Regulations;

“LODR Regulations” mearns the Securities Board of India (Listing O’bligations and -
Disclosure Requirements) Regulations, 2015 (as amended from time to time); -

“LOT” means-the letter of intent issued by the CoC to the successful resclution
applicarnt; :

“MCA” means the Ministry of Corporate Affairs;
“Monitoring Agency (MA)” shall have the meaning as ascribed in Part C, Clause 13;
“MT"” means Million Tonnes;

. “MTPA” means Mllhon Tom:les Per Annum:;

For 8. 5. N&TURP«L RESOURCES AT ." |
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“New Equity Shares” is defined under Step 6 of Ann-exu_ré 2;
“NCLT” means the National COmpany Law Tl'iblinal;

“NCLAT” means th.e Natipnal Company Law Api)ellate Tribunal;
“NSE” means thc_ National Stock Exchange of India Lil‘nii‘ed;

“Non-Compliance” means any delay, default, non-compliance, breach, viclation,
contravention by the Company, any member or shareholder of the company or by any
Person associated with the Company in any marmner under the terms of Applicable

" Law or any agreement or arrangement binding on the Company and any imposition of
fines, penalties, default interest, damages, and any amounts of whatsoever nature in
relation thereto. '

“Operational Creditors™ shall mean all operational creditors of the Corporate
Debtor other than employees and workmen and statutory creditors;

“Permits” means all consents, licenses, permits,permissions, authorizations, rights,
clarifications, approvals, clearances, confirmations, declarations, waivers,
exemptions, registrations, filings from or relating to any Governmental Autherity
under Applicable Law including but not limited to the permits listed in Annexure 3;

“Person” shall mean a proprietorship enterprise (whether incorporated or not), Hindu
undivided family, union, association, government (central, state or otherwise) or any
agency, authority or political subdivision thereof; and where relevant, shall he deemed
to include, as appropriate, that person’s respeclive successors, permitted assigns:

“Promoter aﬁd Promoter Group” shall have the meaning ascribed to it in regulation
2(1)(00) and 2(1)pp) of Securities and Exchange Board of India (Issue and Capital
Disclosure Requirements) Regulations, 2018;

“Provisional Balance Sheei™ means the statement of assets and liabilities of the
Company as of January 1, 2018 and as uploaded in the Data Room;

“RBI” means the Reserve Bank of India;

“Resolution AﬁplicantﬁRA” shall mean the consortium of SSNRPL and SSPL, with
SSNRPL being the lead partner;

“Resolution Plan” or “Plan” means this resolution plan submitted by the Resolution
Applicant to the Resolution Professional for the proposed corporate insolvency
resolution of the Corporate Debtor in accordance with the Code, as amended from
time to time, and shall include all the Annexures;

~ “Resolution Professional/RP” means Mr. KshitizChhawchharia, an insolvency
professional with IBBI Reg No. IBBI/IPA-001/TPP00358/2017-2018/10616, who has
been appointed and confirmed as the resolution professional for the Corporate
Debtor;
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“ROC™ means the Registrar of Companies;
“Rs.” means the Indian Rupee, the lawful currency of the.Republic of India;
“SEBI” means the Securities and Exchange Board of India;

“SSNRPL” means SS Natural Resources Private Limited, a private company

- incorporated under the provisions of the Companies Act, 1956 under the corporate
identity number U10300WB2015PTC204962 and having its registered office at S. 8.
Chambers, 5, C. R. Avenue, 2nd Floor Kolkata, West Bengal 700072;

“SSPL” shall mean Shyam SEL and Power Limited, a company incorporated under
the provisions of the Companies Act, 1956 under the corporate identity number
U27109WB1991PLC052962 and having its registered office at S. S. Chambers, 3, C.
R. Avenue, 2nd Floor Kolkata, West Bengal 700072;

“Stock Exchanges” means NSE and BSE;

“Sustainable Debt” shall have the meaning ascribed to it in Financial Proposal of
this Resolution Plan;

“Takeover Regnlations™ means the Securities and Exchange Board of India
{Substantial Acquisition of Shares and Takeovers) Regulations, 2011 (as amended
from time to time);

“Taxation of Tax or Taxes” means all forms of taxes and statutory, governmental,
state, provincial, local goveramental or municipal impositions, duties, contributions
and levels and whether levied by reference to income, profits, book profits, gains, net
wealth, asset values, turnover, goods, services, stamp duty, added value or otherwise
and shall further include payments in respect of or on account of Tax, whether by way
of deduction at source, advance -tax, minimum alternate tax or otherwise and shall -
include all penalties, charges, costs and interest relating thereto;

“TPA” means Tonnes Per Annum;
“WBIDC” means West Bengal Industrial Development Corporation Limited,

“Workmen” shall have the meamng ascribed to themin the Industrial Disputes Act,
1947.

2, Interpretation and Construction:

Unless a contrary intention appears and unless intonsistent with the Subject or
context thereof, any reference in this Resolution Plan to:

(a) Words denoting singular number only shall include the plural number and
vice- Yersa,

(b) Any agreement or instrument referred to in this Resolution Plan is a reference
to that agreement or instrument as amended, novated, supplemented, restated
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(however fundamentally and whether or not more onerously) or replaced from
time to time;

Reference to a._nj/ legislation or Applicable Law shall include references to any

such legislation or Applicable Law as it may, after the date thereof, from time
to time, be amended, supplemented or re-enacted and any successor
legislation or Applicable Law, and any reference to a statutory provision shall

include any subordinate’s legislation' made from time to time under that

provision;

Unless otherwise stated, (i) all references in this Resolution Plan to Sections,
Schedules, Annexures and Appendices shall be construed as a reference to the
Sections, Schedules, Annexures and Appendices of this Resolution Plan. And
(ii) any reference to Paragraphs in an Annexure shall be construed as a
reference to the Paragraphs of that Annexure;

All references to the temn “Person” shall include an individual, natural
person, corporation, partnership, limited liability partnership, joint venture, a
trust, body corporate, association company, Governmental Authority and in
case of a company and a body corporaie shall include their respective
successors and assigns and in case of any individual his or her respective fegal
representative, administrators, executors and heirs and in case of trust shall
mclude the trustee(s) for the time being and from time to time. The term
“persons” shall be construed accordingly:

Capitalised terms defined by inclusion in quotations and / or parenthesis have
the meanings so ascribed; and

All terms and words not defined in this Resolution Plan shall, unless
repuguant or contrary to the context or meaning thereof, have the same
meaning ascribed to them in the Code, the CIRP Regulations, the Companies
Act, the Securities Coniracts (Regulation) Act, 1936. The Depositories Act,
1996, the Income -tax Act, 1961 (“IT Act™), SEBI Act and other Applicable
Law, rules, regulations, bye laws, as the case may be, including any statutory

~modification or re-chactment thereof from time to time;

Any statement in the Resolution Plan in relation to RA*s financial information

(including but not limited to EBITDA, revenues, sales turnover, cash, cash
equivalents, bank balance and Net Debt) shall be considered on a consolidated
basis;

A refereuce to “in writing” includes any communication made by letter or fax
but not € mail (unfess otherwise expressly provided in this Resolution Plan.);

Unless otherwise specified, any reference to a time of day is to Indian
Standard Time;

Any words following the terms including, include, in particular, for example
or arty similar expression shall be construed as illustrative and shall not limit
the sense of tlie words, description, definiticn, phrase or term preceding those
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terms;

(1) Where the context permits, other and otherwise are illustrative and shall not
limit the sense of the words preceding them.

For 5. 8. NATURAL RESOURCES BT, LTD
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ANNEXURE 2: STRUCTURE FOR ACQUISITION OF CONTROL OVER THE
COMPAN Y

1. 'Sharehq.ldi_pg pattern of the Company as on 30thDecember, 2017

¥ -‘ : No of
Category of shareholders | Shares* Percentage |
_ Promoter and Promotergmup - _ 131 88,8960 37.60% |
Public Shareholders . . 2,18,88,305 62.40% |
- Financial Institutions 521,542 | . 4.34%
Bodies Corporate . 2769573 | 7.90%
NRIs b 29541 0.84%
Individual Shareholders o N 15500174 44.19%
Others 1801605 | 5.14%%
Total | 35077201 | 100.00%

2. Genesis 'o.f Resolution Plan

As an integral part of the Resohition Plan, the Resolution Applicant proposes to
acquiré a controlling stake in the Company in the marnner set out in the Resolution
Plan and upon implementation of each of the following steps in the sequence set out
hereunder:. ' _

Date of Resolution Plan ‘taking effect’ and ‘hecoming operative’

The Resolution Plan as set out herein in its present form or with any medification(s),
- as may be approved or imposed or directed by the Adjudlcatmg Authority, shall
become effectwe from the Effective Date.

3. Pre-Reqili_Sjite for Implementation of the Flan

Before Plan implementation and upon approval of the Plan on Effective Date, the
trading in the shares of Corporate Debtor shall he immediately suspended and the
Order by Adjudicating Authority approving the Plan shall be deemed to be a directive
order upon stock exchanges to suspend the tradmg in equity shares of the Corporate
Debtm : _

4. Detailed Steps of Financial Proposal

Following steps shall take place in the order of sequence (except otherwise mentioned
in any step or any part of the step) mentioned below as an integral part of the
Resolution Plan, within the timelines mentioned in the implementation schedule in
Clause 12 of Part C of the Resolution Plan. It is intended that all the transactions
mentioned below shail be consummated in the manner stipulated herein and shall be
effective in the manner contemplated in the Plan. It is provided that the procedure,
timeline and the sequence of steps listed below are only indicative and that they may
- be rearranged as may be ‘required based on dlscussmn between the partlcs or wnh

EG BT, LTD. o
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necessary Govemmental Authorities, and at all tlmes in compliance with Appllcable
Law :

Step 1: Payment of CIR_P Cost, Operanonal Debt and Workmen’s Dues

'(‘é) The Resolutlon Professional shall certify the CIRP Cost in wrltmg within 1{one)
“day-from the Effective Date. The Resolution Applicant shall pay the CIRP Cost
as per the timeline specified in Clause 12 of Part C: Resolutic-n P_léﬂ:i.

~(b) The Resolution, Apphca.nt shall 1]1erea&er1n['use the {0 lowmc sums in the
Corporate Debtor: -

¢«  Sum of Rs. 3,50,00,000 {Rupees three crore fifty lakhs) towards payment to
~ Operdtional Creditors (other than Workmen and statutory liabilities);
¢ sum of Rs. 3 .00 00 ,000{Rupees three crore) towards payment of statutory
‘ liabilities; and
. a sum of Rs, 7,00,00,000 (Rupees seven crorg) towards pa,ymem of
Admntted Workmen and Employees Dues

The aforesaid sums- aggregating to Rs. 13,50,00,000 (Rupees thlrteen crores fifty
lakhs) shall be transferred to a separate bank account from where payments shall
‘be released by the Monitoring Agency from time to time, in accordance with the
Plan. :

All such amouats shall be brought in within a maximum period of 30 (thirty)
days from the Effective Dafe and in any event 1 (one) day befme the Upfront
Payinent is made into the Controlled Account. ‘

. Step 2: Pa_yment of Cnnsideratinn inn Controlled Account:

(a) " The Resolution Applicant shall bring in Rs. 351 crores payable upfront to the
Financial Creditors (“Upfront Amount™) within 30 (thirty) days from the
Effective Date (Date of Approval of the plan by Adjudicating Authority) as
unsecured loan in the Corporate Debitor.

(by The Upfront Amount shall be depositedin a controlled account (“Controlled
Account”), The Controlled Account will be operated in accordance with the
- account operating agreement entered intoby the authorized representative of the
Monitoring Agency and the Resolution Applicant, along with the account bank.
The Upfront Amount shall be released from the Controlled Account ta the
Financial Creditors upon a written contfirmation being provided by the
Monmitoring Ageney to the effect that all the steps contemplated herein i.e.
cancellation of Preference Shares, conversion of Unsustainable Debt into Equity
Shares, issuance of New Equity Shares (as defined heretn after) and completion
of selective capital reduction have been completed or on the 90" day from the
Eﬁ‘ectwe Date, whichever is earlier.

(¢) If some of the steps contemplated herein have not been completed by the 90"
day from the Effective Date, the Financial Creditors shall provide all support and
Fot §. 5.
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take all actions and measures as may be required to be provided or taken by then
to implement such steps in the manner contemplated herein, notwithstanding the
release of the Upfront Amount to the Financial Creditozs.

(d) The Financial Creditors shall promptly on release of the Upfront Amount,
provide a no dues certificate in full and complete satisfaction of all debts owed to
the Financial Creditors by the Corporate Debtor.,, including all
-guarantees/indemnities/undertakings which may have been provided by the
Corporate Debtor to the Financial Creditors, for credit facilities availed by any
third party or the Corporate Debtor, as the case may be,shall also stand satisfied.
Provided however, the Financial Creditors shall retain their right to proceed
against the guarantors (save and except the guarantee provided by Vanguard and
EES to the extent of Assigned Debt), the Existing Promoters and their assets
other than the EES Kalyani Land and Durgapur Land. The Financial Creditors
shall release all Encumbrances over all the assets of the Corporate Debior and
sign all documents required in this regard, including all forms and documents for
filing of satisfaction of charge with the RoC or for recording the release at the
registrar of assurances in such form and manner as required by the Resolution
Applicant. In any event upon release of the Upfront Amount to the Financial
Creditors, the security interest of the Financial Creditors over the assets of the
Corporate Debtor shall stand cxtm&mshcd and all the assets shall become free of
all Encumbrances.

(e) It is however clarified that if any appeal is preferred against the order approving
the Plan before any Appellate Authority and any stay is granted by the Appellate
Authority, the timeline for deposit of the Upfront Amount or release of the
Upfront Amount to the Financial Creditors, as the case may be, shall stand
extended till the vacation of the stay or disposal of the appeal, whichever. is
earlier. Where the Appellate Authority is the NCLAT, in calculating the period of
extension, the time available (including any extension thereof) under section 62
of the Code, for filing an appeal against the order of NCLAT before the Supremc
Court shall also be added.

Step 3: Assignment of Admitted Debt of Rs. 100 crores to the Corporate Debtor

(a) The ELES Kalyani Land is mortgaged im favour of the Financial Creditors
mentioned in Part I of Annexure 6. Further, EES has also provided a guarantee to
“the Financial Creditors as set out in Part [ of Annexure 6. The Durgapur Land is
mortgaged in favour of the Financial Creditors set out in Part II of Annexure 6 of
the Plan. Vanguard has provided a deed of guarantee in this regard to the
Financial Creditors set out in Part II of Annexure 6. The Financial Creditors
mentioned in Annexure 6 shall simultaneously with the deposit of the Upfront
Amount in the Contrelled Account and in any event on the same day, assign the
Admitted Debt of Rs. 100 crore to NarantakDealcomm Linited for a
consideration of Rs. 100, as per the proportion agreed upon by the Monitoring
Agency, along with the puarantee of Vanguard and EES to the extent of Rs.
100,00,00,000 (Rupees one hundred crores) and the equitable morigage over the
EES Kalyani Land and Durgapur Land. Upon such assignment, the Financial

For S. 8. NATURAL REEOURGES PVT. LT0)
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Creditors shall promptly handover the original title deeds, maps, plans, record of
rights, allotment letters, permissions and any other documents as available and as
required for valid transfer and other title documents in their possession and all the
rights/security mterest of the said Financial Creditors over the said EES Kalyani
Land and Durgapur Land shall stand extinguished/released. It is hereinafter
clarified that the assignment of the guarantees provided by Vangnard and EES
will be only to the extent of the Assigned Debt and the relevant Financial
Creditors will have a 11ght to claim against Vanguard and EES for the remnaining
amount.

Step 4: Cancellation of Preference Shares
(a) The Resolution Applicant proposes to cancel the entire preference shares capital
without any consideration paid to the Preference Shares holders of the Corporate

Debtor along with any preference dividend whether due or not.

(b} As ondate, the following Preference Shares of the Company are outstanding:

| : Nos of Face Share
Category : Shares Value | Capital
5 % Redeemable
Cumulative Preference
Shares 13,00,000 10 1,30,00,000
4 % Redeemable
Cuinulative Preference
Shares 31,60,000 - 10| - 3,16,00,000
5 % Redeemable Non -
Cumulative Preference
Shares _ 2.24,99,920 10 | 22,49.99200
Total - 2,69,59,920 26,95,99,200

Upon the approval of the Plan, it shall be deemed that all the
applicable provisions of the Companies Act, regulations of SEBI and
other Applicable Law relating to cancellation of preference shares
have been complied with and separate approvals from the shareholders
and preference shareholders including approvals under section 61 or
06 of the Comnpanies Act shall not be required to be taken under the
Applicable Laws.

Step-5: Conversion of Debt into Equity:

(a) The Financial Creditors shall convert at par, the nonsustainable debt (i.c. the
amount arrived by subtracting the Assigned Debt and the Upfront Amount from
the Admitted Debts of the Financial Creditors) into equity shares of the Corporate
Debtor (“Converted Equity Shares”). The Converted Equity Shares shall be
issued to the security trustee appointed pursuant to a security trustee agreement
entered into between the Corporate Debtor, the Financial Creditors and the
Resolution Applicant who shall held the shares for and on behalf of the Lenders
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~and for the benefit ot the Resolution Applicant. In case it is not possible for any
reason to issue shares in favour of the security trustee, the Monitoring Agency
will decide an alternative. It is hereinafter clarified that the Finaneial Creditors
are agreeing to allow the Corporate Debtor to convert the amount lying as debt in
the Corporate Debtor’s books into equity at par, only in pursuanes to the process
of resolution and in order to maximize the value of the Corporate Debtor during
the resolution process. The conversion is-only to provide a legal nature of release
of dues and claims under the debt and settlement of debt due qua the Corporate
Debtor. Therefore, it is emphasized, that the 1mphcauon of conversion at par
shall not in any way be considered to be a complete write-off of the debt due, in
relation to the guarantors and other obligors.

(b)  The authorized share capital of the Corporate Debtor shall stand increased to such
an amount so as to accommodate, the issuance of the Converted Equity Shares
and the capital clause of the memorandum of association of the Corporate Debtor
shall stand accordingly amended.

(¢} The Converted Equity Shares so issued to the security trustee for and on behalf of
the Financial Creditors shall be held for the benefit of the Resolution Applicant
till such shares are dealt with in accordance with the Resolution Plan. Any
compliance of provisions of the Banking Regulations Act or any other statute
prohibiting Financial Creditors to hold such shares shall be deemed to be waived
upon apptoval of the Resolution Plan. '

(d) Notwithstanding anything contained in this Resolution Plan, no payments over
and above the payments set out above shall be made by the Resolution Applicant
towards any charges, imposts or amount called in whatever name save and except
the fees payable to the security trustee.

(¢) Notwithstanding anything contained in this Resolution Plan or any other
document including the guarantee deeds in favor of the Financial Creditors, the
act of conversion of debt into equity shall not tantamount to release of the
guarantors against whom the Financial Creditors have taken / may take
appropriate legal proceedings to recover the remainder of the debt. The legal
effect of the conversion of debt into equity would be merely to extinguish the
right of the Financial Creditors to recover debt from the Corporate Debtor
without affecting the liahility of the guarantors to repay the debt to the Financial
Creditors.

(f) Upon the approval of the Plan, it shall be deemed that all the applicable
provisions of the Act, regulations of SEBI and other Applicable Law relating to
conversion of debt into equity shares have been complied with and separate
appravalsshall not be required to be taken under the Applicable Laws including
approvals under section 62 and other applicable provisions of the Companies Act.

(g) If the Plan is finally set aside by the Supreme Court, all actions taken including
conversion of debt to equity shall be nullified and the original status shall be
restored and the Financial Creditors shall refund all amounts paid by the
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Resolution Applicant within 30 (thirty) days from the date of the order of the
Supreme Court setting aside the Plan, Further, the Resolution Professional and
the operational creditors shall also be refund all sums received pursuant to the
Plan within the said period of 30 (thirty) days. :

Step 6: Infusion of funds by the Resolution Applicant:

(@) The Resolution Applicant shall infuse nominal fund of Rs. 3,00,00,000.00
(Rupees Five Crores Only) to acquire a shareholding interest in the Corporate

Debtor. The Corporate Debtor will issue these shares to the Resolution Applicant,

The same shall be used towards payment of capex / refurbishment / working
capital / investments or any other purpose at the sole discretion of the Resolution
Applicant,

(b) The authorized share capital of the Corporate Debtor shall stand increased to such
an amount 50 as to accommodate the issuance of new equity shares to the
Resolution Applicant (*New Equity Shares™) and the capital clause of the
memorandum of association of the Corporate Debtor shall stand accordingly
amended. No separate approval under section 61 and other applicable sections of
the Companies Act shall be required.

(¢) Approval of sharcholders” if any for issuance of the New Equity Shares shall be
deemed to have been granted pursuant to approval of the Plan by the
Adjudicating Authority and no separate approval shall be required to be taken.
Further, compliances under SEBI - ICDR Regulations and Takeover Regulations
shall not apply to such issuance of New Equity Shares,

Step 7: Seleetive Capital Reduction:

(a) The entire shareholdivg of the existing shareholders (Other than the New Equity
Shares but including Converted Equity Shares) of the Corporate Debtor shall be
subject to a capital reduction process and shall be reduced to nil and no
consideration shall be paid for the same. The security trustee shall take all actions
as may be required to be taken for extinguishment of the Converted Equity
Shares. '

(b) Accounting Treatment: The equity share capital held by the existing shareholders
shall be reduced the balance shall be adjusted with accumulated losses and assets
of the company shall be suitably impaired to reflect the current value,

(¢} Subsequent to the cancellation of the existing share capital, the entire share

capital of the Corporate Debtor will be held by the Resolution Applicant. The -

Corporate Debior being a public limited company is required to have a minimum

of 7 shareholders ond therefore, the Resolution Applicant along with its

respective nominees shall subscribe to the New Equity Shares. The nominees
proposed to subscribe to the New Equity Shares will be eligible under Section
29A of the Code,

(d) The approval of the Resolution Plan by the Adjudicating Authority shall be
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(€)

deemed to constitute comphance with all the proeedural requirements in terms of
Section 66 of the Companies Act and NCLT (Pracedure for Reduction of ‘Share
Capital), Ru]es 2016 and no separate compliance shall be required under the Act

or the regulations of SEBI or under any other Applicable Law including filing of
application for reduction is required. The capital reduction shall not require the.

consent of any of the creditors of the Corporate Debtor or approval of the

. shareholders ‘of the Corporate Debtor as the Plan upon being approved by the

NCLT shall be binding on the Corporate Débtor and its stakehalders (including

its creditors and sharghelders). Further, the requirement of adding the words “and

reduced” in the name of the Corporate Debtor shall be dispensed with.

For avoidance of doubt, the approval bjr the CoC of the Resolution Plan shall be
deemed to be consent of the Financial Creditorso sueh Capital Reduction.
Without prejudice to what has been stated herein, in the event any consent is

- required each of the Financial Creditors shall provide its consent in the form. that
s required by the Adjudicating Authority under the Applicable Laws,

Step 8: Delisting of Equity Shares

(a)

As an integral part of the Plan and shnﬁltaneously with the capital reduction, the
equity shares. of the Company shall stand delisted. The liquidation value of the
Caorporate Debtor is " insufficient 10 make any payment fo the existing

shareholders of the Company therefore, no consideration shall be payable by the

Corporate Debtor to the shareholders.

Step 9: Capex

.@

Post completion of the aforesaid steps, Resolution Applicant shall bring in funds
as required, in the manner at the discretion of the RA, towards capital
expenditure to run the Company on going concern. The Financial Proposal

~ contemplates that a sum of Rs. 306 crores shall be brought in towards

eapex/working capital.

For 8. S, HATURAL RESOURCES PVTATD.
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ANNEXURE 3 - APPROVALS, EXTINGUISHMENTS AND WAIVERS

1. The Resolution Applicant requests that the approvals / directions / clarifications
stated below be granted so as to enable impiementation of the Resolution. Plan
and to effect a turn-atound of the business of RIL with a view to provide
maximum  value to all the stake holders concemed All  the

+ approvals/directions/clarifications shall be deemed to form a part of the order
sanctlomng the Plan, :

The approval of the Adjudicating Authority and the CoC shall constitute
adequate approval for cancellation of the existing share capital and accordingly,
no approval/consent shall be necessary from any other Person/Governmental
Authority in relation to either of these actions under any agreement, the
consututlonal doculnents or under any Applicable Law.

!\J

3. Incaseof capﬁal reduction, the requirement of adding “and reduced” in the name
of the Corparate Debtor to be dispensed with (on account of reduction of share
capital of the Corporate Debtor).

4. The approval of this Plan by the Adjudicating Authority shall be deemed to have

~ waived all the procedural requirements under the Companies Act, 2013, LODR

Regulations, the NCLT (Procedure for Reduction of Share Capital) Rules, 2016

and other Applicable Laws for reduction of share capital and issuance of equity
shares to the Resolution Applicant anid/or the Financial Creditors.

5. Approval of the Resolution Plan shall be deemed to be a waiver of any case
_initiated, by the Securities & Exchange Board of India (SEBI), Stock Exchanges
or any such authority, for any violation, by the Existing Promoter Group or the
Corporate Debtor and any property attached towards recovery of the same shall
be deemed to be released on approval of the Resolution Plan.

6. Waiver of any fee payable to any stock exchange or any such regulatory body
towards any past dues or towards fee dues pursuant to any of the steps as
¢oniemplated in the Resolution Plan including but not limited to any dehstmg
fee, etc

7. An order directing that the right, title and interest of the Company over any land
owned by the Promoter/Promoter Group or any persen related to the Corporate
Debior or Promoter/Promoter Group (“Third Party Owner”) shall not cease and
the Company shall continue to remain in possession and occupation of such land
and such Third Party Owner shall enter into valid lease agreements at nominal

* rent with the Corporate Debtor.

8.  Directionis that all the statutory liabilities be permitted to be written off /
cancelled. '

9.  Direction to autharities for providing key infrastructure facilities and approvals -
~like Consent to Establish, Consent to Operate, Water approval, Railways
approval, etc. expedltlonsh withaout msastmg on payment of arrear payments
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10.

11.

12,

13.

14.

15.

16.

17,

18.

19.

20.

including any dues/penalties, fines etc.

~ Waiver of all the Operational Creditors due as specified in the Information
Memorandum as the Liquidation Value payable to them is NIL.

Waiver of any dues of whatsoever nature towards Railways, Water authorities or
any such infrastructure provider and waiver of all statutory liabilities as the
Liquidation Value is nil..

- Withdrawal of htlgatmns initiated by the Fu}ancml Creditors against the

Corporate Debtor.

Extinguishment and waiver of all dues to the Existing Promoter group by
Corporate Debtor.

The trading on the shares of the Corporate Debtor shall stand suspended in all the
stock exchanges where the shares are listed on and from the Effective Date
without any further act or deed.

- SEBI and the stock exchang.es shall delist the Corporate Debtor with effect from
the Effective Date in accordance with the Resolution Plan and pursuant to the

order of the Adjudicating Authority approving the Resolution Plan,

Relinquishment of all / any promise to pay towards any obligation including
corporate guarantee, pledge on any shares, mortgage or charge on any specific
asset, etc. issued by Corporate Debtor in favour of or on behalf of any of its
subsidiaries, associates, group companies or any third party.

Specific waiver of transaction costs related leading to implementation of the
Resolution Plan including but not limited to any incidence of stamp duty, ROC
fees, Income Tax, any statutory levy, renewal charges, etc. The Resolution Plan
ehvisages increase in the authorised capital for implementation. The ROC‘ fees
towards the same shall be spemficallj,r waived.

To direct / grant all approvals required for undertaking the capital reduction
envisaged in Amnexure 2 of the Resolution Plan without the requirement of filing
any scparate application for reduction and the Plan so submitted shall be treated
as an application for reduction.

Permitting waiver of all Habilities and taxes arsing out of implementation of the
transactions contemplated in the Resolution Plan and instructing the relevant
authorities concerned accordingly.

Directions from Adjudicating Autbority that other than actions by the CoC ./
Resolution Professional against the guarantees extended by the Existing
Promoters , all legal suits, proceedings, certificate proceedings and/or quasi-legal
proceedings that have been initiated against the Corporate Debtor or the Existing
Promoter Group, subsidiaries / associates / related party(ies) of the Existing
Promoter Group, which may have an adverse impact on the Corporate Debtor of
any nature whatsoever, shall stand quashed, including but not limited to:

For 8.
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21. Directions from Adjudicating’ Autharity to the relevant parties concetned to
ensure cantinuity of critical infrastructure contracts/arrangements.

22, Directions to the concerned ROC and State Governments to waive stamp duty
and fees applicable to the implementation of the Resclution Plan.

23. Directions from Adjudicating Authority to Resolution Professional / MA to
ensure all the assets shall be fully insured till the time their possession is handed
over to the new management.

24. Directions from Adjudicating Authority allowing Cotporate Debtor to use the
brought forward losses for the purpose of the Income Tax Act, 1961. '

LID.

for 5. §, NATURAL RESOURCES PYT.

(@)  for recovery of any debts and dues (including but not limited to
statutory dues like Central/State Sales Tax/value added tax/Central
Excise/Service Tax/ Goods and Services Tax, Income Tax, Custom
Duty, ete. or any other statutory dues) pending against the Corporate
Debtor and 100% waiver of all such claims/dues thereunder,

(b) those related to taxation, related to environment and forest laws,
railway claims/disputes, proceedings under the Foreign Exchange

Management Act 1999, Prevention of Money Laundering Act 2002,

-¢riminal matters, etc.

N
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ANNEXURE 4: PROFILES OF TURNAROUND EXPERT

The Resolution Applicant proposes to use its in-house technical team namely Mr. V.V. Rao
& Mr. K.V, Rao who has substantial turnaround & operational expertise in steel industry.

Mr. V. Vecrabhadra Rao is an Engineering Graduate in Mechanical from Nagarjuna

University with rich experience of about 23 years in the field of Manufacturing Sector. He:

started his carcer with GMR Vasavi Industries Limiled, had a brief stint in Information
Technelogy Industry for 2 years. Presently working as General Manager at Durgapur Plant of
Shyam Group and managing the overall operations of the plant. He has proved his

capabilities in achieving the Busincss Objectives of the organization by optimal utilisation of

available resources and increasing Operational Efficiency at the plant level Under his
leadership Durgapur Plant is preducing niche products in Ferro Alloys, which are well known
for its unique quality parameters valued by the customers.

Following are the various positions held by Mr. V.V Rao in various organizations:

Shyam Group General Manager - 2003 to till date
Srimata  Cyber  Services Project Manager 2001 —2003
Limited

GMR  Vasavi Industries Manager — Engineering 1693 -2001
Limited

K VenkateswararaRao, an Engincering Graduate in Metallurgical Engineering from Indian
Institute Of Metals, Kolkata, an astute professional with over 29 years of executive,
leadership & management-expertise in manufacturing industries. He has been proficient in
translating business results into Operating Parameters in uniquely challenging situation
directed towards sustainable profits and growth of organizations. He started his career with
Nava Bharat Ferro Alloys Ltd. After that, he has been part of various esteemed organisations
at a senior level.

e Maithan alloys Ltd

® Sri Vasavi Industries Ltd

¢ Shyam Group.

For 8. 8, NATURAL RESOURCES PVT. L1,

DirechorAuthar dnatory

Page | 55

887



Privileged & Confidential
{Consortium of S. S. Natural Resources Pvt Ltd and Shyam SEL & Power Limited

ANNEXURES: PREVIOUS EXPERIENCE, CREDITWORTHINESS AND
FINANCIAL CAPABILITY

1. Background of Resolution Applicant(s)

[.1. Background of SSNRPL

1.1.}  SSNRPL is a Shyam SEL gfo'up entity. It was incorporated in 1991. It has registered

office at 5 C.R. Avenue, Princep Street, Kolkata 700072. The corporate identity
number of SSNRPL is _U10300WB2015PTCWB204962.

- 1.1.2  Sharcholders: The sharcholders of SSNRPL as on date is as set out below:

S. Name of Equity Holder Number of % of Holding
1 No. Equity Shares :

L. | Sheetij Agarwal Family Trust 150000 25%

2. Mitm Agarwal 150000 25%

3. | Sumitra Devi Agarwal 66000 11%

4. Dilipp Agarwal 80000 13%

5. | Sitaram Agarwal 84000 114%
6. Deepak Kumar Agarwal 80000 13%

1.1.3 Directors; Bajrang Lal Agarwal and Dilipp Agarwal.

1.1:4 Business: SSNRPL is a special purpose vehicle of Shyam Group formed for the
purpose of acquiring new business / assets in the steel industry and related activities

1.2. Background of SSPL

1.2.1 Shyam SEL & Power Limited (“SSPL”), a Shyam SEL group entity, is a closely-held
company, incorporated in 1991. The corporate identity number of SSPL s
U10300WB2015PTC204962, and its registered address is at S S Chambers, 5 C R
Avenue, 2™ Floor, Kolkata 700072. :

1.2.2 Shareholders: SSPL, is a subsidiary of Shyam Metallics & Energy Limited
(“SMEL”) with SMEL holding 100% shareholding in SSPL. SSPL was incorporated
on 05 September 1991.

The shareholding pattern of SSPL as on date is as set out below:

For 8. 5, NATURA( RESOURCES py L,
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123 Busi
' ‘ness |

SSP
L is
an

inte

S. No. - Sha’reholtler'fs'- name Numberof | % -

. ' _ : . Shares | shareholding
I ShyamMetalics& Energy Ltd: 44125044 99.9986
'2 | Brij Bhushan Agarwal (nominee) 100 0.0002
3 | Mahabir Prasad Agarwal (Nominee) 100 00002
4 Sapjay Agarwal (Nominee) 100 | 0.0002
5 Mahabir Prasad Agarwal 100 - 0.0002

' {(Nominee) : :
6 | Bajrang Lal Agarwal (Nominee) 100 0.0002
7 Mlttu Agarwal {(Nominee) 100 | - 0.0002

TOTAL B 100
: 44,125,644

- grated TMTfRolledetructural prod,ucts manufacturer. The ‘manufacturing operat.lons
of SSPL are located at RanigunjandTamuria in West Bengal. SSPL manages semi-
‘integrated operations for manufacturing iron and stee! products and generating power
for captwc consumptlon ' : .

124 Capacity -

" The manufacturmg capacﬂ} SSPI across various products is as tabulated below:
Products UOM Capacity

 Pellet Plant TPA 6,00,000

- Sponge Iron (DRI) TPA 3,85,800
Steel Melting Shop (SMS) TPA 2,01,600
Rolling Mill TPA 60,000
Structural Rollmﬂ Mill TPA 53,000
Ferro Alloys - TPA 94,320 -
Captive Power Plant MW 89

1.2.5 Financials

T_he brief financials of SSPL are as undet:

Particulars(Rs Cr) FY16(A) | FY17(A)| FY 18 (A)
Revenue from Operations 189213 1288.11 2034.63
Other Income 15.86 20.72 | 39.29 -
EBITDA 111.20 | 17037 | 43601
PBT -13.15 134.79 30616
Debt 345.53 333.37 179.86
Cash Balance 1.95 18.08 2.81
Net Worth - 1011.65 954,70 1189.83

_ ' 4

FOI S, S NATUE -
5. 8 NATURAL RESOURCES PVILLTD,

e
Dirociara orfs

onatory

- Page |57

889




K6

Privileged & Confidentiol

Consoruum of 8. 8. Natural Resources Pyt Ltd and ‘-‘shyam SEL & Power leltecl

1.2.6 Crcdlt Rﬂtmg of SSPL

Bdsed on the rating undertaken by CARE in March, 2018 SSPL received long term
debt rating of A+ and short- term debt rating as Al+. This was an improvement to the
earlier ratings of the company on account of improved financial and Operatlonal

pararneters

"1'.2'._?' Group Companies

SSPL is part of the Shydm group, with the group being a leading manufacturer of
- Tron & Steel products in Eastern India with turnover of around TNR 70 billion and
employing more than 9,000 employees in its production chain. The major companies

under Shyam group are as under:

e Shyam SEL & Power leltcd(bcmg a part of the consmllum submlmng the

Resolution Plan)

- o ShyamMetalics and Energy lelted

1.2.8  Detailed F.ma_n_clals

o

FY 15 (A)

‘Particulars (Rs Crore) FY16(a)| FY17(A)Y| FY18(A)
Profit & Loss Statement ' I

| Revenue from Operations 1148.38 892.13 1288.11 2034.63

[Other Income 1095 15.86 20.72 39.29
EBITDA 147.40 111.20 170.37 436.01

| Finance Cost 38,74 2841  26.09 23.10 |
PBT - 23.54 (13.15) 34.79 306,16
PAT 30.80 - (5.82) - 19.78 238.13 |
Balance Sheet . _
Total Equity 38.75 40.91 44.13 4413
Long term borrowing - 26734 199.88 128.57 74.13
Short term bortowing 200.02 14565 204.80 105.73
Cash Balance _ - 117.87 1.95 18.08 . 2.81
Total Current liability . 483.19 | 470.72 517.69 52041
Fixed Asset (Incl. CWIP) 882.45 1283.48 | 1104.09 1038.75
Total current Asset 62212 511.70 | 603.35 848.56
Net Working Capital 1138.92 4098 | 85.66 328.15
Ratios - _
Net Worth 695.89 1011.65 954.70 1189.83

 Current Ratio 1.29 1.09 1.17 1.63
Long term Debt/ Equity 6.90 4.89 2.91 |, 1.68
Tnierest Coverage 1.61 0.54 2.33 14.24
EBITDA Margin - 12.84% 12.25% 13.02% 21.02%
Net Profit Margi_ﬁ - 2.68% -0.64% 151% |  11.48%

- which have a growing domc stic & mtemauonal market.

S. s tuATURAL RE::OUR{:ES VT, LTD.

Divectar/Authorised Signatory .
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o Cost efficiencies, produst mix, sales mix and optimum ufilization of available
resources have helped the Resolution Applicant improve its performance
notwithstanding competition and recession in the sector,

® The capacity utilization of most products manufactured by SSPL has improved over
past few years on account of increase in demand in domestic and export markets. The
export sale of SSPL has also increased correspondingly. This has helped the Company
in attaining a CAGR of ~ 14% in its turnaver. _

s The EBITDA margins impraved on account of increased capacity utilization and
optimization of various costs overheads. EBIDTA increased 2.5 times in FY18 over
corresponding figures in FY17.

e As against EBIDTA of Rs 436.01 Cr in FY18, the total debt is Rs 230.26 Cr. the
company’s leverage ratios are comfortably placed viz-a-viz most mid-sized and big
peers in the Steel industry.

o Interest costs of SSPL has gradually declined on account of gradual reduction in debt.

¢ PAT improved from Rs. 30.80 Cr in FY 2015 to Rs. 238.13 Cr in FY 2018 majnly on
account of improved sales realization, better EBITDA margins and reduction in
financial cost. Also the Net Profit Margin has improved in FY 18 as compared to FY
15 due to cost optimization measures faken by the Company over the years.

¢ [mprovement in operational efficiencies and operating leverage helped SSPL to
-~ record good financial performance over past few years.

® Shyam Group has an established position in the ferro-alloy indusiry with a track
record of around two decades. In the recent past, Shyam Group has forayed into the
production of nicke products, like medium carbon and low carbon ferro alloys, which
earni a significant premium over high-carbon ferro alloys, thereby prowdmg some
cushion againsi volatility n prices,

1.2.9 Promoters & Key Managerial Persons

‘Promoter Details
SSPL is promoted by Mr. Mahabir Prasad Agarwal &MrBrij Bhushan Agarwal,

The day- to- day affairs of SSPL are looked after by Mr. Brij Bhushan Agarwal, son of
Mr. Mahabir Prasad Agarwal with adequate support from a team of experienced
professionals. Brief profiles of the Key Promaters and Management are as below;

Mr. Mahabir Prasad Agarwal, 2 B.Com Graduate from Calcutta University, is the

founder of the Shyam group and has more than 35 years of experience in the steel

business. The overall administration and strategic planning is executed under his able

leadership. Under his guidance and dynamic leadership, the group has become one of

the major players in the iron and steel industry in eastern India and is amongst the

largest manufacturers of ferro alloys in India.
€or 8. S, NATURAL RESOURCES PVT. LTD.
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Mr. Brij Bhushan Agarwal- Having done his Bachelor of Commerce from Calcutta
University, Mr Bhushan Agarwal has also participated in various strategy programs at
Harvard University. Under his guidance and dynamic leadership, the group has
achieved many milestones. His vision, foresight and ability to execute projects in a
timely and cost effective manner has been instrumental in SSPL achieving a dominant
position in the Tndustry.

Details of Directors

DIN -~ J|FULL NAME PRESENT  |[DESIGNATION
RESIDENTIAL
ADDRESS
- L .
BAJRANG LAL FSECTOR-I.CA-M. |[WHOLE-TIME DIRECTOR
AGARWAL : SALTLAKE CITY,
00235978 ' {[KOLKATA- 700064
ACWPA3142 “

K

BRI BHUSHAN 3B, ASHOKA ROAD,

. AGRAWAL 2ND FLOCR, ALIPORE,
ACGPAO36ES
A

II

00232938 SANJAY KUMAR q CA 54, BIDHNAGAR, MANAGING DIRECTOR
AGARWAL “[SALTLAKE, 700064,
ACVPAS853H . ([West Bengal, INDIA
00424400 | KIRAN VIMAL VIMAL SADAN, OPP.
AGARWAL KETAV AUTO SERVICE
STATION, DR V § ROAD,
BADFPA5631 \AMBAWADI, DIRECTOR
AHMEDABAD, 380015,
Gujarat,
07035891 VENKATA SHREE RAM NAGAR, INDEPENDENT DIRECTOR
KRISHNA GARIVIDI VIZIANAGARAM, ||
NAGESWARA RAQ |[VISAKHAPATNAM,
W AGCPM4470 MAJJI 535101, Andhra Pradesh,
G ' INDIA

For 5. 5, NATURAL RESOURCES PVT, LTD.
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06507365  |[YUDHVIR SINGH |{P-13, MIG FLATS, INDEPENDENT DIRECTOR
AN ' PRASAD NAGAR, NEW '
AAOPJA526C DELHI
' 110005
00040825 ||K1AY 375 PRINGE ANWAR INDEPENDENT DIRECTOR
CHOUDHURY SHAH ROAD, FLAT- 32C,
ACDPC4040P - |lrower 1, south ciTy,
PS-JADAVPUR, KOLKATA
700068, _
09705232 |IBIKRAM MUNKA _ |[240, S.N. ROY ROAD, WHOLE TIME DIREGCTOR
. METRO TOWERS, 5™
: | FLOCR, FLAT 17A,
12.1p #‘E‘I:BCPM2518J SAHAPUR, KOLKATA - 38 ||
[i]
t Outstanding

The debt outstanding of SSPL as on 31-03-2018 is as tabulatcd under:

| . (Rs in Cr)
Facility Outstanding
. Long Term Borrowings (including current maturities o
B 124.53
within one year)
Short Term Borrowings 105.73
Total . 230.2¢

2. Asset Classification of Resolution Applicant

As on date, the account of Resolution applicant is Standard with its lending banks

3. Overview of Shyam Group

As mentioned earlier, SSPL is pait of the Shyam group, which is a leading manufacturer
of Iron & Steel produets in Fastern India. Shyam Group was promoted by Mr. Mahabir
Prasad Agarwal and the group has a turnover of over INR 70 billion employing more
than 9,000 individuals in its production chain.

The Group has a track record of around three decades with its manufacturing/operating
facilities spread across various states like Ranigunj, Durgapur, Burdwan, Siliguri and
Howrah in West Bengal; Sambalpur and Barbil in Orissa; Lumshong and Brynibat in
Meghalaya, and Vizag in Andhra Pradesh. Further, the group also has strategic
investments in various companies spanning diverse sectors like power (biomass, waste
heat, thennal and hydel), cement, logistics and industrial parks.

With the confidence gained post serving domestic customers; the group has embarked
upon large scale exports of steel and ferroalloys to overseas markets of Italy,
Netherlands, Poland as well as Tatwan, Thailand and other South-East Asian countries.

The major companies under the Shyain group are as under:

RESUURCES VT LTD. |
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o Shyam SEL & Power Lilnited(being a part of the consortium compﬁsing the
Resolution Applicant) :
0. ShyamMetalics and Energy Limited

The details of the other companies apart from SSPL is as under:
a. ShyamMetalics and Energy Limited:
ShyamMetalics& Energy Limited (SMEL), is an unlisted Public Limited Company
incorporated on 10 December 2002, It has its registered office at Trinity Towers, &3
- Topsia Road, 7th Floor, Kolkata 700 046.
SMEL manufactures iron and steel products, ferro-alloys and power for captive
consumption. Its manufacturing operations are located inPandloi, Rengali in

Sambalpur, Od1 sha.

The mamifacturing capacity of SMEL across various products is as tabulated betow:

Product UoM SMEL
' Sambalpur
Iron Pellet o | TPA 3.00,000
| Sponge ron . e TPA 6,27,000
Rillet g TPA 3,37,920
TMT and Structural Products . TPA 1,536,000
Ferro Product ' TPA 98,000
Captive Power Plant ' MWH 85 MW
Financials
_ (Rs. Cr)
Particulars - FY15(A)| FY16{(A)| FY17{A)| FYI8(P
{ Profit & Loss Statement
Revenue from Operations | 1168 957 1157 1805
EBITDA 157 57 162 327
PBT 66 (55) 41 203
Debt 279 273 254 300
Cash 5 10 22 2|
| Net Worth 1197 1220 1279 1531
Credit Rating of SMEL

CARE Ratings had undertaken credit rating of SMEL along with the group company

Shyam SEL and Power Ltd (SSPL) based on the financial statements as on
31%March, 2018. Consolidated financials of SSPI. & SMEL were taken in to
consideration on account of same promoter group, financial linkages between the
company and same line of business.

ror . 5. MATURAL REGOURCES PV, LT
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Synopsgs of the credit rating de_tails of SMEL is as l'.ll“ldel':

| Facilities .~ mount (INR Crore) .| Rating Remarks ..
- {erm Bank Facilities [67 (reduced from 363) KRE A-; Stable td from CARE A
‘| Term ‘Bank 302.00 - "CARE Al+ sed from CARE
| Facilities = . - ' Al
I 606.67 | |

As seen from the above, CARE rating had revised the ratings upwards taking in to
consideration improvement in debt protection metrics and improved llqu1d1‘[}
position of the company and group. The revision in ratings also took in to
. consideration successful completion of the ongoing projects in the group

4. Experience in Iron & Steel/ Ferro Alloys Seétof

Shyam Group has an established position ini the ferro-alloy industry with a track record of
around two decades. In the recent past, group has forayed into the production of niche
products, like medium carbon and low-carbon ferro alloys, which earn a significamnt
premium over high-carbon ferro alloys, thereby providing some cushion against volatility
in prices,

The company has a wotal of fourteen furnaces, five each .at its units at Burdwan and
- Durgapur and remaining four at Vishakhapatham, which gives the company substantial
flexibility to align the product mix depending an the market demand.

The Shyam group, with its past track record and huge experience of successfully running
and scaling up aperations.

In terms of cusrent sales arrangement group undertakes contract manufacturing for Tata
Steel for supplying low-carbon ferro alloys, which accounts for a significant share of its
installed capacity, and thus partially jnsulates the company from the volatility in prices
due to lack of vettical integration. .

Thc_c'om_pany is primarily dependent on imports for procuring key raw inaterials like
manganese ore, coke, thermal coal, which expases it to foreign currency fluctuation rigk.
However, the risk is mitigated to some extent by export sales, which provides a natural
hedge, and a deﬁned head ging mechanisin followed by the company.

(iven the power-intensive nature of Operatlonq the competitive tariff rates enjoyed by
group from Durgapur Projects Limited, Andhra Pradesh State Electricity Board and
Damodar Valley Corporation result in the company having a favorable cost structure
compared to other non-integrated ferro alloy producers.

5. Financial Resourcefulness of Resolution Appliéant
(iy  Credit Rating- Positive

The rating action retlects the steady performance of the company in recent years
and its established posmon in the domestic ferro- alloys industry, particularly
ror . 8. NATURAL RESOURCES PVL LTR,
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Prrvzfeged & Canfideniial

Consortmm @f S.S. Natmal Resomces Pvt Ltd and Shyam SEL & Power Limited

(i)

(iii)

(iv)

- after 1ts successful foray into niche products like medium and low-carbon ferro

alloys.

Experienced Management team

" The Shya_ﬁ_l group ventured in to manufactuﬁng of steel products in 1991 and

commenced production of billets in 1996. Over the years, the group has
expanded its Steel manufacturing operations by integrating its operations -and

adding products actoss the value chain of long steel products. The promoters
~have a track record of performance across difficult market cycles. Thus the team

brings along with a long standing experience of setting” up large scale

: manufactuung facilities and to run and scale up the operatlons efficiently.

Strong Market outreach and distribution network

. The Shyam group, with its fourdecade old presence in the market has a
strong marketing outreach and distribution network spread across India.

e . Currently, the Resolution Applicant exports 60% of its products to US,

Europe, Middle East and around 40% is sold in the domestic market to -

large consumers namely Tata Steel, JSW, JSL, etc.

e - Thus, the Resolution Applicant has an extensive market presence and a
large established networl which will help build a pan India presence for
SSPL’s plDdLICT.S

Snapshot of the Cousolidated Financials of SSPL and SMEL

: Fai’_ﬁcﬁlars (Rs Cr)

FY16 (A)

FY17 (A)

"FY18 (A)

Sales -

 19,745.82

25,124.65

38,875.63

 EBITDA

1,831.84

3,396.53 |

7,723.07

PBT

(1,079.28)

755.63

5,092.34

| Debt

6,288 43

5,823.21

4,795.95

_Cash

121.86

404.43 |

51.38

Net wd_rth

22,317.24

22,333.17 |

27,208.00

350 6. . NATURAL RESOURCES p;iinz..

ggnatnr':'

Divectarthorthorsy
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2}@ Privileged & Confidential
Consortium of S. S. Natural Resomces Pvt Ltd and Shyam SEL & Power Limited

ANNEXURE 6; DETAILS OF FINAN CIAL CREDITORS FOR THE ASSIGNED"
DEBT

Part 1: Financial Creditors having charge over EES Kalyani Land

1 Asse’c Reconstructlon Company(India) Limited
2, - Vijaya Bank

3. UCO Bank

4 Kotak Mahindra Bank Lumted 3

5 | Pegasus Assets Reconstruction Private Limited

Part 2: Financial Creditors having charge over Durgapur Land

: _ ‘Asset Reconstructmn Company (India) Lumted.
2. Axis Bank Limited

For §. &, NATURAL RESOURCES AT LT[i.O

DirectcrAuthor atory
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% ANNEXURE- R1/9

Status of Construction Activity at M/s. Ramsarup Industries Limited
located at Industrial Estate Kharagpur, P.O. Rakha Jungle, P.S.
Kharagpur, District-Paschim Medinipur in West Bengal

The site inspection of the M/s Ramsarup Industries Limited was conducted by
Sub-Office, Kolkata, on 05.08.2023 to verify the status of construction
activities at the project site. During inspection Shri Sumit Chakraborty,
Director was present. Based on the inspection the following observations are

made:

1. During visit, it was observed that construction activity was not undergoing
at the proposed Sinter Plant Area and the proposed Pellet Plant area (as per
Plant Layout). (Annexure -1 & II)

2. Repairing and maintenance activity was observed in the Captive Power

Plant, Blast Furnace & DRI Kiln area. (Annexure — III)

81 Tnfger Ot &6t/ Dr. Shahida P. Quazi
%mﬁﬁ-é / Scientist-E
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ANNEXURE 1
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ZX ANNEXURE- R1/10907

By Speed Post

F.No.IA-Z-12011/16/2023-1A-1 (M)
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division)
Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003
Email: bhardwaj.adiraju@gov.in

Dated: 21st September, 2023

To,
Deputy Director General of Forests (C),
Ministry of Environment, Forest and Climate Change,
Integrated Regional Office,
A/3, Chandersekharpur,
Bhubaneswar-751023.

Sub: Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim Medinipur,
West Bengal of M/s Ramsarup Industries Limited Formerly Ramsarup Lohh Udyog
Limited.

Ref: i. Ministry’s EC letter No.]-11011/1229/2006-1A-11 (I) dated 03.10.2006.
ii. Ministry’s EC letter No. J-11011/14/2008-IA 1I(I) dated 03.06.2009.
iii. Complaint dated 30.06.2023 from Swami Vivekananda Mission Trust.
iv. Ministry’s letter dated 19.07.2023 seeking factual report from RO, Bhubaneswar
v. Monitoring report submitted by RO, Bhubaneswar vide letter 102-
494 /14 /EPE/37 dated 16.08.2023.
vi. Response to SCN submitted by PP vide email dated 13.09.2023

This has reference to the communication received from M/s Ramsarup Industries
Limited dated September 13, 2023 (Copy enclosed), where in the project proponent has
submitted their response to the Show-Cause Notice issued by the Ministry after observing major
non-compliances as per joint inspection carried out for the project on 04.08.2023 by Regional
Office of Ministry at Bhubaneswar and Sub-Office at Kolkata submitting its report vide letter
dated 16.08.2023.

2. Inthis regard, it is requested to kindly verify the facts of the response submitted by the PP
with respect to the Show-Cause Notice issued by the Ministry and provide the comments at the
earliest.

This issues with the approval of the Competent Authority.

Encl: As above

Copy to:
1. M/s Ramsarup Industries Limited (Formerly Ramsarup Lohh Udyog Limited), Industrial
Estate, Kharagpur, Dist. Paschim Medinipur, Kolkata-700001
2. The Member Secretary, Ind-1, Ministry of Environment, Forest & Climate Change, P
Bhawan, CGO Complex, Lodhi Road, New Delhi-110003.

(Dr. Bhar
Joint Directo

Page 1 of 1
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24 ANNEXURE- R1/11

YRd G¥PR/Government of India égﬂﬁp@}‘
UgiaRvl, 99 Qd Serarg uRad Jame r\
Ministry of Environment, Forest & Climate Change f

ZD
&g wrate, Hﬂﬁ%’!’/ Regional Office, Bhubaneswar %@
39-

, BIABTdl/ Sub-Office, Kolkata o
IB-198, Sector - III, Salt Lake City, Kolkata-700106 .__\‘l" I.i FE
Phone: 033-2335-0902, E-mail: iro.kolkata-mefcc@gov.in \% pneri
Environment
File. No. 102-260/08/EPE/22F Date: 11.12.2023

To,
Dr. Bhardwaj Adiraju,
Joint Director/ Scientist- D,
Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan, Jorbagh Road, Aliganj,
New Delhi -110003. (e-mail: bhardwaj.adiraju@gov.in)

Sub: Review of Show-Cause Notice reply and Directions under Section 5 of Environment
(Protection) Act, 1986 for illegal construction by “Integrated Steel Plant at Industrial
Estate Kharagpur, District Paschim Medinipur, West Bengal of M/s. Ramsarup Lohh
Udyog Limited- reg. '

Ref: i. Ministry’s EC letter no. J-11011/229/2006-IA-II (I) dated 03.10.2006,
ii. Ministry’s EC letter no. J-11011/14/2008-IA-II (I) dated 03.06.2009,
ili. Ministry’s letter no. Z-12011/16/2023-IA-I dated 19.07.2023,
iv. This office letter no. 102-494/14 /EPE/37 dated 16.08.2023,
v. Show-Cause Notice by Ministry vide letter no. IA-Z-12011 /16/2023-IA-1(M) dated
23.08.2023,
vi. Response to Show-Cause Notice submitted by PAs vide email dated 13.09.2023,
vii. Ministry’s letter no. IA-Z-12011/16/2023-IA-I(M) dated 21.09.2023.

Sir,

I am directed to draw your kind attention to the subject and reference letter cited above
and to state that the site inspection of the project by M/s. Ramsarup Industries Limited was
Jjointly conducted by Dr. Shahida P. Quazi, Scientist ‘E’, Sub-office Kolkata and Dr. T. H.
Mahato, Scientist ‘D’, Regional Office Bhubaneswar on 04.08.2023. During monitoring non-
compliances were observed. Subsequently, vide this office letter no. 102-494 /14 /EPE /37 dated
16.08.2023, the PAs were asked to comply with the non-compliances. Accordingly, a Show-
Cause Notice was issued by Ministry of Environment, Forest & Climate Change vide letter no. IA-
Z-12011/16/2023-IA-1 (M) dated 23.08.2023.

Response to Show-Cause Notice was submitted by PAs vide email dated 13.09.2023.
Subsequently, Ministry vide letter no. IA-Z-12011/16/ 2023-IA-I(M) dated 21.09.2023 has
directed this office to verify the facts of the response given by the PAs. The project has been
again monitored by Dr. Shahida P. Quazi, Scientist ‘E’, Sub-office Kolkata and Dr. T. H. Mahato,
Scientist D’, Regional Office Bhubaneswar on 02.11.2023. During visit on 02.11.2023
construction activity on proposed area of sinter plant and pellet plant found to be suspended.
Repairing activity in DRI and blast furnace was also found to be suspended. Based on the
response to Show-Cause Notice submitted by the PAs on 21.09.2023, 13.11.2023, 17.11.2023,
21.11.2023 & 23.11.2023 as well as observations made on 02.11.2023, review of Action Taken
Report is furnished below:

1 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Bore well has been observed at the site not complying to the stipulations made by the
EC condition directing no ground water shall be drawn either for construction or
operation. (Specific Condition no iv of EC dated 03.10.2006)

J-11011/229/2006-IA-I1.(I) dated 03.10.2006 &
J-11011/14/2008-1A-II{I) dated 03.06.2009 Page 1 of 11
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Action taken report submitted by the project proponent on 21.09.2023:

1. The Project was shutdown from year 2010 and we have taken it through NCLT on
May 2022.

2. The Project is not in operation.

3. The permission of 2 MGD water drawl was obtained from Kharagpur Municipal
Corporation by the previous owner.

4. Permission for Bore well was obtained from DLA Pachim Medinipur.

Justification:
The water from Bore well is being used for drinking purpose of employees.

Review of Action Taken Report and observations made on 02.11.2023: Partially
Complied

During visit on 02.11.2023 bore well was observed at the site. PAs informed that they
are not withdrawing any water from it.

2 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-1(M) dated 23.08.2023:

Green-belt as per CPCB condition has not been observed and details of plantation
carried out have not been furnished. (Specific Condition vii of EC dated 03.10.2006
and Specific Condition xvii of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

The Greenbelt of 33% is already at project site. Since the Plant was shutdown from long
period and we have taken the plant from NCLT so the detail of the plantation not
available.

Justification:

A detail survey to be done and report will be submitted to Ministry with in a period of 3
month.

Action taken report submitted by the project proponent on 21.11.2023:

Reports on Survey of Green Area Showing all Trees in In-Situ Location Inside Plant
Area of Ramsarup Industries Limited at Kharagpur, Dist- Paschim Medinipur, West

Bengal

1. Date of Survey-08.11.2023-11.11.2023

2. Instrument used- Dual frequency DGPS and Total Station

3. Total Area of Plant-315 acres (approx)

4. Total Green Area Inside plant- 107 acres (approx)

5. Total Numbers of Big Trees (Girth: 800mm-1000mm)-3730 Nos

6. Total Numbers of Medium Trees (Girth: 400mm-700mm)-26658 Nos.
7. Total Numbers of Small Trees (Girth: 200mm-400mm)-34592 Nos

Remarks- Big Trees are Mainly Sonajhuri and Medium Trees are Mainly Sonajhuri,
Debdaru & Khair and Small Trees are Mainly Debdaru, Eucalyptus & Khair etc.

Review of Action Taken Report and observations made on 02.11.2023: Partially
complied.

J-11011/229/2006-IA-11.(I) dated 03.10.2006 &
J-11011/14/2008-1A-II(I) dated 03.06.2009 Page 2 of 11
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PAs have submitted a greenbelt survey report conducted by a third party agency (M/s.
Global Surveyors) from 08.11.2023 to 11.11.2023, using Dual frequency DGPS and
Total station instruments. As per the report the total plant area encompasses 315 acres
approximately, with a green area of 107 acres (approx). The survey identified a total of
3730 big trees with a girth between 800-1000 mm, 26658 medium-sized trees with a
girth between 400-700 mm and 34592 small trees with a girth between 200-400 mm.
The prominent species of large trees include Sonajhuri, while medium-sized trees
consist mainly of Sonajhuri, Debdaru, and Khair. Small trees predominantly include
Debdaru, Eucalyptus, Khair and other species as per the CPCB norms.

As per the EC dated 2009, the total plant area is 325 acres and 33%
green belt has to be developed i.e. PAs need to develop green belt in 107.25
acres. As per the report submitted by PAs, total current green belt is in 107
acres. Hence, PAs need to develop green belt in another 0.25 acres to achieve
33% green belt as per CPCB guidelines.

3 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Details of health check-up of workers have not been furnished. (Specific Condition
viii of EC dated 03.10.2006 and General Condition vi of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

1. Temporary health checkup system is there and it also being done through
Campaigning Basis.

2. A proper occupational health surveillance system will be developed before
starting of the operation of the project.

Justification:

1. The project was shutdown from year 2010 and we have taken it through NCLT on
May 2022.
2. The project is not in operation.

Action taken report submitted by the project proponent on 13.11.2023:

PAs have submitted the health check-up reports of workers and that includes general
blood test for 25 workers, ECG for 5 workers and Radiograph for 5 workers through
mail.

Review of Action Taken Report and observations made on 02.11.2023: Complied.

PAs have informed that the project has been shutdown form 2010 and have been taken
through NCLT on May 2022. During monitoring on 02.11.2023 construction activities
was found to be suspended. PAs have submitted the details of the health check-up of
workers and that includes general blood test for 25 workers, ECG for 5 workers and
Radiograph for 5 workers.

4 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Repairing activity in DRI and Blast furnace, new construction activity of proposed
Sinter plant and proposed pellet plant at initial stage along with an oxygen plant whose
CTE and CTO was not furnished has been observed against the stipulations made by
EC condition. (General Condition ii of EC dated 03.10.2006 and General Condition

J-11011/229/2006-IA-11.(I) dated 03.10.2006 &
J-11011/14/2008-IA-II(I) dated 03.06.2009 Page 3 of 11
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ii of EC dated 03.06.2009)
Action taken report submitted by the project proponent on 21.09.2023:

1. Repairing of DRI and Blast furnace is under process and for the same we have valid

EC, CTE and CTO.

2. (a) Approval for sinter Plant was there in EC 2009. (Copy of EC 2009 Enclosed)

(b) The previous owner/ management has started some work to establish the sinter
Plant which can be evident from the records enclosed herewith. (Copy of
validation report enclosed)

(c) Previous management had procured some plant and machinery related to sinter
plant and that was lying unutilized at the plant site and they also started some
civil work for the sinter plant.

After taking up the plant, we found that plant machinery related to sinter
plant is lying in a damaged/ rusted condition and if proper care immediately not
taken to it then it cannot be utilized in future also and the Civil/ structural work
which was done earlier required immediate repairing so that it could be saved from
further damaged, in this scenario we have only started painting work and some
repairing to the civil work to protect the structure and machinery so that it can be
utilized in future after obtain valid CTE and CTO.

2. Regarding construction of Pellet Plant, we would like to submit that the work that
was going on is for construction of guest house/ rest house for employees’ purposes
as there is no such facility for employees working in the plant.

We again reiterate that the initial civil construction work alleged as work for
pellet plant is for construction of Guest house/ rest house not for the pellet plant
(copy of the civil drawing is enclosed for your kind perusal). We can give an
undertaking in this regard if required.

Again, the concept of pellet plant has come front our TOR application in
which EDS has been given by MoEF&CC to us. We are rectifying/ withdrawing our
TOR Application and will submit after proper rectification.

3. The construction of oxygen plant was done before acquisition by previous owner
which is in defunct condition. We have even not touched the existing structure of

oxygen plant.
Justification:

We have stopped all the construction work as per your good office direction stated
23.08.2023.

Review of Action Taken Report and observations made on 02.11.2023: Not
Complied

During visit in 02.11.2023 construction activity on proposed area of sinter plant and
Pellet plant found to be suspended. Repairing activity in DRI and blast furnace was also
found to be suspended.

5 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-1(M) dated 23.08.2023:

Establishment of ambient air quality station has not been furnished. (General
Condition iii of EC dated 03.10.2006)

J-11011/229/2006-IA-11.(I) dated 03.10.2006 &
J-11011/14/2008-1A-II(I) dated 03.06.2009 Page 4 of 11
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Action taken report submitted by the project proponent on 21.09.2023:

Establishment of ambient air quality station will be done before starting the operation
of the Project.

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on
May 2022.

2. The Project is not in Operation.

Action taken report submitted by the project proponent on 13.11.2023:

PAs have submitted the ambient air quality monitoring reports via email.

Review of Action Taken Report and observations made on 02.11.2023: Being
complied.

PAs have furnished the ambient air quality monitoring data of four locations near main
gate, near gate no. 3, near batching plant and near labour colony on 04.11.2023 to
05.11.2023. Monitoring reports indicated that PMio, PMas, SO, NO, and CO were
within the stipulated limit.

6 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Noise level monitoring data has not been furnished. (General Condition v of EC dated
03.10.2006, General Condition iv and General Condition v of EC dated
03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

Since the project is not in operation therefore, Noise levels monitoring will be done
before starting the operation of Units.

Justification:

1. The Project was shut down from year 2010 and we have taken it through NCLT on
May 2022.

2. The Project is not in Operation.

Action taken report submitted by the project proponent on 13.11.2023:

PAs have submitted the noise level monitoring reports via email.

Review of Action Taken Reports and observations made on 02.11.2023: Being
complied.

PAs have furnished ambient noise monitoring data of four locations in both day and
night time inside the project site i.e., near main gate, near gate no. 3, near batching
plant and near labour colony on 04.11.2023. Monitoring reports indicated that noise
levels were within the stipulated limit.

7 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Details of expenditure have not been furnished. (General Condition vii of EC dated

J-11011/229/2006-IA-I1.(I) dated 03.10.2006 &
J-11011/14/2008-IA-II(I) dated 03.06.2009 Page Sof 11
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03.10.2006, General Condition xiii of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

The Project is not in operation therefore, expenditure details will be furnished after
commencement of operations.

Justification:
1. The project was shut down from year 2010 and we have taken it through NCLT on
May 2022.

2. The project is not in Operation.

Action taken report submitted by the project proponent on 18.11.2023:

RAMSARUP INDUSTRIES LTD
(KHARAGPUR)
Detail of Expenditure

Project Name Expenditure (Crore)
DRI 49.78
MBF 18.02
CPP 47.34
RAILWAY SIDING | 2.79
Misc. 18.30
TOTAL 136.23

Review of Action Taken Report and observations made on 02.11.2023: Partially
complied.

As per information submitted by PAs, it is found that PAs have taken this project from
NCLT on May, 2022 and major repairing work has been started. PAs have submitted
the expenditure details vide email dated 17.11.2023 & 18.11.2023. It is observed that
they have spent a total of 136.23 (crore) in the project (DRI- 49.78 crore, MBF- 18.02
crore, CPP- 47.34 crore, Railway Siding- 2.79 crore, Misc.- 18.30 crore). However,
separate expenditure for environmental protection measure has not been furnished.

8 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I1(M) dated 23.08.2023:

Six monthly compliance reports have not been furnished regularly. (General Condition
viii of EC dated 03.10.2006, General Condition xiv of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the project was shut down from year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. However, the half yearly monitoring
report has been submitted to the Authority and we hereby assuring that it will be
submitted on regular basis.

Justification:
1. The project was shut down from year 2010 and we have taken it through NCLT on

May 2022.
2. The project is not in Operation.

Review of Action Taken Report and observations made on 02.11.2023: Partially

J-11011/229/2006-IA-11.(I) dated 03.10.2006 &
J-11011/14/2008-IA-II(I) dated 03.06.2009 Page 6 of 11
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complied.

PAs have submitted the six-monthly compliance report related to the EC dated 2009 via
mail dated 05.08.2023. PAs have not submitted the six-monthly compliance report
related to the EC dated 03.10.2006.

Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Data has not been furnished and the display Board outside the premises for general
public has not been observed. (Specific Condition iii of EC dated 03.06.2009 and
General Condition iv of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023 &
13.11.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. We hereby assuring that the display
board will be made available before commencement of operations.

Justification:

1. The Project was shut down from year 2010 and we have taken it through NCLT on
May 2022.

2. The project is not in operation.

Action taken report submitted by the project proponent on 13.11.2023:

PAs have sent a photograph of the display board vide email dated 13.11.2023.

Review of Action Taken Report and observations made on 02.11.2023: Partially
complied.

During visit on 02.11.2023 display board has not been observed. Vide e-mail dated
13.11.2023, PA has furnished a photograph of display board. However, data has not
been displayed.

10

Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Details of time bound action plan to reduce solid waste, its utilization and disposal has
not been furnished. (Specific Condition no xv of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. We hereby assuring that time bound
action plan to reduce solid waste, its utilization and disposal will be submitted soon
before commencement of operation.

Justification:
1. The Project was shut down from year 2010 and we have taken it through NCLT on

May 2022. :
2. The project is not in operation.

J-11011/229/2006-1A-11.(I) dated 03.10.2006 &

J-11011/14/2008-IA-II(I) dated 03.06.2009
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Review of Action Taken Report and observations made on 02.11.2023: Not
complied.

During visit the project was not in operation. However, PA should prepare and furnish
an action plan to reduce solid waste its utilization and disposal.

11 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-1(M) dated 23.08.2023:

First Aid Room, fuel for cooking has not been observed. (Specific Condition xix of EC
dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. We hereby assuring that the condition
will be complied before commencement of operations.

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on
May 2022.
2. The project is not in operation.

Review of Action Taken Report and observations made on 02.11.2023: Not
complied.

During visit in 02.11.2023 construction and repairing work was found to be
suspended. However, first aid room was also not observed at the time of monitoring.
Ministry may like to take a view in the matter.

12 | Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Details regarding eco-development measures including community welfare measures in
the project area have not been furnished. (General Conditions xi of EC dated
03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by

the previous proponent and we have taken it through NCLT on May 2022. The reviving

and development of project is in planning stage. We hereby assuring that the condition

will be complied before commencement of operations.

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on
May 2022.

2. The project is not in operation.

Action taken report submitted by the project proponent on 22.11.2023:

We, Ramsarup Industries Limited, Kharagpur often extend our help and support to
different social organizations including local orphanage. We also provide support to

J-11011/229/2006-IA-I1.(I) dated 03.10.2006 &
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2

enhance sports & cultural activities in nearby villages. Some of the pictures are
attached herewith for your reference. We are committed towards development of
community and society. Since we have yet to start the plant, so a minimum
expenditure done till date which is around 2.5 lakhs to 3 Lakhs.

Review of Action Taken Report and observations made on 02.11.2023:
PAs have informed that the project was shut down from the year 2010 and they have

taken it through NCLT on May 2022. As per the information furnished. Expenditure
incurred till date is around 2.5 lakhs to 3 lakhs.

13

Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-IA-I(M) dated 23.08.2023:

Details of Environmental management cell have not been furnished. (General
Condition xii of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. We hereby assuring that the condition
will be complied before commencement of operations. However, current environmental
affairs are being taken care by Head Office.

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on
May 2022.
2. The project is not in operation.

Action taken report submitted by the project proponent on 23.11.2023:
ENVIRONMENT CELL

Executive Director
(Mr. Sumit Chakraborty)

!
HOD-Environment (Mr. Anindya Pal)

l

Dpt./ Asst Manager-Environment (Mr. Nawnit Sharma)

! ik
Chemist Field Assistant

Review of Action Taken Report and observations made on 02.11.2023: Being
complied.

PAs have provided the detailed structure of their newly formed environmental
management cell to carry out various management and monitoring functions under the
control of Senior Executive.

14

Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
IA-Z-12011/16/2023-1A-I(M) dated 23.08.2023:

Details of financial closure and final approval of the project has not been furnished.
(General Conditions xv of EC dated 03.06.2009)

J-11011/229/2006-1A-11.(I) dated 03.10.2006 &

J-11011/14/2008-IA-II(I) dated 03.06.2009
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Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down front year 2010 and not in operation by
the previous proponent and we have taken it through NCLT on May 2022. The reviving
and development of project is in planning stage. We hereby assuring that financial
closure and final approval of the project will be furnished soon after finalization of

operation plans.

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on

May 2022.
2. The project is not in operation.

Review of Action Taken Report and observations made on 02.11.2023:

PP informed that the project was taken through NCLT. However, details of financial
closure and final approval of the project has not been furnished. Ministry may like to

take a view in the matter.

15

Non-compliances as per the Show-cause notice issued by Ministry vide letter no.
1IA-2-12011/16/2023-1A-I1{M) dated 23.08.2023:

Details of the EC granted by the Ministry has not been furnished. (General Conditions
xvi of EC dated 03.06.2009)

Action taken report submitted by the project proponent on 21.09.2023:

It is to submit that the Project was shut down from year 2010 and not in operation by
the previous proponent and we have taken It through NCLT on May 2022. The reviving
and development of project is in planning stage. This condition may be complied by the
previous owner, however we have applied for transfer of EC from RLUL to RIL, once we
get the new EC, we will comply the condition if required.,

Justification:

1. The project was shut down from year 2010 and we have taken it through NCLT on

May 2022,
2. The project is not in operation.

Review of Action Taken Report and observations made on 02.11.2023:

PP informed that the project have taken through NCLT on May, 2022. EC was accorded
on 03.06.2009. Presently, PAs have not furnished copy of newspaper advertisement.

Ministry may like to take a view in the matter.

J-11011/229/2006-1A-11.(I} dated 03.10.2006 &
J-11011/14/2008-1A-11} dated 03.06.2009

This is for the kind information and necessary action.

sagrar,

(Dr. Shahida P. Quazi) ‘ (Dr. T. H. Mahato)
Scientist ‘E’ Scientist ‘D’
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Copy to:

1. Dr. Shruti Rai Bhardwaj, Scientist- F, Compliance and Monitoring Division, Ministry of
Environment, Forest & Climate Change, Indira Paryavaran Bhawan, Jorbagh Road,
Aliganj, New Delhi —-110003. (e-mail: shruti.rai@nic.in,)

2. Compliance and Monitoring Division (CMD), Ministry of Environment, Forest and Climate
Change, Paryavaran Bhawan, Jorbagh Road, Aliganj, New Delhi-110003, (Email: moefcc-
monitoring@gov.in)

3. Shri Sanjay Kumar Singh, M/s Ramsarup Industries Limited, Industrial Estate,
Kharagpur, Dist. Paschim Medinipur, West Bengal.

4. Shri Prasant Bhardwaj, DGM, Commercial and Business Development, M/s Ramsarup
Industries Ltd., Industrial Estate, Kharagpur, Dist. Paschim Medinipur, West Bengal. (e-
mail: prashantbhardwaj@shvamegroup.com)

J-11011/229/2006-IA-I1.(I) dated 03.10.2006 &
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ANNEXURE- R1/12

PROCEEDINGS
PERSONAL HEARING FOR THE PROJECT MODERNIZATION-CUM-

EXPANSION OF INTEGRATED STEEL PLANT (0.3 MTPA TO 0.7 MTPA) AT
KHARAGPUR, WEST BENGAL BY M/S RAMSARUP LOH UDYOG LTD. -

ENVIRONMENT CLEARANCE HELD ON 11.07.2024 AT 15:00 HRS

Personal hearing for the project “Modernization-cum-expansion of Integrated

Steel Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur, West Bengal by M/s Ramsarup
Loh Udyog Ltd (RIL). — Environment clearance.” was held on 11.07.2024 at 15:00 hrs
under the Chairmanship of Dr. Sujit Kumar Bajpayee, Joint Secretary, MOEF&CC at
Narmada Meeting hall, Indira Paryavaran Bhawan. The list of the participants is
at Annexure I.

2.

Dr. Shruti Rai Bhardwaj, Director, MOEF&CC extended warm welcome to the

participants and updated the background of the matter:

Vi.

Vii.

viii.

A Complaint dated 30.06.2023 was received by Ministry against M/s Ramsarup
Industries Limited, West Bengal located at Industrial Estate Kharagpur, P.O.
Rakha Jungle, P.S. Kharagpur, Paschim Medinipur, West Bengal raising the
issue of construction of Sinter Plant without EC and exceedance in production
capacity.

To assess the issues raised in the complaint against construction of Sinter plant
and exceeded production capacity, on instruction of the Minsitry, a Joint site
inspection was conducted by RO Bhubaneshwar and SRO Kolkata, which
submitted its report vide letter dated 16.08.2023. The report comprised of status
wrt the issues raised in the complaint and EC condition-wise compliance status.
The MoEFCC accorded the Environmental Clearance (EC) to the project
‘Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim
Medinipur, West Bengal by M/s Ramswarup Lohh Udyog Limited’ vide letter
No. J-11011/229/2006-IA.111 dated 03.10.2006 followed by EC expansion vide
letter J-11011/141/2008-IAlI(l) dated 03.06.2009.

The site inspection report was examined in the Ministry and based on
observation of RO Bhubaneshwar and SRO Kolkata, a Show-Cause notice was
issued to the project vide letter dated 23.08.2023.

PP submitted their response to the SCN vide email dated 13.09.2023. Further,
comments from RO Bhubaneshwar on the response of Show-Cause Notice
submitted by PP was sought vide Ministry’s letter dated 21.09.2023.

SRO Kolkata re-inspected (second inspection) the said unit on 05.09.2023
and confirmed that construction activity on proposed area of sinter plant and
pellet plant, repairing activity in DRI and blast furnace was found to be
suspended.

The project was again inspected (third inspection) jointly by officials of Sub-
office Kolkata and RO, Bhubaneshwar on 02.11.2023 and accordingly, RO
Bhubaneswar submitted their observations on the PP’s response to SCN vide
letter dated 11.12.2023. During the visit, construction activity on proposed area
of sinter plant and pellet plant, repairing activity in DRI and blast furnace was
found to be suspended.

Ministry vide email dated 13.02.2024 and reminder dated 09.04.2024
requested the PP to submit KML file along with drone video of the project.
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ix. PP vide letter dated 25.05.2024 has submitted its response to the observations
made by RO in SCN review report along with drone video.

x.  For concluding, the matter wrt reported non-compliance and violation of EC,
personal hearing has been called.

3. This was followed by presentation by the project proponent (PP) (Annexure Il).
As submitted by the PP and also concluded by the RO in the report, EC
dated 03.10.2006 and EC dated 03.06.2009 was in the name of M/s. Ramswarup
Lohh Udyog Limited. The project was shut down from the year 2010 onwards and new
management of M/s SS Natural Resources Private Limited and Shyam Sel and Power
Limited have taken it through NCLT on May, 2022 only. However, they haven't
changed the name of the project, which remains Ramswarup Lohh Udyog Limited
only. Accordingly, the project is at initial stage of operation and thus at the initial stage
of EC compliance. The non-compliance for most of the conditions were attributed to
the same.

Chronology

4. In reference to above, the PP presented the chronology of the events associated
with the project, which is as given below:

i. The MoEFCC accorded the Environmental Clearance (EC) to the project
‘Integrated Steel Plant at Industrial Estate Kharagpur, District Paschim
Medinipur, West Bengal by M/s Ramswarup Lohh Udyog Limited’ by the
Ministry vide letter No. J-11011/229/2006-1A.111 dated 03.10.2006.

i. Subsequently, MoEFCC accorded the Environmental Clearance (EC) to
Modernization-cum-expansion of Integrated Steel Plant (0.3 MTPA to 0.7
MTPA) at Kharagpur, West Bengal by M/s Ramsarup Loh Udyog Ltd. vide
letter J-11011/141/2008-1AlI(l) dated 03.06.20009.

iii.  With valid EC and CTO, the plant was in running condition till March 2010 and
the previous management had undertaken various construction work wrt valid
EC. The plant has been shut down since 22.11.2010.

iv. ~On 08.01.2018, RIL entered the Corporate Insolvency Resolution Process
under the Insolvency and Bankruptcy Code, 2016 (IBC).

v. NCLT vide its order dated 04.09.2019 approved the Resolution Plan submitted
by  consortium of SS Natural Resources Private Limited
and Shyam Sel and Power Limited for acquiring RIL (Annexure ll).

vi.  Subsequently, various legal proceedings were commenced by various
parties, including the resolution applicants, challenging either the Approved
Plan or the Plan Approval Order, which went upto Hon'ble Supreme Court and
ultimately the Resolution Plan was upheld by SC in Civil Appeal No. 1142 of
2021 vide SC order dated 04.05.2021 (Annexure V).

vii.  The consortium of SS Natural Resources Private Limited and Shyam Sel and
Power Limited successfully acquired RIL, with the Hon'ble Supreme Court
upholding the Approved Plan, on 05.05.2022.

viii.  ToR Application for expansion of the project was received on PARIVESH portal
on 24.03.2023 with Proposal Number IA/WB/IND1/423132/2023 entitled
“Proposed Expansion-cum-Modification of existing steel plant at Industrial
Estate Kaharagpur, P.O. Rakha Jungle, P.S. Kaharagpur, District-Paschim

920
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Medinipur in West Bengal”’. EDS was raised on the ToR application by the
sector and TOR application was withdrawn by the PP on 08.12.2023.

ix.  Application for EC transfer was received in the Ministry vide letter J-
11011/141/2008-IA.1I(1) dated 25.05.2023 on PARIVESH portal with proposal
number IA/WB/IND/294044/2022 titled, “Change in Company name in the
Environmental Clearances (EC) for Integrated Steel Plant at Industrial Estate
Kharagpur, District -Paschim Medinipur, West Bengal from M/s Ramswarup
Lohh Udyog Limited to M/s Ramsarup Industries Limited”. EDS was raised and
is pending at PP.

lllegal construction reported in complaint and in RO report
Sinter Plant

5. With reference to alleged illegal construction of sinter plant issue raised in the
complaint, PP clarified that the plant established by the previous management was
shut down since 22.11.2010 and was found to be in need of extensive repairs and
renovations by the new management to restore functionality. Sinter Plant of 960,000
TPA was already one of the component of the EC accorded in 2009, whereas pellet
plant was not part of any EC. On taking over the plant by the new management, along
with other machinery, Sinter plant was also found to be damaged and rusted, and the
civil work needed repairs to prevent further deterioration. Accordingly, they started with
painting and minor repairs to protect the equipment and structure, preparing them for
future use after obtaining valid CTE and CTO.

6. RO regarding the above submission was of the opinion that Sinter Plant is
observed in the location, which is stated in the new application for ToR submitted on
the PARIVESH portal on 24.03.2023 with proposal number IA/WB/IND1/423132/2023.
This was denied by PP, who indicated it to be painting and repair wrt existing
component of EC dated 2006 and 2009.

Pellet Plant

7. As far as illegal construction reported wrt Pellet Plant by the RO, the PP
submitted that the reported ongoing construction work is for a guest house/rest house
for employees and it's not construction related to the pellet plant. This is visible from
the civil structure at the site also, which is not at all supporting the structure of any
pellet plant at the location. The concept of the pellet plant originated from the TOR
application submitted to the Ministry on 24.03.2023 by new management for
expansion, which received an EDS from MOEF&CC. Subsequently, considering these
gaps in the TOR application, it was withdrawn on 08.12.2023. Pellet plant if required
in future, a separate application will be submitted by PP. The layout plan and KML file
submitted by the PP was deliberated during the meeting and Chairman asked for
recent drawing or layout plan.

Resolution Plan and Hon’ble SC Order

8. PP further informed that Clause 15.14 of Approved Resolution Plan of the
Hon'ble NCLT, mandates that all license of RIL, including the 2006 EC and 2009 EC,
and should remain valid. Both the NCLT and the Hon’ble Supreme Court approved
this proposal. Based on this, PP applied to the WBPCB for Consent to Establish (CTE)
and Consent to Operate (CTO). The CTO has been granted for completed facilities
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like DRI and WHRB, while the CTE for the Sinter Plant and other 2009 EC facilities is
under review by the SPCB.

Evidential Proof asked by the Chairman and status

9. Following evidences as asked by the Chairman were submitted to the Ministry
vide email dated 17.07.2024

i.  Chairman asked for the evidence regarding the already existing sinter plant.
In this regard, as directed by the Chairman, the PP vide email dated
17.07.2024 submitted the document “Verification and Valuation of Fixed
Assets of Sintering unit as on 30" September 2013” and “Asset Valuation and
Technical Due Diligence Report on RIL to Insolvency Resolution Professional
RIP” dated July 2018. Both the documents find reference of already existing
Sinter plant.

ii.  With reference to ambiguity regarding the location of Guest House vis-a-vis
pellet plant, the PP was asked to submit appropriate evidence. PP vide email
dated 17.07.2024 submitted the civil drawings of the plant encompassing the
location of Guest House.

iii. Chairman asked the PP to submit the copies of approved resolution plan of
the NCLT and Supreme Court Order in the extant matter to the Ministry to be
able to comprehend the legality of the associated submission. PP vide email
dated 17.07.2024 submitted both the documents to the Ministry which are at
Annexure lll and Annexure IV, respectively.

10.  The resolution plan of the NCLT and Supreme Court Order in the extant matter
have been examined. The relevant text of clause of 15.4 (b) of Resolution plan is as
reproduced below:

“For the avoidance of doubt, it is hereby clarified that all consents, licenses,
approvals, rights, entitlements, benefits and privileges whether under law, contract.
lease or licenses granted in favour of the Corporate Debtor or to which the Corporate
Debtor is entitled to, which were in place on the date of shut down of the plant
pursuant to lock-out ("Shut Down Date'?), shall be deemed to continue without
disruption for the benefit of the Corporate Debtor for a period of 12 months from
the Completion Date or until renewed by the relevant authorities, whichever is
later. Without any liability for the noncompliance during the time specified above, the
Resolution Applicant undertakes to cause the Corporate Debtor to expeditiously
identify such expired consents, licenses, approvals rights- entitlements, benefits and
privileges whether under law, contract, lease or license, granted in favour of the
Corporate Debtor or to which the Corporate Debftor is entitled to, evaluate the steps
required to address the same and take steps to remedy the same to the extent
practically possible”

Further, the applicable clause of 15.4 (c) of Resolution plan is reproduced below:

“The period of non-operation i.e. from the Shut Down Date to the Effective
Date shall not be counted upon i.e. any approval, grant, license, etc shall be treated
fo be in effect as the same was in effect on the Shut Down Date and shall remain valid
for their residual tenor as on the Shut Down Date with effect from the Effective Date”
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11.. The text of the Order dated 4" May 2021 of Hon’ble SC in Civil Appeal No. 1142
of 2021 approving the Resolution Plan of of Ramsarup Industries Ltd., is as
reproduced below:

“The Resolution Plan of Ramsarup Industries Ltd., which is approved by the CoC with

74.41% voting share, is hereby approved under provisions of sub-section(1) of Section
31 of the Insolvency and Bankruptcy Code, 2016, which shall be binding on the
Corporate Debtor, M/s. Ramsarup industries Limited, its employees, members,
creditors, guarantors, the Central Government, any State Government or any local
authority and other stakeholders involved in the Resolution Plan subject to the below
mentioned modification”

12. The review of relevant clause of the Resolution Plan and Hon’ble SC Order
appears to indicate them in consonance with each other and confim the
submission of PP during the personal hearing that all consents, licenses,
approvals, rights, entitlements, benefits and privileges, which are expected to
also include the EC and CTO will remain valid for a period of 12 months from
the Completion Date or until renewed by the relevant authorities, whichever is
later.

13. However, considering the significant impact that this legal interpretation
can have on deciding the outcome of this PH, it was concluded by the Chairman
to seek views of LMC in the matter.

14. Additionally, the Chairman sought opinions from RO Bhubaneswar and SRO
Kolkata on the matter. Both offices reported that during their inspections, they
observed some ongoing construction activities in the beginning, which were
subsequently suspended. The SRO Kolkata further noted that these activities were
also visible in Google Earth images.

15. This was followed by EC condition-wise compliance status of the project, the
details of which is as enumerated below:

S. No. |EC Conditions as per|Latest Deliberation and
EC dated 03.10.2006 |observations of RO|conclusions during the
based on(PH
monitoring
conducted on
02.11.2023

1. 2. [Green Dbelt shall be|Partially Complied |During the meeting PP
developed in at least 100|PAs have submitted[submitted that Since the
acres area (33%) withinfa greenbelt survey|plant was shutdown since
and around the plantfreport conducted byl2010, so the detail of the
premises as per theja third party agencylplantation was not

CPCB guidelines in|(M/s. Globalfavailable.

consultation with DFO|Surveyors) from

(Specific condition viil08.11.2023 to[For the accurate
as per[11.11.2023, usinglmeasurement a survey
EC 11011/229/2006-1A|Dual frequencylwas conducted by Global

li() dated 03.10.2006DGPS and TotallSurveyors using Dual

,Specific Condition no.|station instruments.|frequency DGPS and
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As per the report the[Total Station instruments
total plant area|& submitted to the Ministry
encompasses 315lvide letter of PP dated

acres approximately,[21.11.2023
with a green area of|
107 acres (approx.)|As per the report the total
The survey identifiedplant area encompasses
a total of 3730 big[315 acres approximately,
trees with a girthjwith a greenbelt area of]
between 800-1000[107 acres (approx.) which
mm, 26658 medium-lis nearly 33.96% of total
sized trees with alarea.

girth between 400-

700 mm and 34592Based on the Global
small trees with alSurveyors report and
girth between 200-relevant information

400 mm. Thelprovided by the PP, the
prominent species oflcondition may be
large trees includejconsidered as Being
Sonajhuri, while[Complied.

medium-sized trees
consist mainly off
Sonajhuri, Debdaru,
and Khair. Small
trees predominantly
include Debdaru,
Eucalyptus, Khair]
and other species as
per the CPCB norms.
As per the EC date
2009, the total plan
area is 325 acres
and 33% green bel
has to be
developed i.e. PAs
need to develop
green belt in 107.2
acres. Hence, PAs
need to develop
green belt in
another 0.25 acres
to achieve 33%
green beltas pe
CPCB guidelines.

. |Occupational Health
Surveillance of the
workers shall be done on

Complied During the presentation
PAs have informed|PP informed that now they|
that the project haslhave carried out the health

a regular basis and
records maintained as
per the Factories Act

been shutdown from|check-up of workers which
2010 and have been|includes general blood test

taken though NCLT|for 25 workers, ECG for 5

924



K

(Specific condition viiilon May 2022. During

as per EC J-monitoring on
11011/229/2006-1A 1i(1)[02.11.2023
dated 03.10.2006,|construction

(General Condition no.[activities was found
vi as per EC J-to be suspended.
11011/14/2008-1A-ll(I) |Pas have submitted
dated 03.06.2009) the details of the
health check-up off

workers and that
includes general
blood test for 25
workers, ECG for 5
workers and
radiograph for 5
workers.
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workers and Radiograph
for 5 workers.
Further PP also submitted
the sample test report off
the workers during the
presentation.

In view of the submissions
and information provided
by the PP, the condition
may be considered as
Complied With.

. INo further expansion or|[Not Complied
modifications in the plant|During visit in
should be carried out{02.11.2023

without prior approval oflconstruction activity|
the Ministry oflon proposed area of]
Environment and Forestsfsinter plant and
(General condition ii as|Pellet plant found to
per EC 11011/229/2006-be suspended.
IA li(I) dated 03.10.2006,|Repairing activity in

General Condition no. ii[DRI and blast
as per EC J-furnace was also
11011/14/2008-1A-li(I) [found to be
dated 03.06.2009) suspended.

As explained at Para 5
and 6 above.

. [The overall noise levelsBeing Complied

in and around the plant-
area shall be kept well
within the standards (85
dBA) by providing noise
control measures
including acoustic hoods,

PAs have furnished
ambient noise
monitoring data off
four locations in both
day and night time
inside the project site

silencers, enclosures etc.
on all sources of noise
generation. The ambient

noise levels  should
conform to, the
standards prescribed

under EPA. Rules, 1989
viz. 75dBA (daytime) and
70dBA  (night  time)
(General Condition v as

per EC J-
11011/229/2006-1A 1i(l)
dated 03.10.2006,

i.e., near main gate,
near gate no. 3, near
batching plant and

near labour colony
on 04.11.2023.
Monitoring  reports

indicated that noise
levels were within the
stipulated limit.

Complied

General Condition no v
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as per J-11011/14/2008-
1A-lI(]) dated
03.06.2009).
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. [The project authorities|Partially Complied |During the presentation

will provide requisite

funds both recurring and|submitted by PAs, itfproject was shut down
tolis found that PAsffrom year 2010 and we

non-recurring
implement the conditions
stipulated by the Ministry
of Environment and
Forests as well as the
State Government along
with the Implementation

schedule for all the
conditions stipulated
herein. The funds so

provided should not be
diverted for any other|
purpose (General
Condition no. vii as per
EC J-11011/229/2006-1A
li() dated 03.10.2006,
(General Condition no.
Xiii as per J-
11011/14/2008-1A-11(I)
dated 03.06.2009).

As per information

have taken this
project from NCLT on
May, 2022 and major
repairing work has
been started. Pas
have submitted the

expenditure details
vide email dated
17.11.2023 &

18.11.2023. It is
observed that they
have spent a total of]
136.23 (crore) in the
project (DRI-49.78
crore, MBF-18.02
crore, CPP-47.34
crore, Railway|
Siding-2.79  crore,
Misc. 18.30 crore).
However, separate
expenditure for]
environmental
protection measure
has not been
furnished.

PP submitted that The

have taken it through
NCLT on May 2022 only.

Further, PP submitted the
expenditure details vide
email dated 17.11.2023 &
18.11.2023.

As per the information
submitted by the PP, the
stipulated condition may
be considered as
Complied.

. [The Regional Office of{Partially Complied

this Ministry at
Bhubaneshwar/ CPCB]/
WBPCB will monitor the
stipulated conditions. A
six monthly compliance
report and the monitored
data along with statistical
interpretation shall be
submitted to them
regularly (General
Condition no. viii as per
EC J-11011/229/2006-I1A
Il (I) dated 03.10.2006,
General Condition no.
xiv as per EC J-
11011/14/2008-1A-1I(1)

PAs have submitted
the six-monthly|
compliance  report
related to the EC

During the meeting pp has
shown the copy of The
compliance report was
submitted on 05.08.2023

dated 2009 via mail
dated 05.08.2023.
PAs have nof
submitted the six-
monthly
compliance report
related to the EC
dated 03.10.2006.

dated 03.06.2009)

against the EC dated
03.06.2009 which was
submitted to the SRO.

Chairman inquired about
whether they have
submitted compliance
report for EC dated

03.010.2006, for which PP
informed that they have
not submitted however,
they have assured that in
future they will submit the
compliance reports of bot
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the ECs dated 03.10.2006
and 03.06.2009.

Further, Chair also
enquired to SRO Kolkata
whether is there any
compliance reports prior to
05.08.2023, for which
SRO confirmed that no
compliance reports were
submitted to this office by,
the PP.

Based on the submissions
of the PP, the condition
may be considered as
Complied.

Additional Conditions:

7.

Total requirement of this
water shall not exceed
680 m3d and shall be
met from Kharagpur|
Municipal Water Supply.
No ground water shall be

drawn either for
construction or
operation. ‘Zero’
discharge  shall be
followed strictly  as

proposed. As reflected in
the EIA/ EMP report, the
waste water generation
from the various units
and its proper recycling
and reuse shall be
ensured. The effluent
during the monsoon shall
be discharged after
conforming to the
prescribed standards.
The domestic waste
water after treatment in
STP shall be discharged
into natural drainage
after ensuring quality off
water within prescribed
norms (Specific

Condition no iv as per
EC J-11011/229/2006-1A

Partially Complied

During  visit on
02.11.2023 bore well
was observed at the

site. PAs informed
that they are not
withdrawing any|

water from it.

During the meeting PP
submitted that they have
taken over the plant and
they have not been using
the ground water for any|
construction or operation
purpose, only for drinking
purpose.

Further, Pp submitted the
copy of agreement for 2
MGD with  Kharagpur
Municipal Corporation.

In addition to that, PP
emphasised that

Previous management
obtained EC for expansion
on 03.06.2009 but as per
the said EC there was no
such stipulated restriction
for withdrawal of ground
water through bore well so
they had applied to SWID
for permission to install
bore well and obtained the
same in 2009.

Chair enquired whether
the bore well water is

1i(1) dated 03.10.2006)

being used for industrial
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purpose, for which PP
informed that bore well
water is being used only
for drinking purpose.

Considering the
submissions of the PP and
the relevant documents
submitted by the PP, the
condition may be
considered as Complied.
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At least four ambient air|Being Complied

quality monitoring
stations should be
established in the

downward direction as
well as where maximum

Complied.
PAs have furnished
the ambient air
quality monitoring
data of four locations
near main gate, near|
gate no. 3, near

ground level
concentration of SPM,
SO2 and NOx are
anticipated in
consultation with the
WBPCB. Data on-

ambient air quality and
stack emission should be
regularly submitted to
this Ministry including its
Regional Office at
Bhubaneswar and the
WBPCB/ CPCB once in

six months (General
Condition no. iii as per
EC J-11011/229/2006-1A

batching plant and
near labour colony
on 04.11.2023 to
05.11.2023.
Monitoring  reports
indicated that PMno,
PMa25s, SO2, NO2 and
CO were within the
stipulated limit.

11(1) dated 03.10.2006)

. 10.

Data on ambient
quality, stack emissions
and fugitive emissions
shall be uploaded on the
Company's website and
also regularly submitted
on-line to the Ministry's
Regional Office at
Bhubaneswar, West
Bengal Pollution Control
Board (WBPCB) and
Central Pollution Control
Board (CPCB) as well as
hard copy once in six
months. Data on SPM,

airlPartially Complied

PP submitted that, Since
During visit  onjthe plant was not in
02.11.2023 displayloperation and the entire
board has not been|plant was being
observed. Vide e-revamped, a display board
mail dated|is already present outside
13.11.2023, PA has|the premises but as the

furnished alplant was not in operation,
photograph oflno data is being displayed.
display board.

However, data has|Chair has agreed with

not been displayed. [the submissions of the
PP.

S02, and NOx shall also
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be displayed prominently
outside the premises at
the appropriate place for|
the information of

general public (Specific
Condition no. iii as per
EC J-11011/14/2008-1A-
li(1) dated 03.06.2009 )

10.11.

Ambient air  quality
monitoring stations shall
be set up as per statutory
requirement in
consultation with  the
WBPCB. Ambient air]
quality including ambient
noise levels shall not
exceed the standards
stipulated under EPA or]
by the State authorities.
Monitoring of ambient air|
quality and shall be
carried out regularly in
consultation with
WBPCB and data
submitted to the CPCB
and WBPCB regularly.
The instruments used for|
ambient  air  quality
monitoring  shall  be
calibrated time to time
(General Condition iv
as per EC J-
11011/14/2008-1A-11(1)

dated 03.06.2009)
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11.12.

A time bound action plan
shall be submitted to
reduce solid waste, its
proper utilization and
disposal (Specific

Condition no. xv as per
EC J-11011/14/2008-1A-
li(1) dated 03.06.2009).

Not Complied

During  visit  the
project was not in
operation. However,
PA should prepare
and furnish an action
plan to reduce solid
waste its utilization
and disposal.

During the meeting PP
submitted that Since the
plant was not in operation
and the entire plant was

being revamped, we are

assuring to reduce the
solid waste  quantity
eventually.

However, PP has
submitted the action plan
for the solid waste
management.

Submissions of the PP

was agreed.
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12.14.

The company shall
provide housing for|
construction labour]

within the site with all
necessary infrastructure
and facilities such as fuel
for cooking, = mobile
toilets, mobile STP, safe
drinking water, medical
health care, créche etc.

X

Not Complied
During visit in
02.11.2023
construction and
repairing work was
found to be
suspended.
However, first aid
room was also nof
observed at the time

The housing may be in
the form of temporary
structures to be removed
after the completion of]
the project (Specific

Condition no. xix as per
EC J-11011/14/2008-1A-
li(1) dated 03.06.2009)

of monitoring,
Ministry may like to
take a view in the
matter.
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During the meeting PP
submitted that Since the
plant was not in operation
and the entire plant was
being revamped, we are
assuring to provide
housing for construction

labour within the site with
all necessary
infrastructure and
facilities if any new,

construction took place.

Submissions of the PP
was agreed.

13.18.

The company shall
undertake eco-
development measures
including community.

PAs have informed
that the project was
shut down from the
year 2010 and they

welfare measures in the

project area. (General
Condition no. xi as per
EC J-11011/14/2008-IA-
li(1) dated 03.06.2009)

have taken it through

NCLT on May, 2022.
As per the
information
furnished.

Expenditure incurred
till date is around 2.5
lakhs to 3 lakhs.

PP submitte the following
eco-development

measures including
community welfare
measures  during the
meeting:

« We have often
extended our help
and support to
different social
organizations as
highlighted below:

Local Orphanage;
Sports & cultural
activities in nearby|
villages.

e« We are yet to start
the plant, so a
minimum
expenditure done
till date which is
around 2.5 lakhs to
3 lakhs.
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e Now for FY 24-25
budget around 5 to
8 lakhs has been
taken for
community welfare.

Submissions of the PP
was agreed.

14.19.

A separate
environmental

management cell to carry|
out various management
and monitoring functions
shall be set up under the
control of Senior]

Executive (General
Condition no. xii as per
EC J-11011/14/2008-IA-
li(l) dated 03.06.2009)

PAs have provided
the detailed structure
of their newly formed
environmental

management cell to
carry out various
management  and
monitoring functions
under the control off
Senior Executive.

PP submitted that The
Project is not in operation
from a long time. The
reviving and development
of project is in planning
stage.

However, current
environmental affairs are
being taken care by Head
Office & the present Env.
Cell.

PP also submitted the
organisation chart of Env.
Cell.

Chair directed the PP to
explore the possibility off

nominating an
environmental Nodal
officer in each

division/section who will
be made responsible for
environmental compliance
for the environmental
compliance issues related
to that division. Conditions
of the EC and other
environmental  approval
viz. CTO, authorization etc
can be assigned to these
nodal officers, who shall
regularly report to the
Environment Management
Cell through their head off
division. Nodal Officer will
also prepare SOP wrt the
particular group of

condition assigned to them
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and get it approved by the
competent authority.

PP agreed with the

suggestions given by

the Chairman
and assured to
implement the
suggestion to

complement the EMS
activity and update it to

the Ministry.

15.21.

The Project Authorities
shall inform the Regional
Office as well as the
Ministry,

and the date of
commencing the land
development work.

(General Condition no.
xv as per EC J-
11011/14/2008-1A-1I(1)
dated 03.06.2009)

PP informed that the
project was taken
through NCLT.

the date of|[However, details offafter our financial proposal
financial closure and finallffinancial closure andfhas been duly accepted by
approval of the project bylfinal approval of thethe court therefore no
the concerned authorities|project has not beenfseparate financial closer

furnished.  Ministry|
may like to take a
view in the matter.

PP submitted that as the
plant has been acquired
through NCLT in 2022

and final approval of the
project was required.

Submissions of the PP
was agreed.

16.22.

The Project Proponent
shall inform the public
that the project has been
accorded environmental
clearance by the Ministry
and copies of the
clearance letter are
available with the W. B.
Pollution Control Board
and may also be seen at
\Website of the Ministry of]
Environment and Forests
at http:/envfor.nic.in. This
shall be advertised within
seven days from the date
of issue of the clearance
letter at least in two local
newspapers that are
widely circulated in the
region of which one shall
be in the vernacular
language of the locality
concerned and a copy of]

PP informed that the
project have taken
through NCLT on
May, 2022. EC was
accorded on
03.06.20009. PAs
have not furnished a
copy of newspaper
advertisement.
Ministry may like to
take a view in the
matter.

PP submitted that The
reviving and development
of project is in planning
stage.

This condition may be
complied by the previous
owner, however we have
applied for transfer of EC
from RLUL to RIL, once
we get the new EC, we will
comply the condition to be
stipulated.

Submissions of the PP
was agreed.

the same shall be
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forwarded to the
Regional office at
Bhubaneswar. (General
Condition no. xvi as per
EC J-11011/14/2008-1A-
li(1) dated 03.06.2009)

14.

On the basis of detailed deliberations during the PH and review of the

documents submitted subsequently to the Ministry, following was concluded:

vi.

The illegal construction reported wrt sinter plant and pellet plant appears to be
unsubstantiated.

As far as alleged exceedence in the capacity wrt EC is concerned, the
allegation is wrt time period of previous management and thus the present PP
may be exonerated from the complaint.

With respect to interpretation of Resolution Plan and Hon’ble SC Order
regarding the validity of EC and CTO, views of LMC to be sought.

As far as EC conditions compliance status is concerned the project is at initial
stage of operation and thus at the initial stage of EC compliance. The non-
compliance for most of the conditions, which are reported, are attributed to
previous management. Still there is significant improvement in compliance
though the project is suspended.

PP shall apply for amendment of EC conditions, which are not
applicable/feasible to the project, at the earliest.

PP shall submit the six-monthly compliance reports of the all the existing ECs
to SRO regularly.

*kk*x
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Annexure-l|

List of participants

PERSONAL HEARING FOR THE PROJECT M/s Ramsarup Loh Udyog Ltd.
ON 11.07.2024 AT 15:00 HRS

SrNo. [Name [Designation
MOEFCC
i. Dr. Sujit Kumar Bajpayee Joint Secretary
ii. Dr. Shruti Rai Bhardwaj Director, IA-Monitoring Cell
iii. Dr. R. B. Lal Member Secretary, Industry-I
iv. Dr. Shahida Scientist- E, SRO Kolkata
V. Dr. T. H. Mahato Scientist —E, RO Bhubaneshwar
Dr. Bhardwaj Adiraju Scientist-D
Vii. Shri. Ritin Raj RA
Shri. Vinay Rana ASO
Representatives from M/s Ramsarup Loh Udyog Ltd
iX. Shri. M.K. Prusthi NRL
X. Shri. D. K. Tiwari -do-
Xii. Shri. Prasanth Kumar -do-

***************End of DOCU ment***************
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